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I, the Chairman of the Public Accounts Cammiuee, as authorircc! by 
the Committee, do present on thew behalf this Hundred and TwtIfth 

@I Appropriation Accounts (P&T), 1967-68 and Audb R-pOa 
(P&T), 1969. 

2. Tbc Appropriation Aocounts (P&T), 1967-68 and AuClt Report 
(P&T), I Y6Y were laid on the Table of the House on the 12th March, 
1969. The Committee examined these at their sitting beld on the 18th 
February, 1970 (FN & AN). The Minutes of these s i t ~ g s  form part of 
the Report (Part 11) *. 

3. The Committee considered apd finalised the Report a their sitting 
bcld on the 10th April, 1970. 

4. A statement showing the summary of 'the main concluuons/ 
recanmendations of the Committee is appended to the Repr t  (Appendix 
IV). For facility of reference these have been printed in thick type in the 
body of thc Repm. 

5 .  Thr Committee place on record their appreciation of the assisurre 
rendered to them in their examination of these accounts by the Comprrolltr 
and Auditor General of India. 

6. ?he Committw would aLso like to express their thank to the 
officers of the P&T Board, for the co-operation extended by them in giving 
information t o  tlw Cimmiltec during the course of evidence. 

ATAL BIHARI VAIPAYE, 

Wet Mntd (Om Fyrlortykd copy lud on rhc Tab& al ths Wlourc and fiva c* 
drad m Puliunant ~ b m y ) .  

(v) 



RErORT 

POSTS AND TELEGRAPHS (P&T BOARD) 

Audit Pawgraph 
1.1. The growth of revenue during the h e  years mdcd witb 196768 

is idkakd below : 

M.in head* of 1963- 1964- 1965- 1966- 1967- lncrcns in 
revenue 64 65 66 67 68 I W 7 4 8 a ~ ~ m -  

p a d  to 196% 
64 

(Amounts in crows or rupees) Amount Per- 
- t 4 =  

f0 S8k of ordinary 
8mmw . . . . 36.36 35.90 38.05 $3 39.61 U -02 7.66 21 -1 

(h) Recript* on  ac- 
count of m o w  
o h m .  Indian 
Parts1 Orders 
ctc . . .  . .  6 . 0  7.16 7.85 wU.46 9.00 C 2 . 4  36.4 

(*Y) 'lekphone r r -  
auc on w o u n ~  of 
mla l s  and Iwal 
and trunk call fee8 
a ~ .  . . .. 37.10 42-94 5 3 - ( 5  68.30 74.41 37-31 100.6 



1.2. me growth of revenue in the four branches of the DcpartmMt as 
compared with the increase in expendim (inclusive of dividced pdrt or 
duo but not paid,, and contributions mada to the Renewals Resana W) 
during the five years ended with 1967-68 is  indicated below :- 

m u e  

(In crores of IUPCS) 
Postal Branch 

1963-64.. . . . . . . - - . .  56.62 53.18 9 3 0 9  
1964-65 59.37 b0 4 5  102.2 . . . . . . . . . . . .  
1965-66 . . . . . . . . . . . .  66 69 .?R 105 -0 
196661 . . . . . . . . . . . .  70.15 74 4 9  I l l  4 
1967-68 . . . . . . . . . . . .  74 -23 88.35 119.0 

Tclcjraph Branch 
1 9 6 3 4 . .  . . . . . . . . . .  12.82 14-49 113.0 
1964-65 . . . . . . . . . . . .  IS -94 16.70 I04  .8 
3965-64 . . . . . . . . . . . .  14 44 19.68 134.3 
196667 . . . . . . . . . . . .  16.96 22.79 134.4 
1 % 7 4  . . . . . . . . . . . .  19.95 26.99 135.3 

Tdephone Branch 
196344 . . . . . . . . . . . .  40.12 37.49 93 .4 
1964-65 . . . . . . . . . . . .  4 .15 45.36 94 .O 
1965-66 . . . . . . . . . . . .  57 -0 53.79 9 4 . 2  
1966-67 . . . . . . . . . . . .  71 .93 C f l  .X8 84 .6 
1967-60 . . . . . . . . . . . .  79.77 71 .26 89 . 3  

Radio Branch 
1963-64 . . . . . . . . . . . .  0.14 0.25 178 -6 
1964-65 . . . . . . . . . . . .  0.32 0.35 109 -4 "' 
1965-66 . . . . . . . . . . . .  0.24 0.37 154 .? 
196667 . . . . . . . . . . . .  0.31 0.28 90.3  
1967-68 . . . . . . . . . . . .  0.36 0.18 77 .8 

Total ( D t p t m ~ n t  0s a whole) 
196364 . . . . . . . . . . . .  109.70 105.41 %.I 
1 % U S  . . . . . . . . . . . .  123.78 122 .% 99.3 
1 %5-66 . . . . . . . . . . . .  137.77 143 .I2 103.9 
1-7 . . . . . . . . . . . .  159.34 162 -44 101 9 
3967-68 . . . . . . . . . . . .  174.31 186 41) 107.2 

-. ----- ". -- 

1.3. The percentage which the expmdmre of the Department as a 
whole bore to its total revenue qking the period of last five years mr the 
highest (107.2) in 1967-68. There was an increase of Rs. 14.97 awcr 
in menno during 1967-68 as compared with the previous y c u  but (fcb a- 
peaditute ;ilso increased by Rs. 2444 crorts with the result that th: trrtal 
wrpcndia~e was more than the total revenue during that yew. 

iPprvrmphr 2-3--Audit Rcpclrt (Pm, 1969.1 



1 4  The Committee point4  out that the expenditure of the Depart- 
ment as a whole exceeded the revenue receipts ~uccessivcly for the third 
year. Tbc percentage of expenditure to revenue was 107.2 in 1967-68 
against 101.9 in 1966-67. i t  was particularly high in the case of Postal 
Bnnch ( 1 19% ) and Telegraph Branch ( 135% 1. The Department had 
anticipated a surplus of Rs. 19.81 crores (before payment of dividend) in 
the Budget Estimates 1967-68. Actually the accounts showed a d W  of 
Rs. 1.62 mores, bccausc the revenue receipts were less than the budget 
estimates by Rs. 8.31 crores, whereas the expenditure was more than the 
budget estimates by Rs. 13.12 crores. Due to persisting losses the Deplrt- 
attm w+ unablc to meet its dividend liability. A loan of Rs. 19.61 sorts 
was taken from Gcneml Revenues in 196748 to cover the arrear dividead 
liability for 1965-66, 1966-67 and the dwidrnd liability for 1967-68 as 
wdl  as the deficit in the working of the Dcpanment durine 1965-68. ''his 
laan together with interest thcreon haddo be repaid in three equal m u d  
iadalments. The Department ~ncrcascd thc postal, telegraph and telephom 
tarifIs during 1968-69 a\ a rcsult of the recommendation of the P&T Tarin[ 
Ccmrmittec. Taking note of the above positron, the Committee a,ked what 
stcys, if any, does Governmcr~t propose to iake so that the Department 
docs oat incur loses. Thc PAT Departinerit in a note have stated : "An 
'mciency Bureau' and 'Work Study Cell' have bn-n created with a view 
to suggesting concrete ncasures to impmve ~Riciency, effect economy and 
reduce losscs. A costin; ccll ha5 also I ~ e n  formed. The cost of various 
sarvicet, is rcvtcwed condmtly and the revisions of the tariffs are also am- 
si&rcd from timc to timc in dccordance w ~ t h  the principles, recommended 
in the Repon of the Tariff Enquiry Committee under the chairmanship d 
Shti Mahavir Tyagi. Thc fo>sca in a particular year sometimrs cannot be 
avoided as unanticipated cxpcnditurc suddenly arise, from ircms such as 
(1) increase in dcarnesc allowance and othcr allowances to the st& for 
which orders are isucd in the coum of the yrar, (2 )  incrcasc in railway 
a d  air frei-ght after the pr tpanwn of thc Budget Estimates." 

1.5. According to a new4em appeared on 16th January, 1970 
(Hindustan l'im&), the Post and Telegraph Department is presently incur- 
ring a loss of Rs. 3 crarcs annually on post &ices. Out of 1,04.000 post 
afficcs in the country, 30,OOO arc being run on experimental bash with the 
stipulation hat they should ccmercially justify their existence witbia 10 
VW. Fifteen thousand wst offices in thc country, which are continuous- 
ly running in deficit with no prospect of bccoming "comcrcially viable"' 
in the nwr futurc, rue in danger of being closed down. The Government 
Poky provides that a po,t office may be allclwcd to continue if the lols is 
toducad to not, more than Rs. 240/- per nnnurn. Half of the experinMMal 
post offices do not seem to bc in a position to make up their losses within 
the qrcci5ed period which is ending shortly. According to the p~asaat 



V@ panchayats receiving grants frw State Governments should be 
autborised to share the loss. This will enable the Centre not only not ta 
cbse down the existing uneconomic post offices, but also to open -9 
more, if the local bodies are prepared to m m  the gap. If tho schrrrne 
mks, th: P&T will be agreeable to open public call offices also. 

1.6. Pointing out that even in 1968-69 the surplus (Rs. 1172.64 
was not enough to meet in full the dividend liability (Rs. 1184.15 lakbs) 
and the department took a loan of Rs. 770.78 lakhs from General Rerewats 
for payment of dividend for the year as also for repayment of interest a d  
principal of the loan taken during 196768, the Committee asked whether 
Government were contemplating any further steps to bring out the wortlag 
of the Department on a satisfactory level. The P&T Department in a note 
have stated : 

"One of the reasons for unex'pected larger increase in expenditure b 
the excesses under the Abstract H-B-Expenditure on other R ~ m e  
Works, which covers works o£ a capital nature. The expendimre 
under this head is generally in respect of w o r t  for provision ol 
telephone facilities to the Armed Forces, the Radways and otbcr 
p~rtte5. TO hring the financial working of the Department to a 
satisfactory level, it has been decided, in consultation with the 
Comptroller & Auditor Gencrdl of I:ld~a u11cic.r P S T  Board Memo. 
No. 17-1/69-B ddtcd 16-1 -70 that w~th effzct from the currcnt ytar 
(1969-70) expenditure on works previourly charged to worhng 
expenses under Abstract 11-B-Expend~ture on other Revenue Worts 
is booked in the capital portion of the budget. Revenue of the 
Department would contr~butc to capital a fixed budget4 amount 
to cover a portion of such expenditure. This would to a 
extent bring the working of the Department to a satisf~ctoq k L  



1.7. The C.,rnmitree nbser\e from the demands f o r  pronrs for 1970-71 in respect of the P&T Department 
the following pi.trtim in regard to the financial resulls of d~ffevnt h-anchcs : 

(Figures rounded OR to crora ol nip-) 

rJ* W t  mg ex- 
penditure 9916 I 72'5 039 19'47 10546  2 6 3 9  0 0 1 8 0 4 3  11246 I l l %  P O L  8906 044 319.88 

- f - )  - 0 ( )  . ( - )  

*(DIRCTI diphtly from flptrn given tn demands for gnnts due ro raunthn@ 



1.8. The following changes in tariff have been prcpscd in the Budget : 
---.- - 

Item Fxisting Tariff Proposed 7'ariW -- - 
I .  Panrls . . . . . . . . Per 400 grams 80 P Per 400 grams 90 P 
2. *Registration fee . . . . 75 P 95 P 
3. Value payable anlcles-Po~ng Not cxuxdlng 

Fec Rs 25 10 P I or each a ~ t ~ c l e  25 P 
Excrcd~ng Rs 25 20 P 

4. Monq Ordc~ Cornmission . . Per RJ. lo, up- Per Rs. 10 up- 
to Ks. 200 2 I' 10 Ils. IW 20 P 
Per Rs. 70. Pel Ks. 20. 
beyond Us. aho\c Ks. 
200 3 0 P  100 41) P 

5. Telegraphic monc) orders-.. 
Supplementary lces . . . . 

6. Book. Pattern an  Sample Ilpto 50 gmrw I F P U p  1<,0 g~dr;l. ?O P 
Packets (exclud~ng book Per 25 gsanlr I'er 25 crmm 
packets contatrung pnnted thereafter 10 1' thcreat~cr I0 P 
books only or per~od~cals only) -- -- - - - - - -  - - 

I 1.9. ' h e  Committee are concemd to find thpt the Postrl and T- 
B m w k s  of tbe P&T Department are mntinuing to nm P1 a very b e q  
loss. Tbe loss on the P o d  Bnraches was Rs 6.16 cmres in 1968-69 
nod aceording to present estimates will go up to Rs. 7.06 mores in 1969-70. 
On the Telegraph side, the loss w h i  was Rs. 6.71 aww in 196849 is 
upbded to increase in 1%9-70 to Rs. 6.86 crores. It ha* been d g  
etne to the surpluses earned by tbe Telephone Departntent that these lost& 
bare been largely oeutralis;ed. 

1.10. Tbe Commatee observe, Lhat in spite of enhancement in tk pat.l 
ud Megraph tariff proposed doring 1970-71 thesc branches are expected 
b aperate at a loss. The loss bPs been estimated at Rs. 2.27 rrons h 
regrd to the Postal Bmnch and Rs. 7.16 aorar: for (be TdrgpL 
Ik.och. 



1.14. ( i )  For bills issued upto 31st March, 1968 collection of Rs. 5.94 
c m m  as, tclephonc revenue was in arrears on 1st July, 1968 as indicated 
below :- 

(In crorcs of Rs ) 
fiovernmcnt subscriber, . . . . 3.06 
( hhc  r wb\crihcrs . . . . 3.88 

Out of thc totd outstandings of Hs. 5.94 crores, Rs. 2.93 m e s  
related to bills i s w x i  during 196768 and the balance af Rs. 3.01 c r m ~  
to biIls L u c d  upto 1964-67. 

(3) The percentage of the outstanding on 1st July, 1968 to tbe total 
amount collected during the year ending with the precading March and tbe 
corrcspmding percentaBcs in the three plecedmg years am givw below :- 



(iv) During 1967-68 Telephone revenue written off was Rs. 3.78 ldchs I kame* Rs, 9.34 lakhs was d e r  lidprim on 1st Jdy, 1968. 
J [Paragraph 8-Audit Report (P h TI 1969.1 

1.15. The Gmmittee pointed out that though the position d rrraur 
'bad &own some improvement durinp; the year 1967-68. the a m  
%till substantial and amounted to Rs. 5.94 c m e s  a$ on 1st July. 1968 in 
rrsgect of bills i>sued upto 31st March, 1968. The amount awaiting 
realisation from Government Departments was particularly large and 
constituted 52% of the total m a r s  both from Government and Pmn 
other subscribers, especially d thC arrears which are more than m e  p r  
oid. In a note on this point, the P&T Department have stated that a sum 
ct Rs. 3.22 crorcs was outstanding on 1st October, 1969 in respeq a( 

referred to in the Audit paragraph. Of this Rs. 1.62 m s  
rdated to Government subscribers and the balance of Rs. 1.60 CTOCCL) to 
other subscribers. Thc one y : t r  c > l J  arrcar. c i . c , .  tor hills i-.uc.d t rpro  lOh6- 
67) which were Rs. 3.01 cmres a7 on 1st July. 1968 came down to Rn. 2.26 
aores as on 1 st October. 1969. Of this Rs. 1.1 3 crorcs related to Gov- 
ernment subscribers and the balance of Rs. 1.12 c m e s  to other s u b l c n i .  

1.16. The following decisions wcrc taken at the Telephone Revenue 
held in Stitember. 1968 to e x w t c  liqurdation d amm 
for the period upLo 1957-58 :- 
The p w e r s  of Headq of Circles for writ& of irracoraraMc 
amounts will be r a i d  (o Rs 2.000 in each casc. 
The existing limit of Rs. 250 lor write-off withoul r d m c a  to 
revenue authorit~es 4 ~ ~ 1 l d  be enhanced to Rs. 7.000. 
Private pleaders might be engaged if that would hdp rn 
realising the amounts but thi. \hall be done onlv whsa the 
amount is heavy and the legal expenses would bc justified 
The Telephone Ddaulten' Board may be decentralised to the 
Divis~onal level and should meet under the chnirman\tlip d 
the Director of Telegraphq. 
Action ihould be initiated immediately to d l w t  or write c f l  
the old outstandings relating to the p r ~ o d  upto 195R within thc 
nrnt three months. Aho actwn \houid be taken for realisrnz 
the out5tandinp for :he Iav r v . t y  ?car\ i r .  1966-67 .1ntj 1967- 
68 by the end of December. 1968 and a report \uhr\lttted in 
the beginning of January, 1969. 
Cmlcs/Telephone\ Diwicts may create the minimum rlumhcr 
of posts of inspecton on a tcmprary basis (two nr thrw 
months) for assisting in recovery nf the old arrears. 

1.17. The Committee enquircd about the total amount collmPd front 
the old outstandinga relating to the period upto 1958 as a ~ . s u l i  cd the 
special drive The Committee also desired lo know how much had heen 



Migtn off so far under the e n h m  powers delegated to the heads d 
in respect of (i) Govarnment Dqwtmmrs and (ii) other NboaBar. 

Tk Committee further asked what was the total amount collected out d 
the  arrears peiiaining to 1966-67 and 1967-68. The Department, ia r 
note, bas furnished the following information : 

(a) Amount collected upto 30-9-69 from thc old outstand- 
ing relating to the period uplo 1958 a5 a result of the 
special drive. RE.. 6.24  lakhr 

(b) Amount written off so far under the enhanced p o r n  
dclcgatcd to the Hcads of Circlcs in respect nf . 

(i) Government Ihpartnxn~r Nil 
( ~ i )  Othcr subsrihcrs Rs. 0 4 7  la k hs 

(c) 7-hc ornount collected 11pto 30-9-1969 OUI of the ar rcrrs 
perta~ning to 1 9 6 6 7  anti 1967-68 Rs. 22U.71  lakhs 

1.18. The Committee referred to the short recovery d d u a  of 
R.c. 3.41 lakh5 n~n l ioned  in the Audit parazraph and also to the loso d 
Rc. 16.46 I;~iciv Llue to failure to itsue bills and enquired what was t k  
latat positism in th is  regard and the reasons for not issuing the hills m* 
dtar bein; pc.intcd out by Audit. The Department havc furnished the 
Idlawine, information, in a note : I 

( i )  Against the short recovery of Rs. 3.41 lakhs mentioned m the 
Audit Report. a sum o f  Rs. 3. .3l  l:ikhs has k e n  rmwered 
as on 1st February, 1970. 

( i i )  A sum of Rr.  14.46 iakhs has also been recovered 1~ oa let 
February. 1970 against the amount of Rs. I h 4 h  lakhs r cpc -  
lsnting failurc tc, iswc hills. 

Tk Dcpartmcnt havc also stated that the balance is expected to be rocolrrr 
cd h r t l ) .  AS rcgords issu:: of hills. it h x  hcrn \tvd th;~t in 311 csscr: 
hills, wherr clue were is*ucd aftcr thc matter was pointed out by Audit. 

1 19. P o ~ c r t o g  c~ut that duVtng 1967-68, telephone Revenue to the extcnt 
o( h. 3.711 lakhs were written off as unrcalisnblc and recovery of Rs 9.34 
Iakhs was under litigatiun on 1st July. 196K. the Committee desired to 
k n m  the present position of the amount of %. 9 34 lakhs, which ww 
uoder li~gsctim. The Cnmmtttec also enquiwd had  anv private pltadrrs 
ken engaged, and if so, what was th: amount ~nvolved in the cases pursued 
through thc.17 The P & T Department have stated in a note that it was 
M k u l t  to m t c  the present po4uon of Rs 9.34 lakhs as rrcounc to law is 
a ccmtinuou, p~tw;e.rs. Howcver, the total amwnt  involved in litigation as 
it stoad p n  1 q  October, 1969 was Rs. 16.58 Inkhs. Privntc pleaders have 
lwcn encagccf nt c-rtan nlitcc$ The amount involved in the caw- punued 
through then? is Rs. 18,737. 



Audit Paaqrccph 
1.21. \Vith a view to me.et heavy demand for new telephmc wet- 

tions, an existiny 7500 lines strowgr telephone exchange was rplacad by 
a 10,000 lincs eras bar exchange imported in 1965-66 at a cost of 
&. 104.12 Iakh,. The additional capacity so installed was expocted to 

prwide at 1ca.t ?375 additional connections strai&taway. But when the 
new exchmgc was commissioned in November. 1967, it was found that. 
owing to inadequacy of some traffic control equipment. it could cope 
with only thc existing 5561 conncctions and that. consequently, no new 
connections c x l d  be given. In order to u t i k  fully thc in!,:alled capacity 
of the new euchangc, it was dccidcJ in thc kginning of l-:A:Y to prncrtrc 
additional equipmat costing about Ks. 31.33 lakhs. An ..rdrr for the 
additional equipment is yet to he placsd with Indian Telephone Industries 
Ltd. Meanwhile, the lobs of potential revcnue through inadequate utilka- 
:ion of thc new exchange is about Rs. 29.57 lakhs per annum. 

1.22. In another cross bar exchange commissioned in thc same 
station and at the same time, another 2000 lines have remained unuti lhd 
for the same reawn. Fw thii exchange an order for ad6itioniil equip- 
ment of the \aluc of about Rs. 14.85 lakhs ha$ been placed wrth Indian 
Telephone Industries Ltd. in November 1968 so that the installed cap~city 

the exchange may be fully utilised. The loss of potential revenw in 
this case is about Rs. 25 lakhs per annum. 

1.23. The inadequacy of the ancillary equipment in both these crses 
was due to the omission to take into account the traffic load whic& 
was likely to devdop by the time the equipment was expadad to be 
received and installed. The incruse in traffic noticed after the order .ms 
placed but before the equipment was received remained unadvised to tb, 
foraign suppkrs or even to their associates in India viz. Indian Telephnre 
Industries Ltd. 

[Paragraph 15-Audit Report (P&T), 1969.1 
1.24. 'I$e Committee drew the attention of the witness to the &- 

utilisation of the expanded capacity d two c m  bar txchangm set up a! 
a cost of wer a cnrre of rupees. Tbis was due to inadequacy of aadllary 
equipment ordered on the basis of incorrect estimates of the tr& lad 
which was likely to develop. The loss of menue was about Rs. 50.57 
1;rLhs per mum. The Coauninbt desired to huw the rtaeoas ibr tb 



a b w o ~ .  T h b ~ t t a p r d e o ~  wfata bousntmenf &rf 
tsatisbd the iztadquacy of the eq- in both the cafas and whdt 
ectiim was taka to order tCla balancing equipment. Tho witness stated 
that tho Csoss Bar Rxchange was introduced for the first timb in India, at 
thres or four pfacas. One was in Madras (February, 1967) and the other 
was in Bombay City Exchange (November, 1967) Kalbadmi Exchangb 
(November, 1967). This was a very modem system, quit# differa~t from 
the old strawger system. The new system, required what arc called 
Common Control aquipments which allow a call to go tbrough on olre 
switch instead of another switch, if the iatter is blocked. Planning for 
common control type exchanges was initiaUy done in 1962. Global tepdas 
were invited based on t d k  data furnished by the P&T Department and 
tenders were asked to give detailed equipment calculations along with 
theii tender price. The department was basically guided by the c a k u b  
dons of equipment quatities furnished by the suppliers who in tum, 
based them on the traffic data given by the P & T Department. 

1.25. Tho t r f i c  data furnished by the P&T Department was on the 
basis of the data collected on the existing strowger equipment on which 
exact measurement of all the parameters required for planning of common 
control exchanges was not possible. As such, certain parameters, e.g., the 
average holding time of a call was measured on a sampling basis (which 
later on proved to be subtantiaIIy different from the observed figures). 
The Department had therefore to order more common control equipment, 
after making same studies. This was done as under : 

City Kolhdc7.i 
Exhang: Exchange 

(0) Date of cut o m  of the exchange . . 1 1 -1  1-67 11-11-67 

(b) Dare by which the exchans got stabilieed April. 68 April, 68 

( r )  TrafRc Obvrvations. estimations of addi- 
tional common control equipment and 
preparation of project estimate . . Nov.. 68 May. 68 

( d )  Sanction of project Estinure . . 18-1-69 If-P68 

(el illacing of order on M/a In for additional 
equipment . . . . . 5-2-69 5-1 1-68 ---- - .- -- 

So far as tho loss d revenue was concerned, it was there in the stasa 
that bad the Department planned and provided for the common contrd 
qoipmcnt in tho initial stage, they would have 4 much more reyenub 
that what they were awning today. That was something which auld 
acYt be foras#n. Tho Department hod no expcriencc of that new system. 
It was only w h m  the systbm wns installed and the Deparmreat came b 
know what was tho calling rate that they had to order that cquipmaU 
ckbrhg  it t b u @  lndiur Telephone XndusMes and getting it and iastlr). 
1% it Wuw BDpea time. 

JLas (C1P.)/7d-15 



1.26. In a nate, tho Department have M ~ T  t;xpWned the diiIicultit8 
tht in essessing the traffic load as u a d ~  : 

"The replacement of strowger equipment bycrossbar equipment in- 
, volved the following special a p x t s  regarding trafik handling :- 

(a) There is an acute shortage of telephones in Bombay and 
the number of calls originating from exis- telephones is 
very high. The majority of telephones test busy for a con- 
siderable time during the busy hour. From experience, it is 
found that nearly 50% of the originating calls find the called 
subscriber busy. Whenever any subscriber attempting to make 
a call finds the called party busy, he goes on making 
repeated attempts. Such repeat attempts engage only a small 
portion of the equipment in a strowger exchange whereas in 
case of crossbar, the common control equipment gets heavily 
overloaded. 

(b) Another problem arises where there are a large number of 
extensions from direct exchange lines. Whenever the exten- 
sion subscriber wants to speak to the main subscriber, he 
lifts the telephone and eves a buzz but in the process he 
seizes the exchange equipment. Here also in the case of 
strowger only a small portion of the equipment is engaged 
while in the case of crossbar, the common control equipment 
is brought in every time. This infructuous trafiic limits the 
capacity of the common control equipment to deal with 
genuine calls. 

(ii) The effect of the above aspects in respect of common control 
equipment in crossbar exchange depends on the traffic pattern in 
the bujy hour and dialing behaviour d the subscriber in making 
repeat attempts. This was not serious in other exchanges because 
number of extensions from direct exchange l i e s  was less and over- 
all traffic was not very high. However, in case of Bombay City 
and Kalbadevi the effect on common control equipment due to the 
above fa,ctors was much beyond expectation." 

1.27. The witness also stated duriug evidence that one reason for the 
inadequacy d the common control equipment was the uneven traffic 
bad. This was a situation which was particularly pronounced in the case 
of the two exchanges mentioned in the Audit paragraph In the Bombay 
City Exchange, the mid night consumption of power was 50 amp. At cme 
O'clock it was 50 amp. but from two O'clock to 6 O'clock it was 40 amp. 
at 7 O'clock it was 50 amp. at 8 O'clock it was 90 amp. but by 12 noon it 
Bhot upto 1020 amp. The calling rate again shot up at 4 or 5 O'clock in 
the evening. The commcm control equipment was found to be inadeqaata 
to cope with such uneven t r a c  load. So two solutions by c x p a h m ,  
wcre found for this. One was to redistribute some of the lines to othp 



*xchangnsradbr ingaorae lwiueuUal~ into~~hengesothat th t  
load was balanced between the day and night. Another solution was to 
.arilcr this extra wmmon control equipment from the Indian Telephone 
Industries. For the City exchange the order for Rs. 32 lakhs worth was 
placed on the I.T.I. For Kalbadevi exchange an order for Rs. 14 to 15 
lskhs was placed on them. The equipments had started coming. In 
Kalbadevi Exchange "almost all items have been received" and 70% ob 
it had been installed. In another three to four months' time the whde 
thing would be- completed in Kalbadevi Exchange and it was hoped to 
give 1000 connections next months and, the balance by June '70. 

In reqxxt of Bombay city (exchange) about 50% of additional 
equipments indented for have been received. Installation has been com- 
menced and is expected to be completed by December, 1970. 

1.28. The Committee desired to know what exactly were the items of 
tra& control equipment, the shortage of which impeded the fuller utili- 
sation of capacity in respect of the two exchanges mentioned in the audit 
paragraph. The P&T Department, in a note, have furnished the detail 
of the shortage of equipment in Bombay City and Bombay Kalbadcvi 
exchanges due to which the additional co~ect ions  could not be given, as 
follows :- 

AD DITlOhrAL EQG'IPAIENT FOR BOMBA Y-CIT Y EXCHANGE - -- - - 
SI. Item Existing Queatity Additional R a  
No. auirement - - -- 

Ins supplied by B. T. M.) 
1 .  Lire Unit . . . . .  IS 2 
2. 1/C Junctors from PBX . . .  
3, lntcrmediate Finder Frames . . . 
4. Intermediate Market Frames . . . 

6.  Rcl(ister Junaors (Ja & Jb relays) . . 
7. 0,'CTrandaton . . . . . 
8. Originating Group Units . . . 
9. L ~ p l  Tmnslalors . . . .  

10. D. C. Scndco . . . .  
I I .  MF Sandcn with R d v c r s  . . . 
12. Auxiliary Finder Frames . . . 
13. Incoming SxS Ragintcn . . . 
14. Scl. Cwplen & AUX Couplers for 1/C XxS 

Reg. , . . . .  
15. Term a. U. . , . . .  
16. T. G. U. Con Cct. . . .  
17. OF W a r  trrittkation Cbn a. . . 
18. Sd. Cduplor & P. %I mpkr for ld RCL. 

200 
4 
1 

298 
1,555 

5 prs. 
9 
3 pn. 

102 
48 
14 

lo4 

12 pn. 
6 
3 prs. 
2 pm. 
25 pn. 

360 
8 
2 

48 
3-50 cots 

4 prs. 
3 
1 pr. 

36 
12 
4 

16 

7 prs. 
3 
1 pr. 
I pr. 
4 pn. 

19. m. ~dcaloo con at. . . .  3 pra ow A U ~ I ~ U ~  
framo to work wrth 



ADDITIONAL EQUIPMENT EOR BOMBAY M L B A  DEW EXCHANGE 

Sl. Item Existing Quantity Additional Rb 
NOS. quiramant 

(as supplied by B. T. M. 
1. Org. Grp. Unit . . . . . 6 3 
2. Local Register . . . . . 232 24 
3. Register Finder . . . . . 40 4 
4. Local Couplers . . . . . 40 4 
5. Local Prc. Sel. Coupler . . .  40 4 
6. D. C. Senders . . . . . 75 25 
7. M. F. Senders . . . . . 35 2~ 
8. O/C Translator . . . . . 4 prs. 2 Prs. 
9.P.S.Con.Cct. . . . - - 2 prs. 1 pr. 

10. GIs Con Cct. . . . . . 3 prs. 2 pn. 
11. Sender & Tarrification Coo Cct. . . 1 pr. 1 pr. 

1.29. The Committee enquired about the plan for extending the 
present scheme (Cross Bar Exchanges) to other areas also. The witness 
stated that the I.T.I. had undertaken manufacture of Cross Bar Exchanw 
for supply to the whole of Indii and not only to these two or three places. 
The Department was continuing with Strowger Production because they 
did not have enough Cross Bar production. Besides it was a little cheaper 
to manufacture strowger. 

1.30. The Committee desired to have a note indicating when Cross- 
Bar exchanges were introduced in the country and where and whether, in 
exchanges other than those mentioned in the Audit Paragraph, capacity 
provided remains unutilised due to inadequacy of traaic control equipment. 
If so, give particulars of those exchanges the dates on which cross-bar 
exchanges were introduced in those places, the extent of underutilisatim 
of capacity in those places and the remedial steps taken. 

1.31. The P&T Department have furnished a note as under :- 
"The first cross-bar exchange was opened at Madras, Mambalam on 

4-2-1967. Since then such type of local cross-bar exchanges have 
been opened at Bombay City, Bombay Kalbadevi, Bombay Fort, 
DeIhi Kqdbagh, Delhi Jorbagh, Mysore, Emakulam, Shillong and 
Patna Rajendranagar. 

Apart from Bombay City and Bombay Kalbadevi, the only other ax- 
change where the department has not ken able to give new c o d m  as 
envisaged in the project due to inadequacy of cummoo coahol equipmeat 
was in respect of Boasbay Fort. This exchange was openod on 14-8-1968 



and as against 9,400 c o w  ehvbagd in tho project 6,265 comw- 
t h s ,  and 8,781 extensions have baen given BO fa.. Almost all the install- 
ed equipment has  bee^ W l y  uthed. Here also fresh eraftic obeervatiom 
have been taken in the new exchange after cut over and addmmd . . 
common control equipment has been ordered on IT1 on 21-1 1-1969. 
Supplies are expected in 1970-71." 

1.32. Tbe CommMm wQ lbn5 doe to exrommm edbmfea d did- 
patedtrofsclorrd, c o n b r o l l ~ p m a ~ t ~ f o r t r r o ~ ~ ~ ~ ~ - b P r e x ~  
installed at Bombay i November 1967 turned oat to be bmhpate. As a 
malt, not a single rrdditional lhre conld be provided by ooe of these ex- 
change8 which ww espded to provide nlkPst 2,375 sddilionnl eaeaco 
dons, while in the other excbpage, 2000 lines nmained mmtilbd Pota- 
dd revenue to the extent of Rs. 55 lnlrhs was thus lost 

1.33 .Govemmmt have stated that the trneBc loPd was sssesecd in 1962 
o n t h e b a s l s o f ~ e ~ o n ~ e q o l p l n e e t ( ~ t h e ~  
bnr equipment replaced). lime obseRntioes were ImPnlidrded dae to ea- 
& h t e c h n & d p b w o m e n e p e c l l l i a t o t h e w ~ o f t & ~ q J r d a ,  
w h & h t h e D e p a r h e n t c o u l d w t h P v e n n H d a p t e d 1 ~ ~ ~ . b  
#amilk wifJ~ Ihe working of that system. While the Conmihe rrcogdss 
thattbkergumenthassomefora, t h e y a r e a n a b l e t o ~ r r h y t h s  
DeparClaentdidnotcbeckthearrmacyofthe~estimntesframediP 
1962 for the Bombay Exchange witb referenee to trafac o b m m t h s  om 
tbe cross bar system Snstalled at Madras in Febraay, 1967. It w d d  bns 
enabled them to take remedial mensaffs h time. It b not dcPr g to why 
t h e s ~ m e m f s t a l r e o f u n d e r - e s t i m r r t i m g h P f s c W ~ P g . i n f ~ r a t ) r L d  
cross-bar exchange at Bombay Fort, where also conbrd equipmeat ordeaed 
tunaedouttobeinadeqaate, multinghwbst.dt.lllpptPLeedapodtgb 
fhe oorrb.nee. 

1.34. Tbe Committee note that the esbn eqipmwt rsqaind by tkre 
e x r h a a g e s b n o w i n t h e p n n r e e s u f ~  ~ w o l l M 1 P s t b e r r o r L  
t ~ b e c o n q ? l e M e n r l y , a o ~ t b e p o t s D E h l a p e d t y d t L e s r s ~ f r  
fully utiliscd. Pmpvahdy, Government am pkdng do hbrodoce tk 
~ b a r s y s t e m h a l l t b e m a j o r ~ 1 1 c h . p p r a i a t b e ~ .  Itwoaldbe 
o e c e e g P r y f o r t h e D e p a a t m s d t o e m a r e t L t - o t ~  
of control and mdlluy equipmeal for t b e  new amre-bu adraeg rs 
asacamteaspossible, b y b y i n g d o n a l p l d d h c s f o r t n r l & : ~ i .  
* W ~ c r r p s r b n c e ~ f = ~  
l i a o d e g o l t e d b t h d ~ a p . d f g d ~ o t d c s L o l v ~  

Audit Pamgraph : 
1.35 (i) The capacity of a telephone exchange was imastd fram 

4,800 lines to 5,000 lines in February, 1967 and again to 6,600 lines k 
December, 1967. Allawing fa a mswe of 5 per cent, tho ~a~11116~taWb 
capacity of fk expandad excbanp was 4,750 up to Dcctmber, 1967 uad 
6,270 tbbnattet. Notwithstanding beavy damand for ~lbar tabphoaw, tb 



number of working .cx,mections, whi& was 4,536 in Febmaq, 1967 
the additional lines were installed, dropped, however, to 4,509 in 
ber, 1967. The cbpartment has exphbd that the expanded Ppacity 
d d  not be utilised because aftar February, 1967 the Telephone Advisory 
CaPnmittee, which s m n s  apphcations for new phone connections, did not 
meet till 20th December, 1967. Even in fanuzuy, February and March, 
1968, the number of workkg comections was only 4,4!39, 4,606 and 4,708 
respeatively. Between February, 1967 and March, 1968, the Department 
accordingly lost potential revenue, through non-utilisation of the expanded 
capacity, to the extent of Rs. 4.79 la& (calculated on the basis of average 
earnings of a telephone connection from that exchange during 1967-68). 

( i . )  The capacity of another telephone exchange was expanded from 
125 lines to 200 lines in November, 1964 and to 300 lines in January, 1968. 
Allowing for the prescribed reserve of 6 per cent for this type of exchange the 
connectable capacity of the expanded exchange was 188 lines in November, 
1964 and 282 lines in January, 1968. Notwithstanding heavy demand for 
additional telephones, the connections actually given were, however, only 
128 by 31st March, 1966, 124 by 31st March, 1967 and 143 by 31st March, 
1968. Non-utilisation of the expanded capacity to the full extent all these 
years has entailed loss of 2.23 lakhs of potential revenue. 

1.36. The department has explained that the expanded capacity could 
not be utilised because the requisite cables, although indented as far back 
as September, 1962, were not received all these years. 

[Paragraph 10, Audit Report (P&T), 19691 
1.37. The Committee were informed that the two exchanges referred 

to in the Audit paragraph were at Agra and Sinidih. The Committee drew 
the attention of the witness to the fact that the P&T Deparmtent had ex- 
qlained to Audit that the expa,nded capacity of the Agra exchange [mentioned 
in subpragrapb (i) of the Audit paragraph] could not be utilised becausa 
the Telephone Advisory Committee, which screens applications for new 
phone connections, did not meet in time. The Committee pointed out that 
this could not be taken as a very valid reason. The witness stated that 
there had been some misunderstanding in this regard. It was not because, 
the Advisory Committee did not meet that the connections were eot grant- 
ed. There was no doubt some delay in holding the meeting of the Tela 
phone Advisory Committee, because between January, 1967 and December, 
1967, O.Y.T. was introduced in the lower size exchanges. They had to be 
told by a detailed circular as to what would be the percentage of coanec- 
tions that should be given under this scheme. The real reason for the 
inadequate utilisation of the capacity of the Agra as well as the Sid ih  ex- 
change was that them was shorts@ of cables. 

1.38. The Committee were also informed that the capacity of the er- 
changes had to be reckoned after providing for resave for various categories 



"The wuwtable capacity of a tclephwq exchange has to be detcr- 
mined on two altipqtive bases : 

(a) Numbering capacity. 
(b) Traftic capacity. 

and the permanent working connections have to be Limited to the lowm d 
the two capacities. 
Numbering capacity-based on reservations for PBXs. test numbers, ceased 

numbers etc. 
Each of the subscribers' connections in a step by step strowger exchange 

usually forms part of a 200 line group. These groups are usually arranged 
in three subgroups as follows : 

( A )  Coin Collecting Box Group : 
These connections do n q  have access to certain services like trunk ex- 

change, STD, etc. The numbers from this group are allotted exclusively 
to the unattended type of public call offices and to certain categories of 
service connections. Usually 2 to 5% of the exchange capacity with a 
minimum of 50 is provided in all larger exchange in this group. 

( B )  The Ordininy Groups : 
These are groups in which numbers are allotted to individual subscrib 

crs with a single telephone who have access to all the facilities like tnmk, 
STD, etc. In each 200 line p u p ,  certain reservations are made. These 
are as follows : 

(a)  numbers reserved for test calls for testing the functional effi- 
ciency of the equipment; 

(b) numbers reserved for ceased connections. There is a pmvi- 
sion that any numbers recovered fmm any subscriber due to 
whatever reason should be kept spare at least for six months 
or until the next issue of the directory whichever is earlier 
before being reallocated to apother subscriber; 

(c) reservation for the provision of casual connections, temporary 
connections etc. 

For these purposes, usually n capacity of 6% is kept reserved in all 
ordinary groups. 

(C )  The PBX Groups : 
The numhtrs ia tbesc proups are orsaapd in units of 10 such thqt a 

PBX subscriber can rent out any number of junctions from 1 to 10. with 
%a facility that whan t4c k t  4umkpr is  dialled, aU the junctions are wtw 
maticfly tested ad whir;kort is fm tbo caU is pit thwugh to the 
on that junction. Since the PBXs w w y  vntod oyt by W t  



cwganisati~ns with ~nsiaerabk grcrwth pc~eatial, it is usual to reserve a 
gmup of 10 junctions for such PBXs even though the initial requirement 
d the subscriber might be only 2 or 3 and so on. Out of the 200 numbers 
in a PBX group usually 6 groups of 10 lings are so reserved. The remain- 
ing numbers are allotted to ordinary subscriben. 

It will be obvious that of 60 numbers reserved for PBX junctions, 
number utilised will vary from time to time. In general, we could assume 
an average 50% utilisation at any time. Thus on the average the span 
reserved capacity on account of reservations for PBXs will work out to 
15% of the PBX groups. These could of course also be used for providing 
the temporary and casual connections and no separate capacity would need 
to be reserved in PBX groups for this purpose. 

Summarising the special reservations in an exchange would amount 
to : 

(a) CCB groups. 
(b) 6% of capacity in ordinary groups. 
(c) 15% of capacity in PBX gr~ups. 

Capacity for Agra Exchange 
Based on above considerations the permissible reservations for calculat- 

ing connectable capacity for Agra Exchange from February to August, 1967 
and September, 1967 to date could be as follows : 

February September. 
to August, 1967 67 to date 

(a) Nominal capacity . . . . . . . 5.000 6,600 
(b) C. C. B. . . . . . . . . 50 100 

-- 
(c )  Net for subscribers . . . . . .  4.950 6,500 
(d) PBX groups . . . . . . . . 1,600 2.000 
(e) Permissible Spare Reservations in PBX group . . 240 300 
0 Ordinary Groups . . . . . . . 3,350 4 .50  
(g) Permissible Reservation in ordinary groups . . 201 270 

(I) Net connectable capacity for subscribers outside the, 
CCB Group . . . . .  4,509 5.930 

-- 

Capacity for Sinidih Exchange 
In November, 1964, S i d i h  Exchange had a capacity of 200 lines only. 

This capacity was, therefore, provided in a smgle group of 200 lines d the 
PBX type. There were only 10 PBX junctions working S i i  the cx- 
change was a amall oae, an equal number of junctions could be resewad 
for expamion of them PBXB. Thus the resesvation for PBX eapenrionr 
was 10. Unlike the carc of Agra them small numbers could not be atnb- 
ed f a  temporary or casual corm-. 



The mervations for ordinary numbers would work out to 6% of 180, 
d.a, 11. Thus, the total permissible reserved capacity should have been 
.21 till the e- was cxperndcd in January, 1968 to 300 lines. 

On expansion the reservation would be an additional 6% on the new 
100 lines and the total reservation could be 27. Thus, the connectable 

"capacity from November, 1964 to January, 1968 could have been 179 and 
from January, 1968 onwards 273. 

Summarising the position in case of Sinidih exchange the permissible 
reservations for calculating the connectable capacity could be as follows : - 

November. 
1964 

to January 
1968 

January, 
1968 

onwards 

'(a)Nominalcapacity . , . . . . 2(m 
(b) PBX Group . . . . . . . 200 
(c) Permissible spare capacity for PBXs . . 10 
(d) Permissible spare capacity for ordinary subscribers . I I 

(e) Total Reservation . . . . . . . 21 27 
(f) Net connectable capacity . . . . .  179 273 --- - - 

Traific Capacity 
A telephone exchange is designed to interconnect subscribers as required 

,by them. The equipment consists of two parts : 
(a) Individual to the subscribers; and 
(b) the common equipment which is utilised only when the calls 

are in progress. This also includes the interexchange junc- 
tions. 

Tbe nominal capacity of the exchange is determined by the equipment 
provided for tbc individual subscribers. The cost of such equipment is 
,quite small. The equipment is provided in standard multiples d 200. 
Theoretically the maximum number of subscrikrs/telephone connections 
that can be provided is determined by this equipment. 

'Ihe common equipment determines the actual number of co~ections 
that can be provided on an exchange depending on the calling habits of the 
subsaibcrs. Since the cost of common equipment accounts for over 95% 
of the cxchange costs, the exchanges are designed on the basii of minimum 
ossantial equipment required for certain assumed calling habits of the sub- 
ecrlbars. Tbeoc habits are not constant over a period and conncctabk 
capacity has, thtrehm, to be determined fmm time to time with rcfcrcncc 
to tha t d l c  gcmrabd by tbe subecribtrs and the total coaarmw equip 
anent that is pmvi&d hitidy. This is known as the traffic capscity of the 
exchaqc. I! the number of subsnibbla ex& substaatially this caps- 
~ , t h a ~ n r i n ~ r ~ o u m b e r o f t h e u c ~ f ~ t o m a ~  



because of w m m  equipment beiq busy. This not oalp lp& tO dis* 
satisfaction but also heavy wear of equipment. 

The coagbetiopl on common equipment can arise both within the ex- 
change or on tbe inter-exchange junctions in case of multi-exsbanp sys- 
tems. 

While in case of Agra, which is a single exchange system no occasion 
arose to limit the connectable capacity on the basis of traffic, in the case 
of Sidih exchange this had to be done from 1965 to 1967. Sinidih is 
one of the exchanps forming part of the Bihar Coal Fields exchange system. 
This exchange is a satellite of the Dhanbad exchange. The calls are routed 
to other exchanges via Dhanbad. During 1964-65, a heavy increase in the 
inter-exchange tra€Kc was noticed in the Coal Fields system as a result of 
which the exchange capacity had to be limited to the number of working 
connections at that time working, till relief could be provided by laying of 
junction cables. A scheme was sanctioned for augmenting the junctions in 
1965 and cables where indented. The junction cables for the system were 
received and laid in 1967 after which the exchanges could be loaded to 
their full connectable capacity. 

1.39. The following table summarises the capacity the reserve allowed 
and the connectable capacity for the A g a  and Sinidih exchanges on differ- 
ent dates mentioned in Audit paragraph : 

Capacity excluding CCB group 
Date Nominal ,--- L > 

Capacity Nominal Reserve Connecc- 
Capacity allowed able capa- 

city 

Agra Erchange 

Feb. 1967 . . . .  5000 4950 44 1 450!3 
Dec. 1967 . . . 6600 6500 570 5930 

Jan. 1968 . . .  6600 6500 570 5930 

Feb. 1968 . . 6600 6500 570 5930 

Mar. 1968 . . .  6600 6500 570 5930 

Sinidih Erchangr 
No. 1964 . . . M X )  200 21 179 
Mar.1966 . . . 200 200 2 1 1 79 

Mar.1967 . . . UX1 MO 21 179 
Jan. 1968 UK) 900 n 273 

Mar. 1968: . . . . 300 300 n 273 
-- - 



T h e f d l ~ w a s r h a p o s i t l a p ~ ~ c 8 p a 6 e t i o s r c a ? l d w e i t i D g ~  
on these two cxchtuup oa the fom-g drliea. FuU clerah aro given at 
Appendix I to this Report. 

Y . I . . . -  
Date New con- No. of Connectable Unutilised Waitins 

nectiaos working capacity a p ~ k y  Iht 
given contuctior)~ e x c l u d ~  

CCB 
group 

Agra 
Feb. 1967 12 4497 4509 12 929 
Dec. 1967 12 4468 5930 1462 1464 
Jan 1968 6 4475 5930 1455 1142 
Feb. 1968 109 4568 5930 1362 1207 
Mar. 1968 110 4673 5930 1257 1272 
Nov. 1968 6 4918 5930 1012 1413 
(NOTE.--Unutilised capacity was eliminated in January, 1970 when waiting list wa? 61 I), 
.Finidih 
Nov 1964 - 111 179 68 66 
Mar 1966 - 128 179 51 9 
Mar 1967 - 124 179 55 52 
Jan 1968 I 1 27 179 52 57 
M a r  1968 - 143 273 130 24 

(Nmt - On F e b r u a ~ .  1970th1r exchange had an unuril~sed capacity of I t 2  with 7 
on  the waltlng hst) 

-- - - 
1 40. The Department have explained in a note why the unutilised' 

capacity continued side by side with waiting lists : 

I t  I \  estimated that at the time of d s s i o n i n g  of the expansion of 
the exchange by 1,600 lines towards end of 1967, of the 1,212 applications 
then pending. between 800 to 1,000 could not have been provided with 
the telephone connections due to nw-availability of cables. 

T'he subscribers cables have been issued from time to time in smalI 
quantities against various indents. These enabled connections being made 
feasihlc. These wnnoctions have been provided as cables have been laid. 

Even now about 85 applicants higher on the waiting list than those 
provided for. could not be provided with connections because of non- 
availability of cables and certain areas remaining non-feasible. 
SinicJih Exchange 

Aboplt 60 to 70 comat iom could not be prwided from November, 1964 
to May. 1965 because of non-receipt of subscribers cables. Some cables 
were received and a few connections were provided in 1965. However, 
junction conglestim limited the traf&c capscity. Ih junction cables w m  
received in 1967 and laid about October/Nwernber, 1967. SubsEuMief 



those f d  'km-kasible due tb subscribers cables. Remaining subscribers 
cable8 were issued between May, 1969 and July, 1969. These were laid 
and all pending applicants wen released connections. However, there has 
again bem substantial dropping out of applicants. 

'Ihe uuutilised exchange capacity now arises mainly from failure for 
telephone demand to build up in this area" 

1.41. The Department have at the instance of the Committee furnished 
a statement showing the action taken from time to time to procure the 
cables as follows : 

"Agra Exchange Expansion from 5,000 to 6,600 lines. 
Indenr No. 2715 D(b) 13 dated 23-7-65 for Primary and Secondary Cubles. 

Type of cable Quantity Date Quantity Quantity 
received received outstanding 

meters 
metres 

200 prs/6 112 Ibs. 6000 66-67 5725 275 
250 prs/6 112 Ibs. 560 21-9-67 560 

50 pn/6 112 Ibs. 600 21-9-67 600 
I00 prs/6 112 Ibs. 2350 4-12-68 2350 
20 prs/6 112 Ibs. 500 4-12-67 500 

Indent No. 2715 D(b)/l dared 23-7-65 for Primary and Secondary Cables. 
loo0 prs/6 112 Ibs. 1400 Jan. M 1380 
800 prs/6 112 Ibs. 850 31-7-65 850 
600 PTS/ 6 112 Ibs. 2220 25-5-67 2220 
500 pn/ 6 112 Ibs. 560 12-10-65 560 

Indent No. 2715 D(b)/2 doted 23-7-65 for Primary and Secondary Cables. 
400 prs/ 6 112 Ibs. 1300 8-11-66 1300 20 
300 PI%/ 6 112 Ibs. 1600 20-2-67 1600 

Indent No. 2738 D(b)/l dated 7-7-66 for Distribution Cables, 
200 pr~ /6  112 Ibs. l0,OOO 16-9-69 757 8243 

23-1-67 lo00 
50 pn/6 112 Ibsl. 16,000 29-8-68 2920 3080 
100 pn/6 112 Ibs. 4320 7-7-67 4320 ----- 

SIN1 DIH EXCHANGE 
Indenr No. 1706 D (b)/l dated 5-9-62 for Local Cables 

-- - .- 
Type of cable Quantity Date Quantity Dale Balance 

indented rcceivcd received laid outstanding 
in metres in metres - in metre 

150 prs/6 112 1bs. 3325 May' 65 3325 July'65 - 
100 prs/6 112 Ibs. 555 555 - 
50 pn/6 112 Ibs. 1465 1465 - 
20prs16 1121bs. 366 366 - 

Indent No. 1706 D(b) 12 Lted 5-9-62. 
50 pn/lO Ibs. 4980 7-5-69 20000 k p t  .' 69 

11-6-69 
336 

loo0 
6-7-69 1644 

20 pn/lO lbs. 110 6-7-68 110 
IndcM No. 21 D(bl164-6511 CLtd 27-5-65. 
I s 0  w10 Ibs. 8940 - - - 1940 



Asfaras tboSin id ihexchangc i s~ooccmad, thecaMMlwen~ 
by the local authorltias in Saptember, 1962 soon after tbe schema hrd 
been sanctioned. Tberc was a shortage of cabks even then in tbe country. 
However, the situation became acute with the Chinese aggression in October, 
1962. Orders were issued suspending issue of all stom to works other 
than those for ABsam Circle and border areas in other States to meet the 
minimum requirements of Dcfence Forces and the Civil Defence during the 
period of emergency. These restrictions continued up to 3lst March, 1964. 
Jn the meantime, large pending demands were built up f m  various teb 
phone systems and the availabk supplies were distributed on various woks 
to enable some connections being provided at various stations. Part s u p p l i a  
of the cables were made for Sinidih Ejrchange also in May, 1965. 

I In this connection, it may be explained that the underground cables 
are manufactured in a number of gauges measured in terms of the weight 
of the conductor per mile. The standard gauges are 4 Ib., 6? Ib., 10 tb., 
20 Ib. and 40 lb. per mile. Usually only 4 and 64 Ib. cables are used, but 
in case of Sinidih and other coal field exchanges, since the telephones have 
to be provided to various colleries, etc., scattered over a wide distance, 
usually larger gauge cabks have to be used. It will be seen that in case 
of Sinidih the demand was for 64 Ib. and 10 Ib. cables. While the ~tquira 
ments for 64 Ib. cables were met in 1965, the requirements for 10 Ib, cablw 
could not be met since the shortage in the higher p u g  cables was extxe- 
mely acute. Tbe availabk supplies had to be rationed. It has been psi -  
bk to make available these higher gauge cables to Sinidih in 1969 oaly. 

In caw of Agra exchange indents wen rtlcased in 1965 and 1966 
respectively and the cableg have been received gradually fmm 1965 to 
1968. Certain quantities of cables an: still outstanding on the work. Here 
again, the cablea could wt be issued in full. because of the acute sboftaga 
of cabks in the country and the desirability of making some cables avail- 
able to the exchangw all ovcr the country to enable them to provide urgent 
connections to the extent passiWe an over the Wuntry. 

Thc table below will indicate tk raquirrments of cabks and tbe short- 
ages each year from the years 1965-66 up to date : 

Year Outstmdin(6 Cahlc re- Aauall Quantity Outsranding 
at the be- q u i m r s  mtidpted imported at the end of 

ginning of during the sumly (KM) the year 
)mr year fmmHCL CKM) 

CKM) W MI (KM) 

1%!?-66 . . .. . . . . 4.610 
196647 4.620 3.7% 3.37U Nil 
1967-68 5.000 6.2.W 3.100 420 7.m 
IW8-69 7.370 7.3%) 4. nw, Nil 10,MO 



The ~ t c a e a t ~ s  effons b procure these cables have been largely in 
two dirceti- 

(i) impressing on the Ministry of Industries the desirability of ex- 
panding the indigenous manufacture of underground cables; and 

(ii) securing imports of immediate needs to the extent possible with- 
in the limited foreign exchange resources available to the country. 

Negotiations for a World Bank loan had been in progress ever since 
a965-66 and it was hoped that the cable needs to m e t  thc outstanding back- 
log and the current shortfalls could be secured once this agreement was fina- 
l i d .  The laying of cables and jointing normally do not take too long a 
time, while the execution of exchange projects and creation of exchange 
capacities take a, considerable period. It was, therefore, hoped that once the 
underground cables become available the accumulated exchange capacities 
can be utilised quickly to meet urgent demands for telephones all over the 
wmtry. 

Till such time as the cables could be secured in adequate quantitiec. the 
available cables have had to be rationed and to that extcnt exchange capaci- 
ties have remained unutilised all over the country." 

1.42. The Committee enquired whether there were other exchanges 
where capacity had not been utilised to the full extent due to non-availabi- 
lity of cables and cable joints and if so, the number of such exchanges and the 
capacity which has remained unutilised on this account during the last 5 years. 
The P&T Department have furnished the information as follows: 

''There are a large number of exchanges where the available exchange 
capacity could not be fully utilised because of non-availability of underground 
cables. As on 1st April 1969, there were 3,432 telephone exchanges in 
the country with a nominal capacity of 10.52 lakh lines and about 8.12 lakh 
working connections. It is estimated that of the available capacity about 
1.5 lakh telephone connections could not be provided due to non-availability 
of underground cables. It is difficult to give the exact number of exchanges 
con-. I t  can be stated that this unutilised capacity is distributed over 
a large majority of the exchanges. As on 1 4 6 9 ,  there was a back-log of 
about 10,580 standard Kms. of underground cables." 

1.43. The Committee desired to have a detailed note on the steps taken 
;t?;Government to meet shortage of cables. The P&T Department, in a note, 
have stated: 

"The demand for Telephone Cables by the P&T Department has been 
steadily incteasing due to the expansion of local telephone systems and to 
meet the same the following steps have been taken : 
4 1 ) Increaring indigenow production. 

(a) Expansion of the existing units. 



.e) &thq up &n addltidrlal urlit in the Public Sector in case the 
rcquirernchts anticipated cannot be met through the expspsion 
of the existing units. 

As regards steps taken to increase the indigenous production, it is stated 
&at at present M/s. Hindustan Cables Ltd. at Roopnarianpur (West Bengal) 
is the only factory in the country manufacturing Telephone Cables. Its 
present annual rated capacity is 3,200 SKMS on a two shift basis and 4,000 
SKMS on three shift basis. Projects for further expansion of the factory 
have been sanctioned and the details of the same dong with the progress of 
work indicated below : 

(i) Project N o .  &-Establishment oJ a nurrsufuc~urinp unit of Aluminium 
Sheathed Telecom. Cables at 1000 SKMS'per year 

This project was sanctioned on 2-7-1966 and the Aluminium Sheathing 
Press which is the main equipment for this project has been received, in- 
stalled and commissioned. Other remaining plant and machinery (both im- 
ported and indigenous) are expected to be received by the end of 1970 and 
installed by about March, 1971. It is programmed that the production from 
this project will be 50% by 1970-7 1, 80"; by 197 1-72 and 100% by 1972- 
73. 

(ii) Pwject N o .  9-Expansic~ of rnanrrfuctrrring capacity of Dry Core 
cables from 3200 SKMS to 8000 SKMS per pear 

This project was sanctioned on 2-66 and subsequently revised in 
April. 1968. A part of plant machinery ordered from indigenuos sources 
have e n  received and the balance are expected by the end of 1970. As 
regards machines to be imported, these are expected to be received by Jum. 
1971. Thc installation work on this project is scheduled for completion by 
December, 1971 and initial production is expctcd to commence in March, 
1972 and the rated output achieved by end of 1972. 

It is, however, stated in this connection that the progress of work on both 
the projects mentioned above has been affected to some extent on account 
of the tce(hing troubles on the machines supplied by indigenous manu- 
facturers who am developing these machines for the first time in the country. 
?his has mulled in considerable dclay in the progress of deliveq of the 
machines. 

It is estimated that even with the increase in the indigenow availability of 
Tekphooc Cables COnfiCquCnt upan the completion of the above two projects 
of MIS. Hidustan Cables Ltd., the total a~ilnbility would not be adequatc 
to meet the demsnds of thc P&T and consequently a decisim has been 
tdken ~ t l y  by the Cabinet to s t  up an additional unit in the phbc sector 
after a detailcd assessment of the cntim question. In this context, a rcft- 
r a m  has babn m& 'by tho Crbiwt to a cable manufacturing unit under 



the Ministry of Defence Production now b;enring the raeads only of the 
Department and the exploration of the possibilities of divessifying its ~rrp 
duction to manufacture telephone cables as per the specification of the PBrT 
Department and the assessment of its potential in this regard. This  question^ 
is now under examination. 

To meet the shortfall in the demand for Telephone Cables, imports. 
were resorted to in the past by utilising bilateral credits/loans. Thaae 
details are furnished below: 

Year Quantity Country Value in 
of  cablcs from which rupees 

imported in imported Oakhs) 
SKMS 

1966-67 122 Fmland 26 42 

1967-68 322 U. K. 28.54 

Orders for the import of the following cables have been placed in Feb- 
ruary, 1969 and supplies are awaited: 

Quantities of cables in SKMS Counfrv from which Value in Rs. 
imnnted flakhsl 

Holland 72.98 
U. K.  47 40 
Czechoslovakia 27 40 
Canada 26 4 7  

It has been estimated by M/s. Hindustan Cables Ltd. that tbe total s u p  
plies would be about 30,000 SKMS of telephone cables as against the tdal 
requirement of 53,000 SKMS of the P&T Department for the Fourth Plan 
period to fulfil the plan target of 7.6 lakhs telephone sets. To partly bridgs 
the gap, therefore, for the Plan period, import of cables under the recently 
finalised IDA and C D A  Loans have been proposed as per details given 
below: 

Quantity of cabk pro- V ~ l u e  
posed for import -- -- - - - - - - -. - -. - -- 

IDA Loan . 7,630 SKMS of Conven- 10 m i l l ~ w  U. S. D e l l a ~  
tional cable. equivalent to Rs. 7 30 

a o r a .  
CIDA Loan . 12.000 SKMS of Poly- 21 ,5 million C a m d i m  

nhlem Shcated cables Dollars equivaknt lo 
to be imported from Rs. 15 -00 anrer. 
Canadian sourchi. 

The above quantities, however are tentative and arc subjm to modiflcE.. 
tions b e d  on the actual tender prices so as to limit t k  value of impatr 
to the amounts available in the loan." 



1.45. The exchaqp at Agrp whkh wm awed tiy &ages betweem 
Februnry, 1967 and Dwmber, 1967 to b d e  6,608 lhw bad a am- 
~ectable capacity of 5,930 lines. However, &elween WC-1cR;rtB 10 orre 
sixth of this cnpdly remaheal uaDtWMd upto Norember, 1968. Par- 
doxhcally, tbe excbonge bad during thfs + on Ye w a b g  list sabserE 
bers who cwld have more tbnn taken op tbe nndkd cap8c&y. It rras not 
till Jonuuy, 1970 that the exchamge was able to we its comectabk apr- 
city fully. 

1.46. Tbe exchange at Sinidih bad likewise d U s e d  np.eity 
from about a IIEU te n third d Iba eoRledPMe capacity, with a numbex 
of lat4sdigg subscribcR oa the wahhrg IW. In w, the e x ~ i t a ~  bas 
dill not been Pble to atilise i t s  capacity to & crtenC of dmq two-APtb. 



Audit Parqgrrrh 
1.50. The Department had decided in November, 1956 that the measured 

rate system should be introduced in all telephone exchanges having a capa- 
city of 300 or more lines. An instance of omission to do so was mentioned 
in the Audit Report, 1966 whertupon the Department assured the hMic 
Accounts Ccrmmittee that necessary instructions in tbe matter had betn re- 
peated. Nevertheless, two other telephone exchanges, which came to have 
the equipped capacity of 300 or more lines in April, 1963 and August, 1967 
respectively, are still working under the flat rate system. Meters installed 
in August, 1967 in the exchange, which reached the equipped capcity of 
300 lines in 1963, have not been commissioned (August, 1968). In the 
otber case, even mters  have not been installed (June, 1968). ?be loss ef 
potential revenue in these two exchanges (calculated on the basis of traffic 
and tadl current in August, 1966 and April, 1968 respectively) is about 
Rs. 9.40 lalrbs per annum. 

[Paragraph 12-Audit Report (PAT), 19691 
1.51. The Committee drew the attention of the witness to the fad that 

there was a delay of one year and five years respectively in introducing the 
measured rate system in the telephone exchanges (at Kurnool and Palakd) 
after they had reached the equipment capacity of 300 lines. This resulted in 
a loss of revenue of about Rs. 9.40 lakhs per annum. The Committee noted 
that the meters were initially procured in March, 1964 but were not instalkd 
as conversion of the exchange into automatic one was being considered 
which was later on dropped. The Committee enquired how long it took to 
finally decide about automatising the exchange and how soon afterwards was 
measured system introduced. The witness stated that in the Kurnool Ex- 
change, there was &lay first in getting the board automatised. Tkcfore, 
the Department temporarily diverted the meters. Subsequently there was 
difticulty in Indian Tekphone Industries complying with the order of supply- 
ing tbe equipment. So indents were piaccd agah and these meters were used 
elsewhere for metering purposes. Explaining tbe position in detail, the 
witness stated that the estimate for metering this exchange was sanctioned 
by the P&T in March, 1963. Meters were received in March, 1964 from 
the Indian Tekphone Industries. In January, 1964, t k  project for auto- 
matisation of the Exchange was sanctioned by the DirtctDtate. lbmafttr, 
the metering equipment was transferred to Nizamabad and Warangal k 
March, 1965. This Exchange was to be supplied an automatic Max Il 
equipment for automatising tbe exchange by the Indian Telepbcae I&* 
tries. There was, bowever, a strike in that factory and a lot oi these rmal 
exchange equipnent programme was cut out, as Indian Te- I o d ~  
tries were not in a position to supply to bigger ex&* -. 
estimate for Max I1 equipment for this exchange was, therefore, crncaUad 
by the P&T Directorate in March, 1965 aod it k a m e  nccesnouy u, p 
to the original idea of instap'mg meters. Thadore, the D m m e a  



back to instrtlfos the meters. The circlt idmcd for the meten in July, 
1965, but the equipment wae & only attK March, 1967. Tbe iP 
rtallrtJon was c!ammmd fn April, 1967 md was aompletcd in Aogacrt, 
1967. The Additional Chief Ergbeer (Testing Organisation) was Lban re 
queeted to uhdertake the acceptance testing betm the introd\tction of meter- 
ing. Tbe testing organisation, after checking up tfie equipnmt found 
certain defects, e.g., non-phion of special type aP resistors as a h  some 
relay contacts. Tbe former in pardcular were necessary to avoid lire hazards. 
Tbe circle, thereafter, carried out tb,modiflcation and the equipmmt was 
declared Bt for commissioning in August, 1968. Tbe mctcrhg was in* 
d u d  from 1st N m b e r ,  1968 after iswing a Gazette Notilkation as was 
required under the Indian Telepaone Rules. 

1.52. As regards the Palakol exchange, the Committee were hhmed 
that it was nonrmultiple type of exchange. Tbe capacity of such ex- 
was normally 200 lines, but this was not capable of being inboducad 
by expandins the Bonrd. Metering was not capable oi being intdmd 
on non-multiple bods. For this plrpose, these bomb had to b ropbd  
by multiple board tM. Tbh was the wmn for tbe delay in this 
CBSC. 

1.93. The M # e e  desired to have the particdm d exchanges ia 
the country without meters after having reachad tbe equipped capecity of 
300 liaes or more. Tbt P&T Dcptmmt m a note have furnished tfre porti- 
culm as follows. Tbest do not indude am-multiple exchaqp d quip- 
ped capaki:ity of 300 lines or m&c "in wbkb metering cannot be introduced 
for technical rrasons." 
St. Nunc ofcirck NuneofEachaqc Rawlrs 
No. 

P- 
1.Andhm . . . . Hmmkondr 
2. . . . . 1mpb.l 

f"UUULTJ 
3. BIbv . . . . 
4. Kcrok . . . Rmrmbvoor 
5. M.dbyrh;~~)~ . . RsPn 
6. Myore . . . . w j u u t u  
7. Oriw . . . . -pur 

*hsom 
Puri 

8. Tmil Nadu . . . V.nimmb.di 
Amber 

P L U  

9, UttuPndaJl . . . tirnlanr 
HWd*mi 

\ N.inhrl 
l h m i  
FIsutkhrba 

lO.WeSibaCll . . . knbr 

Metering is k ing i r ~  
troducsd at Hard* 
on 29-3-70. 



1.54. The Committee asked what programme had beta & a m  up for 
the introduction of the measured rate system in those exchanges. The 
Department have stqted that they had laid down a policy that measured rate 
system should be introduced in all auto and CB Multiple Excharyes of 
capacity of 300 lines and above. As soon as it was found that anaexchange 
was to reach the capacity of 300 lines or more, steps were taken by the 
circle for introduction of metering The prpcedure was to sanction an csti- 
mate for installation of the metering,equipment and on its receipt and instal- 
lation, got it acceptance tested by a separate organisation under the Addi- 
tional Chief Engineer. As soon as the equipment was considered satist'tlc- 
tory for commissioning, steps were taken to introduce the measured rate 
system at the place after issue of Gazette Notificabon as per provision of 
the Indian Telegraph Rules and issue of notices to the subscribers. Ttlc non- 
multiple exchanges are, a s  far as possible replaced by CB Multiple or auto 
exchanges when they reach a capacity of 300 lines and metering is intro- 
duced in them thereafter. 

1.55. The Committee drew the attention of tpe witness to the P&T Tar* 
Enquiry Committee which went into the question of rate str,ucturc and 
pointed out that the Department had decided in November. 1956 that it 
should be introduced in all telephone exchanges having a capacity of 300 
lines or more. The Committee enquired whether that decision was being 
implemented and any phased programme had been prepared to implement 
the same. The witness stated that the recommendation of the Tariff Enquiry 
Committee was being implemented. He further stated : "There is again the 
same difficulty of not having enough equipment and enough meters and 
cables apd although a policy decision has been taken, its implementation 
will have to be spread over a certain period of time until the equipment is 
qvailable. So we are doing a phased programme. New Exchanges are also 
coming up. They also have to be converted later on. It is a continuous 
process." 

1.56. The Committee desired to know about the phased programme 
drawn for the purpose. The witness stated : "With the Telephone District 
Heads and Circles, there are instructions that in anticipation they should 
place their demands on the Indian Telephone Industries. There is a great 
shortage of meters. In some instances they are not giving us meters. It is 
not merely a phased programme. As the thing expands, immediately there 
is a shortage. We are continuously in touch with the Indian Telephone 
Industries. But they are not able to get a certain raw material to make a 
very sensitive component for the meter. For automatic exchanges we need a 
lot of meters. The demand on the Indian Telephone Industric~ is getting 
so large that it has not been able to comply with it." 

1.57. The Committee enquired whether an assessment has been made 
about the extent of shortage, the reasons therefor and the steps being taken 
to meet the shortage. In a note, the P&T Department have stated that tbe 



Iadian Tclaphone Industries were the only msn.tlfBcturers of telephone meters 
of all W s .  They had not b a n  able to meet the demand so far. There had 
been persistent pssures from the P&T Depattmont on Indian Telefione 
Inodustries to supply the meters but they had bean w b l e  to meet the full 
requirement. Indian Telephone Industries had now taken action to increase 
their production and also to develop ancillary supplies as are necessary for 
manufacture of meters. To meet the immediate requirements, 40,000 meters 
are being imported by them dong with the components for a d d i t i d  
60,000 meters. The position m respect of meters was expected to irnprore 
during 1 970.71. 

158. The Committee observe tbat tbe Telephone -t is losing . 
slrbst.attnl revenae due to its lnobMly to provide tPAWes for anelcriag d 
calls in some of the exchanges in the cormtry. 'Ihe loss of reveme i 
rmpcct of just two exchaoges rwatbaed in the Audit pragmpb mmmted 
to Rs. 9.4 lakhs per antmm. The MolllLPtlOn flnaished b tbe CoP.dttoe 

1 
abows that in 21 other exdvrnges in the coontry, where tbe lint apaJty 
stipulated for introdoction of meters has beem reached, metedng hcil&s 
h e  not Beeo made available. Besides tbeae exchqps, there ae other 
exrhrnlps (number n d  spccifkd by the P&T Departawnt) where tbe dpe- 
Wed capdty hns beea reached, but meters have not been providrd, as 
tbese exchw employ a aoa-rrmltipk type of Bollrd whkb does not I d  
ltseli to raeterhtg. 

1.59. The Committee note tbst, apart from cables, t&e mjor boUk- 
neck in introducing the metered system in tbeae a d w q p  bas ka tbe 
shortage of meters. Tlre major wnuce d Mpply of metem is ihe I.dPPI 
Tdepbone Industries which is at preseat mot cnplrble of meetbg the Depat- 
w t ' s  requirements in full. The Commke hsvc, in pern 2.26 d tb& 
FortPth Report (Fourth Lok !?&ha) akady h d w d  on the aad to M- 
cooragc 0 t h  socorej, d supply ot metem avabbk in Ihs cogbrg. Tbc 
Committee woald like Govtrnrneat to draw up a for thEs p.r- 
pwe, so that mete* fpdliths collld be erpedlitbuly htmbcd h 
theencbaqpswberetbcetipalatsdlieeePpriSybbcepnrhc& 
D e l P y b y p l l l P d v ~ ~ ~ h l n a d t t t r g * d e p r h e o t ' s s h u c o f * -  

Nsl.g m- 
1.60. According to an ngrccment exccuted with n firm in May, 1966 

appointing it as the so& agent for procuring advertisements for four suc- 
cfssivc issues of a tekphone directory, the revenue collected by the firm 
from advertisen was to bc shard by it with the Department in prescribed 
proporti- minimum of Rs. 4,33,350 per issue being @taranteed for thc 
Department. The Dcpmmcnt's share was required to be remitted by the 
firm within 60 bp of the receipt of voucher copics (which are priottd 
W e s  of thc dircamies) by it from the Dcpamntnt. Should the firm 
dehy fcmJttpo~d d the Daparmrcat's share krpond that period, the D e w -  
mEnt wes en&j& rt ib to rCUMWr - & && .dvf-g Wnt 



'as agreed liquidated damages and not by way of penalty a sum of Rs. 100 
or 1 per cent of the guaranteed miniumm gross revenue whichever is himr 
for every day which the payment is ao delayed.' 

1.61. The payments due from the firm to the Departpleat for the iirst 
t h ~ ~  issues of the directory were delayed beyond the permissible period of 
60 days. Even when payment was subsequently made, it was made in 
instalments instead of in lumpsum. The period of default was up to 286 
days for the first issue, 281 days for the second issue and 50 days (up to 
15th October, 1968) for the third issue. 

1.62. The damages recovered were Rs. 100 only for the first issue, none 
for the second issue (although it was decided to charge Rs. 50,962 on this 
account), while no decision has yet been taken (October, 1968) about the 
third issue. Out of Rs. 4.33 lakhs due as revenue for the thud issue which 
was to be deposited by 28th August, 1968, a sum of Rs. 4.27 lakhs has 
also not been recovered so far (15th October, 1968). 

[Paragraph 1 >Audit Report (P&T) , 19691 

1.63. The Committee drew the attention of the witmss to the fact that 
payments due from the sole agent to the Department for the first three 
issues of the Directory were delayed beyond the permissible period of 60 
days. Even when the payments were subsequently made, they were made 
in instalments. The period of default was up to 286 days for the first 
issue, 281 days for the second issue and 50 days (up to 15th October, 1968) 
for the third issue. The Committee enquired how this agent was selected 
and on what considerations he was made the sole agent for procuring 
advertisements for four successive issues of the directory. The witness 
stated that according to a well settled practice, agents for procuring adver- 
tisements for directory were selected by tender, subject to verification of the 
financial standing of the successful tenderer. The prson, who offered the 
highest bid, was appointed as sole advertising agent for the fbur issues of 
telephone dirwtmies subject td other things being satisfactory. In this w e ,  
in May, 1966 when teders were called, this firm was one of the tcnderers. 
As its bid was the highest, it was given the sok w o c y  for the four issues 
of the Delhi Telephone Directory. The normal procedure was to have coa- 
t rac td  anangements for procuing advertisements for four issues for bian- 
nual directories and three issues for annual directories. This was because 
the collection of advertisements required a amtinuous and tremeadous dht .  
If a contract has given for only one issue, fresh tenders would have to bo 
invited for every issue causing in &lay. Further the minimum guara~lw 
income likeb to be offered would have been lower if only me instead of 
four directories were covered at a time. 

In this pmbdar case, so far as the m c r i c a  w m  eol~cclllcd, th6 
Government's share of advmking 10ymue war Rs. 4,33,350 which mm 
the minimum @tarantead pass menuc. That shart had ken ncawrswl 



for the gtOt issue. Part of the amount (i.e. Rs. 1.2 lakhs) had been 
recoverad for the ~tcond issue and the balance was recovered by Bank 
rantee and sumties against w h w ,  action had bem started. For the 
issue, the full amount bad been recovered. For the fourth issue, the full 
amount had been recovered for the English edition and Hindi issue was 
still to be printed. The present position, so far as the recoveries were 
concerned, was quite satisfactory. So far as recovery of liquidated damages 
were concerned, (for delay in remitting Gwemment's share of revenues) 
the General Manager had assessed the damages in his discretion and those 
damages had also been paid wherever they had been levied. 

1.64. The Committee desired to have a statement indicat ine 
(i) the amount of revenue due from the agent for each of the 

issues, 
(ii) when exactly the amount feu due in respect of each issue. 

(iii) when the money was remitted and to what extent remittance 
was made, and a 

(iv) what action has been taken to realise the money due but not 
remitted. 

The information has been furnished by the P&T Department, in a note, 
as under : - ------ 

Govt. rhnrc Due &te Pjniculsrc of 
Name of IWC of revenue of payment payment received ai lance 

l*l Issue 
Nov. I966 

Rq. Rs. 
4.33,350 13-2-67 

I -M?--2.00,U00 
20-3-67- 30.000 
124-67- 50,000 
15-2-67- 3.000 
1 1  347-1.33.3SO 

2nd luauc 
August, 1967. 

3rd lclrue 
March, 1%8 

3rd Issue 76.801 .12 34-69 
Nm*mbcr, 1968 12-5-69- 12.000 
(Hindi) 24-549- 34,Ol -12 

7- 

76.801 -1 2 

Nil 

Nil 

Nil 



4Lh Issue 4.08.675.68 4-1069 
June, 1969 19-349- 30,000 

3-9-69- 50.000 

19-1 1-69- 50;OOO 
10-12-69- 50,000 Nil 

3 - 1 - 7 6  1,50.000 

4.08.675 .68 

In respect of realising the money due but not remitted, it will be seen 
from the statement above that only in respect of the second Issue an amount 
of Rs. 3,08.350 is due. The amount due is covered by a Bank Guarantee 
of Rs. 1,08,350 and surety bonds for Rs. 2 lakhs. Notices have been 
served on the bank and the sureties by the General Manager. Telephones." 

Audit has, however, pointed out that for the 4th Issue (June, 1969). 
Government's share of revenue should be Rs. 4,33,350, the minimum pua- 
ranteed amount and not Rs. 4,08,675.68. In view of the above, the amount 
due to be recovered from the sole advertising agent would be Rs. 24,6751-. 

1.65. The Committee desired to know the amount of liquidated damages 
due in terms of the contract for delay in remitting Government's share of 
revenue issue-wise (in respect of thc case mentioned in the Audit Paragraph) 
and the amount of liquidated damages actually recovered issue-wise indi- 
cating in detail the reasons for which less than the amount recoverable in 
term< of the contract, was recovered. 

1.66. The P&T Department have furnished the information in a note, 
which is as follows:- 

Amount of L D duc 
Issue ha.  (12 I :: of guaranteed L D rrco\ercd 

minimum gross revenuc 
1.c. 5778 per day)  -- - - -. -- . - -- . - -- . . -- - - 

RP. R\. 
171 Issue 16.40.952 100~00 
INov. 66-Enghh) 
2nd Issue 27.84.996 1 O.O(X, .IX) 
(Aug. 67-Englkhl 

The Committee pointed out that in this case, the default was to the extent 
of so many days--in one case it was to the extent of 286 days and in the 
other case it was 280 days and in thc third case it was 50 days. In the first 
case, the Department charged only Rs. loo/-. The Comn~ittcc enquircd 
how the Department justified the imposition of only Rs. 100/- as liquidated 
damages on the first issue. The witness stated that there was a provision 
in the contract that the General Manager would use his discretion. Un- 
fortunately in this case, one of the main partners died and the company 
was in distress. Tbe General Manager explained that unless he could do 
something immediately, the printing of the second issue was likcly to be 
held up. So he used this discretion to the extent of inqming only Rs. 100,'- 
as liquidated damags. The witness also stated that instructions had since 
been issued that General Managers would no longer have any discretion in 
regard to this matter. Law Ministry's advice was also obtained. They 
said that under 'the present mditions,  liquidated damages at the rate 04 
lYsof the guaranteed minimum gross revenue or Rs. 1001- per day which- 
ever is higher as proposed for in the contract executed in this case would 
not stated in a Court of Law. The witness further added that on certain 
issues, the Department had charged more as liquidated damage; for th: . 



qecond isme the damages ware Rs. 10,000/- and for the foratth issw they 
wen Rs. 6,345. In a note the Department have stated : 
"lH Issue 

According to the terms of contract the advertising agent was to guarantee 
a gross revenue of Rs. 5,77,800. Due to several factors such as dullness 
of the market, recession in industry and consequent lack of interest on the 
part of the advertisers and also owing to the General Elections, the sole 
advertising agent had represented that he could not realise the required 
amount. He could collect only Rs. 4,41,165 which was much less than the 
minimum guaranteed gross revenue. The sole advertising agent represented 
reduction in the minimum guaranteed Government share of revenue. This 
request was, however, turned down. The Government $hare of revenue 
was eventually paid by the Advertising Agent. 

There was also further the difficulty that one of the partners of the 
firm had died in May, 1967 and the assets of the firm were frozen in the 
bank under court orders. The General Manager, Telephones, however, was 
anxious to close the transaction and wanted to continue further the directory 
printing and according to the discretion vested in him he considered that 
a token liquidated damage of RI. 100 as a reasonable amount. 
Second ISSI I~  

The amount of Rs. 3.08.350 in rcspect of the second issue is still due 
from the advcrtisinp agent. The Advertising agent had earlier complained 
to the Department about his loss of revenue on account of non-publication 
of Iiincli directory uith the first and second issuc of English edition. The 
Lim Minictry who acre consulted in the mattcr indicated that the advertis- 
 in^ a p n t  hod reasonable ground for a claim in this respect. When the 
mallcr was discuswi with the Advcrtisinp Agent. they had agreed to give 
up their claim for conlpcnsation on account of non-publication of the two 
Hindi issucs alongwith the first and second issues of the Directory. In 
considemtion of this fact. it wa\ decided that the liquidated damages could 
be brou-ght down to Rs. 10.000 for the amount not paid by them until 
3 1 -  12-1969. This amount of Rs. 10,000 was paid by the party on 
10-10-1969. 

The amount of Rs. 3.08.350 is still not received from thu advertising 
agcnt. This nloncy is covercd by n Eknk Guarantee and sureties both valid 
up to January, 1970. The General Manager, Telephones has served notice 
on the Bank and sureties for payment of the amount to the Department." 

1.67. The Committc~ enquired how the Department calculated the 
d s m a p .  Thc witness stated : 

"in this caw it was calculatcd on the basis of 12%. The clause of 
h. 100 a day was not found quite feasible, on kgsl examination, 
bacausc liquidated damages under the contract L a w  could not be 
of a punitive nrtum. Tbc Law Mishy has advised b t  liquidated 



d q s  should be a percentage higher than the market borrowing 
so that this is not incentive to retain our money and use it for his own 
busiiss. We had come to the figure which in the overall circum- 
stances, we thought to be reasonable. There is a counter claim, 
because of tbe delay in bringing out the issue. the contractor also 
suffered. When we fixed the amount on 4-1 1 - 1968 it was about 
Rs. 60,000. The Law Ministry advised that since we did not bring 
out the Hindi Directory in the first two years, the whole claim cannot 
be put in. This advertising agent said 'You will have to pay me 
for the losses.' The minimum which was fixed was Rs. 25.000. So 
for two issues, it is Rs. 50,000. Deducted from Rs. 60,000 due, 
this is Rs. 10,000. The figure was thus arrived at on the basis 
of the Law Ministry's advice. It is not arbitrary. It was not a snap 
decision. The figures were gone into and the liquidated damagec 
were reasonably assessed." 

1.68. The Committee desired to know the circumstances that led to the 
decision to withdraw the discretion previously vested in General Managers 
in the matter of recovery of liquidated damages. The Department stated 
in a note : 

"It was found that the discretionary powers vested in the Heads of 
Circles were not exercised judiciously.income cases resulting in 
reduced collection of liquidated damages than would have been 
reasonably due. In view of this, the discretionary powers, previously 
vested in the Heads of Circles in the matter of levying liquidated 
damages, have been withdrawn." 

The Committee asked whether the aptecedents of the firm were verified 
before giving it the sole agency in this case. The witness sta:ed : 

"We must have found his work satisfactory. Otherwise, we would 
not have given him the chance. I believe that there was some death 
in the family and as a result, the firm got disorganised. Because 
of this death, there was some litigation between the survivors. Then 
the whole thing became a little bit difficult to recover." 

1.69. The Committee enquired whether the Bank Guarantee which was 
obtained in this case was a running guarantee covering all the four issues 
over the entire period of the contract. The witness stated that under the 
terms of the contract, the guarantee had to continue or was to be renewed 
as long as the money was not paid. That was part of the contract. The 
guarantee was for one issue and if it was not appropriated for non-payment 
of dues either it could be extended or a fresh one would be given. The 
witness further stated : 

"In 1968 we issued instructions to the General Managers. One of 
the imtntctions is relevant to the question. It says 'the con- 
tract shall becorne dfective only on prpduction of a bank guarantee 
and the advertising a p t  can commence the work only after tha 



production of t4 bank guarantee snd the Government shall not be 
responsible for anything that he may do without production of bank 
gumtee.' 

We have conveyed the new instructions to the General Managers and in 
future as well as in the past we tried our best to wver these amounts by 
bank guarantees. But since the issues are different, it will not 
be possible for the man to give a bank guarantee extending over 
three or four years. The Banks may also not be willing to give a guarantee 
extending over three to four years. It is desirable to have a guarantee and 
then give hi the issue. This has been ensured by the instructions issued 
in November, 1968." 

1.70. The Committee observe from the information furnished in the 
notes which were submitted that the firm did not furnish a bank guarantee 
to cover Government's share of the minimum guaranteed revenue in mspect 
of the second issue (Rs. 4.33 lakhs). There was protracted correspond- 
ence between Government and the firm and Government also issued a notice 
at one stage. Ultimately the firm produced a ,guarantee for Rs. 1.08 lakhs 
and sureties for Rs. 2 lakhs. The Ministry of Law who were consulted at 
one stage expressed the following opinion. 

"In terms of the agreement, it appears. that the contractors, 
were merely responsible for lurnishing a bank guarantee 
for the sum specified and for one issue only. They are neither 
liable for furnishing bank guarantees successively for each of the 
subsequent issues nor a single standing guarantee to subsist till all 
the issues are brought out of the press and issued." 

The P&T Department, however, took up the question again with the 
Ministry of Law, as they felt that as per the agreement signed with the firm, 
the bank guarantee cavered the revenue due to Government in respect of 
all the four issues. The Ministry of Law, after reconsideration gave the 
following advice. 

"According to clause 3 of the Bank Guarantee form, the guarantee 
is to be effective until after the performance of the full agreement 
which wvers publication of four issues and not only the publication 
of oae issue. However, it must be noted that the draft agreement 
fonp ia such cases does seem to require some modificatioas 
inaanruch 88 the M t  agreement daes not expressly provide fot (i) 
extension of a banlr guarantee for a further period in cases where it 
i s  initidly furnished for the period shorter than necessary for the 
complek pe?tonnance of the contract. (ii) Secondly, the draft 
agreement form must also @de for furnishimp an additional 
guarantee for the amount by which as a mult  of any recovery ~NMII 
the lpwaator bunlr, tbc guaranteed amount falls short during dK; 
contimawe d obe a$fi%tment."' 



It was stated during evidence that the agent in the case mferrcd to in 
the Audit Paragraph, has filed a suit in Court. The Committee desired to 
know when the suit was filed, the issue which forms the basis of the suit and 
the stage at which the suit stands. The Department, in a note, have stated : 

"(i) There are three suits filed by Messrs.. . . . . . . . . . against the 
Government, the first was filed on 17-1-1970, the second on 
18-2-1 970 and the third on 18-2- 1970. 

(ii) In the first suit the firm has asked for mandatory injunction 
asking not to permit execution and compliance of terms and 
conditions of agreement for appointment of Messrs.. . . . . . . . 
(another firm in Bombay) as advertising agent for Delhi Tele- 
phone directory, Endish Edition for the next four issues. In 
the second suit Messers. (the firm) has asked for stay orders 
for recovery of any amount from Syndicate Bank or from the 
surety and the Court has directed that the s~arus quc may be 
maintained till further orders. In the third case MIS. (the 
firm) has stated that they do not want Director General, Posts 
& Telegraphs to act as an arbitrator in their dispute with Delhi 
District. They contest that the Dclhi District did not print the 
Hindi directorie\ along with their first and second issues and 
thus they (the firm) had incurred a loss. 

(iii) The first suit regarding mandatory injunction was partly heard 
on 2-3-1970 when the Court decided that the other firm of 
Advertisers and Printers, who have signed the new agreement 
for the next four issues of Telephone Directory should be madc 
the co-joinder in the case. The next hearing is on 3 1-3-1970. 

In the second suit the Court has directed stufirs quo about 
payments by the bank and sureties. and the General Manager. 
Telephones has to file a reply by 7-3-1970. 

In the third caw where the suit is regarding the appoint- 
ment of arbitrator, the hearing is fixed for 24-3-1970. Thc 
General Manager, Telephones has yet to file a reply." 

Copies of the plaints relating to these suits are at Appendix I1 to this 
Repolt. 

1.71. The Committee pointed out that hc terms of the contracts 
executed with advertising agents provided for their guaranteeing a 
minimum revenue to Govrenment. The Cornmitee enquirad on what 
basis ?he minimum guaranteed revenue was fixed. The witness replicd : 
"There is no procedure. Tenders are invited. It is open w m p t i -  
tion between various tenders. . . . There is no means by which wc can verily 
a tender except by comparing it with other tenders.. . . Our mcthad is to 
compare it with our income in different places, i.e. Bombay, Calcutta and 
Delhi. Another method is to compare it with what we got fm Ihe earlier 
issues. . . whether the revenue is rising or falling. The rhud melbod i s  to 



sac whether the man whom we o c k t  as the sole agent has got the right 
wnnections and the right financial standing to contact all the prospective 
advertisers. There is no scientific or hard and fast method by which we 
can say that a particular offer is satisfactory or not." The Telephone 
Directory Standardisation Committee set up by Government which reported 
in April, 1969 inter alia examined this issue. It recommended that "the 
rates quoted by the tenderen for any particular category or space for 
advertisement shall not be lower than the 'reserve rate' to be specified by 
the Department based on the cost of the relevant space in the directory". 

1.72. The Committee asked for data about the revenue earned from 
advertisements in the directories during each of the last four yean and the 
amaunt of revenue earned that pertained to advertisement., given by the 
Government Departments and Public Sector Undertakingr. The Depart- 
ment have, in a note, stated : 

"The revenue earned from advertisements in the directorres for 
Delhi Telepholbe District for the last three years had been as under :- ---- - - - -- - - - - - -- - 
Ycar Amount 

-- - - - - - - - - - - -- - - - -  Rs. 

1967 P.M.700 
1968 . . . 4.33.350 
1969 4.33 3 -50 - - -- - -- - -- -- -- . - - -- - . - - - - - -- 
The revenue pertaining to Government departments and public sector 
undertakings out of the abwe had been as under :- - - - -  - - - - - - - - - -- - -- - - -- 

Year Amcunr 

-- - - -- - -" -- -- - - - - - - - - - R c. - 
1967 10.200 
1 V68 8.9M 
I969 . . 8.2 1 R - - -- --- - -- - ---- - - -- - - - - - - 

1.73. The Cornmittce asked for portrculart of case., that had occurrcd 
during the lust five years where agents had defaulted in payment of minimum 
guaranteed revenue. In a note the Department have stated that the data is 
being collected. 

1.74. T h  Committee rnquircd why the Department could not procure 
advcrtiscment for the directories on its own without having agents. The 
witness stated "I ;rm not in favour of Government Department running here 
and thua canvassing for advertisement. This is likely to be misundersluod 
and k r c  might develop prilcticcs and thrngs wh~ch we would not 11L.e to 
indulge In and certain undesirable thmgs may grow. Apart from this. if we 
wcrc to collect the. advertiwmcnt$, we wwld also maintain a Department 
for that and incur an cxpend~ture which wrI1 hc more than 25% ~bhich we 
pay (the a p t )  for a minimum guarantee". 

1.75. To a question the witness stated that there is n Directorate of 
Advcrti~ing ruld V.P. in the Ministry of the lnformntion and Broadcasting. 
They have a lot of quests  from v ~ i o u s  departments for publkising the 



activites of those departments like the Family Planning etc. Tbey have also 
some of their own house magazines in which they publish their advertise- 
mats. Thcy give the advertisements to small newspapers, big llswspapen, 
&. That is the reverse process of giving advertisements from - m a t  
to Public. Here the advertisement comes from the Public to Cowfi~mtnt 
for the teJephone directory. The Press Information Bureau &O had nothing 
.to do with advertisements. They only release press items to the public. 
So far as All India Radio was concerned, they had set up a commercial ser- 
vice which was in an experimental stage and they were also giving through 
advertising agencies and 15% was paid to these agents. So it was not wry 
different from what the P&T were doing. When the Committee pointed out 
that the P&T Department was paying more (i.c. 25%) the witness replied : 
"The advertisements they get for A.I.R. are individual advertisements from 
different sources. Here (in P&T) one man is responsible for acquiring the 
whole number of advertisements and guarantee a minimum revenue. In  
the All India Radio there is no guarantee of any minimum revenue. So it 
works both ways. If we were to do what the All India Radio is doing then 
we would have to set up a Department and the expenditure of that Depart- 
ment must also be accounted against this 25 per cent. 

1.76. Tbe Committee asked for the procedure followed by Railways in 
the matter of securing advertiwents for their time-tables. The P.&T. 
Department have furnished the information, in a note, as under : 

"The Northern Railway gets advertisements for insertion in their 
timetable which are brought out twice a year. llbese advertisements 
are secured by direct canvassing by their staff and also through advertis- 
ing agencies. The Direct canvassing is done by inspedors who do this 
as a part of their duty and who have got other functions and duties be- 
sides this work. Advertising Agencies are given a commission of 15% 
on the advertisement revenue secured, revenue of Rs. 7,000 per ycar 
is required to be secured, to earn the commjssion. Tbe advertising 
agencies remit the amount in full along with tbe advtrtiaements. 'Ibt 
commission is paid by the Railways to the agency thcreafkr." 
1.77. The Committee desired to know whether before the Department 

embarked upon the scheme of securing the Pdvettisanemg &om the rolt 
agent, did they study the conditions in any dber De- as A.I.R. The 
witness stated that the present scheme was a very old pmctkx. Tbcy ba& 
been colleuing advertisements for years and years and they had gatc by the 
normally accepted tender methods subject b verification of tbe h d a I  
standing of the person concerned. 

1.78. Tbe Committee enquired whether the advertisements from Govero- 
ment Departments were received through the agency appointed and corn= 
mission paid to the agency in respect oP sucb advatisemat. Ibe dtn#r 
stated that the advertisements from Government Dcpartmcae wlm sacaid 
through the agency as it was his job to collect ibtm or they wera cotloctod 



by Ute sole a p t  nppointcd, then they go in his minimum guarantee and 
commission paid. The Committee pointed oolt that there should be ns 
difficulty in procuring advertbmcnts diicctiy fnw G o v e f ~ ~ ~ t l t  Dqmtmmts 
and public undertakings. The witness stated that tbe P&T Department mre 
going to change the procedure based on the rccommcndation of the Tek- 
phone Directory Standardisation Committee. The P&T Department were 
also considering whether agents should be given the sole agency or not 
Thcre were balancing considerations which wigh in the matter. If cer- 
tdn parties were taken away from the agent, then the minimum guarantee 
amount might also go down. The prospects would have to be weighed 
before coming to a final decision. 

1.79. During evidence, it was stated that certain changes in the afianlp?- 
meats for appointment of advertising agents are under contemplation and 
have recently been introduced. The Committee desired to have a detailed 
note on the subject. The P&T Department, in a note, have stated : 

"Certain changes in respect of the appointment of the advertising 
agents have already bem incorporated depending upon the experience 
gained so far. They can bridly be enumerated as under :- 

1. It has been decided to m e  the word "sole" from tbe 'Sob 
Advertising Agent' which was originally used in order to enable 
the Department to appoint different advertising agents for Direc- 
tories in Hindi or Regional languages of the same telephone 
system. 

2. The agreement provided liquidated damages to be c h a r m  at 
the rate of 1% of the guaranteed minimum gross revenue or 
Rs. 100/- pcr day whichever is hi*. There was also the 
discretion given to the Heads of Circlcs/Disuicts in this respect. 
It was decidad to replace this clause by charging of inttmst at 
the rate of 12% on the undcpwited amount and the discretion 
given to Heads of Circles/Districts was withdrawn from tbem. 

3. The bank guarantee was being taken on the minimum guaranteed 
govcrnmcnt share of revenue for one issue. This meant 75% 
oP the guaranteed gross revenue. It was decided that full bank 
guarane to cover the guaranteed minimum gross revenue will 
be token from the advcrtismg agents. This was done with the 
intention to cover my possible additional amount due to the 
government on account of higher earnings by the advtrtisimg 
agents or intenst for belated payment if the same wen q i r e d  
to k chargcd. 

4. It har been d e c i M  to have stparate sdvtrtising agents for English 
a d  HW c&joos. -The earlier arrangement was to have oae 

llpnt for tho English and Hindi editions which created . . 
diwcultics in respect of feCOMr)' 4 fxam th: a-g 
og#rt8*" 



1.80. The Telephone Directory Standardisation Committee in its Report: 
submitted in April, 1969 made the following observations in relation to 
arrangements for 'Advertising Agency' : 

"1. The k m i t t e e  feels that if target dates for bringing out Tcle- 
phone Directories at regular intervals are to be maintained, it 
must be ensured that advertising agents arc promptly appointed 
and they commence their work immediately thereafter. It  was. 
therefore. necessary to eliminate 'adventures' in the field and 
raising the earnest money would certainly help to do s*a. At 
the same time, the guaranteed revenue in certain circles was low 
and it would be illegal to fix a uniform amount of earnest money 
throughout the country. 

2. The Committee feels that while a bank guarantee for the guaran- 
teed minimum gross revenue does prov~de adequate c o w  to the 
department, on the other hand it creates serious financing diffi- 
culty to the advertising agent. The advertising agent v:ho cannot 
reach his minimum guaranteed amount is no problem as full bank 
guarantee cover is available with the department. The advertis- 
ing a g w  who produces business bcyond the minimum guaranteed 
gross revenue is really in cover and he & o d d  pay thc Govem- 
ment's share promptly to enable him to continue his alreadv 
prosperous business. The insistence of a bank parantee to the 
extent of gross amount would result in lower quotations for mini- 
mum guarantee and further result in extra payment to the agent 
when he crosses on already depressed minimum limit." 

1.81. The following are the main recommendations of the Telephone 
Directory Standardisation Committee in this regard : 

1. Advertisements for telephone directories published departmentally 
should be arranged through advertising agents appointed on the 
basis of all India cqmpetitive tenders. 

2. Entries now collected departmentally under "Group Headings" 
(section of the directory) shall be merged in the classified Guidc. 
These entries shall be collected by the advertising agent. 

3. Separate tenders shall be invited for the appointment of advertis- 
ing agents for each language edition of a directory published dc- 
partmentally. 

4. The contract shall be for four issues of telephone directories of 
telephone districts and three issues of telephone directories of 
Circles. This Contract shall run concurrently with the printing 
contract for the same directory. 

5. The earnest money to be deposited by the tenders shall be raised 
to Rs. 2,000/- in respect of directories earning a gros5 revenue 
of Rs. I lalrb and above. In other cases, the carnest money shall 
be Rs. 500/ - .  



6. The Bank Guarantee shall cover only tbe Governments minimum 
guaranteed revenue. 

7. The liquidated damages shall be at a rate higher than the borrow- 
ing rate in the money market otherwise the deterrent sect will 
be lost. 

1.82. The P&T Department have stated in a note that the examination 
of ten chapters of the recommendations of the Committee had already been 
findised. The remaining recommendations were also being examined m 
tbe P&T Directorate and then they would be put up to P&T Board for 
decision. 

1.83. Tbe Conunke observe that tbe P&T Department entered mb a 
contract in this case with a firm of advertising agents for proavhrg obrrr- 
&uwnts for four successive issues of a telephone directory. Accordii to 
the information fornisbed by the Department, tbe agent did not pay a srun 
oi Rs. 3.08 lskbs towards Government's sbrw of adverti&ng revewe in re* 
pect of the second &sue of tbe directory. The recovery is j m d h g ,  as the 
Pgeot has contested his liability in this regard lkougb a suit filed in court. 
lie Committee would like to be apprised of the outcome of the suit. 

1.84. Certain issues, whkh have a bearing on tbe procedure to be fol- 
lowed by Government in procuring advertisements, arise out of this case : 

(i) The established procedure in the P&T Department has been to 
procure advertisements through agents with whom contracts 
are periodicall) concluded for this purpose. These contracts 
provide for tbe agents guaranleeimg to the Depmrtment a cer- 
tain minimum revenue Tbe agents are entitled to get a com- 
mission of 2 5 4  upto the guaranteed minimum gross revewe 
and 40% for tbe =venue m excess of tbe gumanteed ammat. 

During evidence, the rqmacntntive of the P&T Department 
expressed tbe view that it may not be desirable for tke Depart- 
ment to procure the Pdvertisrmeots direcfiy. It was stated that 
this might lead to "undesirabien prrrctices and, besides, migbt 
result in entertainment of staff on a scale which might not be 
commensurate with the extra revenue derived by government. 
The Committee, however, find that one of the Zonal RnBwap 
has been procuring advertisements for time-tables dirPctly with- 
out tbe interveioo of agents. Even wbem tbe procedure for 
emphyiag agents is adopted, a Pnifarm prartlee is not being 
fdlowed by vrukrus departments of C o v ~ n t  llme P&T 
Department pay commission at 253614076, wilb a guarantee 
from tbe agents for a minimum revenue, tbe All Indie Radio 
pap IS%, without a pmwtee, w& of tbe Zonal Raa- 
wayr which employ egents, pay 15% if advcrtishrg rwenue 
seera*d by the agents exkeds a &ipd&d 6gure. Even ad- 
vcntkownts Erom Covmunem Dcpar(ir,eats pre muted thmagh 
sOsdr 

QL 4 m  (CP)/70 -4 



Tbe ckmmhe rvre nd happy ww G o v - - / e  
nnderEaLiag adve-ta for tbe tdepboae dkecdiory or ~ n y  
dher government p u l d b t h  behg muted thrcrugb Mdlrer 
agemy to whom the ~ a m e  rate of c o m m b h  hP9 to be pa&l 
as is done by a private advertiser. ILbe Committee fed thPt 
such advertisements oaght to be either pnmved direct by Gov- 
ernment or the rate of commish payable for them sboukl be 
nomhraL 

The Committee would We a comprebenidve review of the 
exbting procedures in merent  departments to be made with a 
view to deteiminii whether the services of agents slhould be ' 
employed or not and if so, at wbat rate they should be remnne- 
rated and whether the arrangements with 8pSts need at & 
cover advertisements from Government Departments and pub- 
l ic sector -s. A uniform pmxdme for obeervance 
by all the Departments should be introduced, H pdbk, after 
such a review. 

( i  The P&T Depai-tment has apparently no yardstirk to meearn? 
the reasonableness of the minimum paranteed revenue oRercd 
by the agents. The Committee feel that the Department s h d d  
evolve some norms for jodginp: whether the terms offered by tk 
agents are reasonable or not. The Telephone Directory Stan- 
dardisation Committee set up by the P&T D e e n t  lmd sug- 
gested fm this purpose a reserve rate to be worked out by the 
Department lwsed on the cost of the relevant space in the 
directory-. A procednre on these lines s b d d  be worked orrt. 



( W T b e ! T c l e p b o o e ~ G t s a d a d l e a t b n ~ b P d *  
ted out that there were %dveahrnrsn in tbc advertising field 
whicbitwwlwcceglrgtoellpltnete.Two~ofBefPirhby 
agentP bove a, brr came to tbe Commbe's notice: bow m3ny 
0 t h  spCh CW& tben h v e  been is not known, ps &e Depab 
menthavemtfwdehediofOcmatiOnontbhspoiat~tbeCom- 
mittee. However, to ptdect ftself qp id  nnsaapalotLs age* 
the sboukl cooaider midug the qlrPatPm of ePnresL 
money to be hrmisbed by tbe agents. The provisioas in the 
qmemtent qpdhg  recovery of l iq&Ud damages should .lPo 
be made d k h d y  stringent to operate as a deterrent qpbt 
the tempCation on the part d agents to delay remlCtaoce of Gav- 
emment dues Failure to payment of gwcrnment dued 
in time should eatoIl liquidated damqys which shonld M- 
aMy be collected. 

Short colledion of revenue from deppmnenbl Public Cd OBices 

Audit Pamgraph : 

1.85. The cash collcctcd from coin boxes fitted to ths Public Call Offices 
having been found to be far short of the amount warranted by thC relative 
nlcter rcading, instructions were issued in 1956 directing in~er alru that at 
kast fwo trusted oficials should jointly make thee collections and that 
\uch officials should bc put on rotational duty. In Scptcmbcr 1966 it was 
further directed that two cash boxes should be provided for cach unit, one 
altcrnnting the other, so that the box removed from a Public Call Office 
was brought unopened to n central locat~on and unlocked there in the 
prcscnce of a gamttcd ofiur .  It has. however. been noticed that these 
mstructions are not being complied with in most of the cases and that senous 
shortages continue to occur in these collections. A test check carried out in 
one of the telephone disuicts has reverrled that cash collections from depart- 
mental Public Call Offices during the quarter endmg March, 1968 have been 
short by about 58 per a n t  of thc amount that should have accrued as per 
meter readings. At that rate the annual sh~nage  in that District alone would 
bc about Rs. 7.37 lakhs. 

[Paragraph 9. Audit Report (P&T), 19691. 

1.86. The Committee drew attention of the witness to the fact that in 
one telephone district, actual cash collections in departmental public call 
o h  were hart by 58 par cent of tho amount that should have accrued 
as pr matar readings. 'f%c Commbc asked whether the wmt  had 



investigated the matter to ascertain the factors responsiMe for short collection 
aa~d enquired how the Department made sure that no part of these collec- 
tions had been misappropriated. The witness stated that the main causes 
for the difference between the meter readings and the actual collections 
were technical. Sometimes the call was put through only to find out whether 
the other party was in the house withwt dropping money in the win-box. 
Sometimes mischievous people talked through the ear piece without inserting 
the coin. The party making a call in this manner could be heard faintly at 
the other end, then there were test calls meant for the departmental staff 
which were metered but were not charged for. Then there have been cases 
of insertion of spurious coins, mental pieces etc. Certain users resorted to 
frequent dialling of a particular number and they dropped the coin only whea 
a particular person at the other end answered. If somebody else answered, 
they disconnected. There was also manipulation by unscrupulous persons 
in operating the balancing lever. Finally there was some amount of petty 
pilferage also. 

Instructions had been issued that two officials should be deputed at the 
time of cash collection and those officials should be rotated from time to 
time. These instructions had been mostly observed in all the circles. An- 
other instruction was that the cash collection boxes should be replaced by 
duplicate boxes and the original ones should be brought to office and opened 
in the presence of two people. This was being followed to the extent prac- 
ticable but not completely because there was shortage of those boxes. Orders 
had been placed for the manufacture of more boxes. Test checks were 
carried out and it was found that in almost all the checks that wcrc cgrried 
out, metering was much higher than the actual collections. The percentage 
ranged from 12 to 92 per cent in various cities. A new design was under 
contemplation which would involve a switch-over to the pre-payment type. 
At present it was post payment type. The party answered and then the 
money was put. A prototype was under manufacture nnd after seeing the 
prototype, a final decision would be taken. 

By charging over to the pre-payment type, the Department would be 
able to circumvent some of the technical difficulties and manipulations. The 
pre-payment system could not for instance stop u a  of spurious coins. TO 
elurninate pilferage by departmental staff, the L-partment was trying to 
improve the designs of those machines and to manufacture more coin cd- 
lecting boxes so that the old boxes were not opened on the spot and new 
boxes put in their places, in the presence of two people. But still there 
would be a diffemce between the calls paid for and metered calls 

1.87. Referring to the test checks carried out by the Department which 
showed metered calls to be 12 per cent to 92 per cent higher, the Com- 
mittee asked to have a detailed statement showing (i) the number of tesC 
checks carried out during each of the last three years (ii) the extcnt of d b  
Prtiy mionwise between calls metered and thost p i d  for. Tha P&T 



Department have furnished the information as follows :- 
Year No. of Stations st which ~ ~ t e n t  of qhortage as 

test checks test checks were agamt the collection 
carried out due as p r  meter 

readlng5 -- ----- - --- -- 
Raiastho~r Circle 

1%7-68 

1968.69 

1969-70 

. . Nil 

. . Nil 
. . 1 
. . 4 

Alwar 
Ajmer 
Bharatpur 
Beawar 
Bhil-am 
Jnipur 
Jodhpur 
Kota 

Divangere 
Tumkur 
Mycore 
Hamn 
Shimoga 

Siliguri 
Durgapur 
Auantol 

Jammu Tau i 
Srin~giir 

out 05 
Rs. A;) 

1.88. The Commit@ mquircd whether any action had k n  taken 
against the officials who wen found rcsponsiblc for pilferage. The wituess 
stated that piucrsge was a possibility but it could not be proved, because 
the difhrena could be due to several reasons between the number of calls 
actually paid h md that mcbrr& Pilferage was only one of them aad it 
war difficult to pinpa& ar tbe c a w  of &ortag6 in any puticular case. 



To prevent the possibility of pilferage, instructions were issued that tw0 
officials should collect jointly and they should be rotated from time to time 
so that nobody collected the same box too often. That system had been 
implemented whereas removing of the box and inserting the duplicating one 
in its place to avoid the need to open on the spot, had not been implementad 
Nly. Even the boxes were brought into the Central Office after inserting 
the duplications, shortfalls would always be there due to various reasons 
due to mischief etc. 

1.89. The committee drew the attention of the witness to a letter dated 
the 13th December, 1968 addressed to the Accountant General, Posts & Te le  
graphs, wherein it was stated that "eventhough instructions had been issued 
in September. 1966 that duplicate boxes should be used and the staff going 
for collection should only exchange the cash boxes which should be opened 
at a central location in the presence of a Gazetted Officer, it has not been 
possible to follow this because of shortage of cash boxes and non-availability 
of transport in the maintenance divisions. Necessary step to remove these 
shortcomings have already been initiated and spare cash boxes and jeep/ 
car will be made available to the districts as early as possible". Tht Wit- 
ness stated that during the 1a3t one year, the production of cash boxes had 
been stepped up. It was me that there had been some delay. In about 
six months every public call office would have duplicate boxes. 

1.90. To a question from the Committee, the witness stated that the 
calls made by the officers of the Department were test calls to see that the 
Public Call Ofices were working satisfactorily, and they were only nominal. 
The only way to stop the possibility of pilferage would be by having dupli- 
cate cash boxes, taking the original box unopened to a central place where 
it was opened in the presence of two officials who were rotated from time 
to time. The percentage of false coins collected was very small that was 
about 10 percent. 

1.91. The Committee asked what concrete steps had baen taken to 
augment production of win collecting boxes. The Department have fur- 
nished the following information in a note. 

The production of last 5 years is as follows :- 

1944-65 . . . . . . .  600 Nor. 
1965-66 . . . . . . .  445 Nos. 
1966-67 . . . . . . .  500 Nw. 
1 %7-68 . . . . . .  ROO Nw. 
196869 . . . . . . .  2,305 Nos. 

Programme for next three years is as below : 
1969-70 . . . . . . .  3,Cm Nm. 
1 970-7 1 . . . . . . .  6.000 NCIK. 
1971-72 . . . . . . .  8,000 Nor. 

1.92. The Committee enquired which of the two types i.c.. prepaymeat 
type or poWwment type was better. The witncsa stated that the plb. 
payment type was a better one but but in a pm-payment bar, If foraarhkrs 



went wrong with that mechanism and a call did not go through, t& wb- 
scribcr would have lost the money and would feel aggrieved. These m a c h i  
w e  handled very roughly all over the world. Sometimes the receiver was 
cut off and taken away. This was the experience of all countries and it was 
worst in places like America and other places when compared to ow c m -  
try. The pros and wns had to be weighed before arriving at the decision 
to have prs-payment or post-payment. Apart from that, improvisation 
had been ctlectcd in the existing design to prevent mischief but human in- 
genuity bcing what it is, it was difficult to eliminate mischief. 

1.93. The Committee desired to have a detailed note on tbe experi- 
ments being carried out with the new type of cash collection box indicating 
the progrcss made in this regard and the steps, if any, the Department pro- 
posed to take to instal the model. Thc Committee also enquired about 
the metering system in vogue in public call offices in countries like U.K., 
U.S.A., etc. The Committee also enqu~red when the Department would 
comc to a final decis~on on the question whether Public Call Offices should 
he pre-paynlent or post-payment type. 

The P&T Department have stated, in a note, furnished to the Com- 
mittee, as follows :- 

"In respect of the present model which is a post-payment type, it may be 
stated that tbe department started manufacturing it in its workshops fmn 
1953 onwards. Eorlier to this the Coin Collecting Boxes were being im- 
ported from countries abroad. They were of pre-payment type and push 
buttons had to be used for the~r operation. It was the experience of the 
Department that operation of this push buttons was somewhat complicated 
for Indian conditions and possibil~ry of a caller losing his money if the but- 
tons are not correctly operated or if the &d number was found to be 
wrong one very high. Commensurate with the s~tuation tben it was um- 
sidered appropriate to provide post-payment type of Coin Collecting Boxes 
which could help the calling party to idcntify the called number and then 
drop the coln. This 1s also a \impler type without push buttons. With the 
technological duvelopmcnt that has since taken place a new type of pre- 
payment type of 03 IS being developed. If this proves satisfactq this 
wtll be adoptcd. From the present stage of development it i\ expected that 
a final decision would Iw possible during 1970-71. 

As re@ the mcteriog system that is in vogue for the Public Call 
O5ces in countries like, U.K., U.S.A., etc. the &culan are under col- 
lection and it will takc sometime More  these details can be furnished to 
the Public Accounts Cammittm. Information available at ~t indi- 
cates that tha foreign countries have prapayment tYpc of Coin w m g  
Boxes specially after tb introduction of SLI) system and these Coin Col- 
lecting Bow arc much simpler to opcratc. 

1 . 9 d T b a ~ o r u i # s c u c ~ ~ o ~ t b t ~ . d s d t ~ ~ ~  
~ ~ t ~ s ~ a p ~ & s r t h . e b N u q b t i Q l i l b t ~ - 1 . p . # i c ~ *  
~ e r b n g s d q q ~ # n n , ~ l r o a r  2 % *  87% b - 



tekphoaecirdes. TbeCormmitteerecogaiSeofcourseUuUtbiscoeMbe&e 
tosevcral factors, w t  theleast of which is the fact that ~neaapolsosda 
nrents bPve found ways to make calls without paying for them. To mint- 
miee the possibility of such misuse, +the Deparbnent am sEPCed to be ex- 
periment@ with a new type of pre-payment coin box to be bddled In 
these call offices. The Committee would Zike ,to be apprised of the results 
of the experiments and the b p s  taken by the Deparlment in the ligbt oQ 
these results. 

1.95. One factor which could cause shortage in cdledon is pllfcrPge 
by departmental staff. m e  Committee note that Department are them- 
d v e s  cognizant of this, but are not in a position to pin point it 9s the 
sde reason in any pprticular case. It would be possible to ndnimise wcb 
piiferages, if each call office is provided with two coin boxes, one alterd- 
ing with the &her, ensuring also tbat coin boxes, which are removed for 
purpose of collection; are opened in one central place in the presence of 
a nspwsible official. In fact, instructions were i m e d  in 1966 that two 
cash boxes should be provided for each telephone in a Public Call Office. 
This deckion has not been N l y  implemented though over 3 years hare 
passed. The Committee note tbat the production of cash boxes was mot 
stepped up to any appreciable extent afttr the decision to provide &pCP- 
cate coin collecting boxes was taken in 1966. Their productioa was trcb- 
led d y  in 1968-69. Tbe Committee cannot belp Pnriving at the collIclrc 
Gon that the short collection of money from Publii Call OfEces duriq 
past 3 years is largely due to the omission to provide the dupkate ash 
boxes for wbich failare the responsibility reds on the P&T JkptmeM. 

1.96. The Committee note tbte assurance giren by the Department that 
a set of two boxes woald be allotted to each public d l  office, in about &x 
months. They tnrd that this will be done. 

Incentive schemes in Departmental Workshops 
A ulir Paragraph 

1.97. With a view to step up prrxiucth and to b r i n ~  down the cost 
per unit of the articles manufactured in the departnlcntal work\hop\, im 

incentive scheme was introduced in 1962 in some \ection\ of thc three 
uorkshops in Bombay, Calcutta and Jabalpur. Under thc scheme, wor- 
kers giving more than the prescribed outturn are given additional w a g e  
calculated at certain percentages of their basic hwrly rate. The scheme 
has been progressively extended over the years to cover more and more 
sections in the workshops. During 1967-68, however, while it was fur- 
ther extended to two more sections in the Bombay workshp, it was not 
extended to any new section in the Jabalpur workshop and was actually 
suspended in the galvanising section of the Calcutta worlrshop. The ex- 
tent to which the incantive scheme has been introdticad in thc three work- 
shop during the last three ycam and other relevant infonnatiw. ara tlbowa 
below :- 





1.98. Out of a total of 5731 workers employed in all the three work- 
shops during 1967-68, about 5025 were directly engaged on production 
while the rest were engaged on repair, maintenance, etc. Out of 5025 
workers eligible to be brought under the incentive scheme 2569 (i.c., 51 % ) 
were covered by it during 196 7-68. Of these brought under the scheme, 
about 74% earned incentive pay in March, 1968. 

[Paragraph 22, Audit Report (P&T), 19691 

1.99. The Committee pointed out that the progress made by the in- 
centive scheme as reflected in the figures given in the Audit Paragraph 
were disappointing. The Senior Member (Finance) P&T Board stated that 
any incentive scheme was introduced only gradually in any factory. Wme- 
times its introduction had also to be deferred because of the material short- 
age. When there was not enough material, it was not fair to introduce 
the incentive scheme as there was no scope for additional production. The 
Department had suffered from shortage of materials due to scarcity of 
foreign exchange and various difficulties in getting supplies even intemal- 
ly. So the number of persons of an incentive scheme was bound to vary. 
The second would be lower than the first. Even people brought under 
the incentive scheme might not earn incentive pay due to various reasons. 
It might be due to the fact that some of the workers were satisfied with 
their out put, their wages, and they did not want to earn more; sometimes 
it might be due to the fact that there was shortage of raw materials. 

The Senior Member m e .  Cam.--Operation), P&T Board stated that 
in Calcutta Worbhw, out of 2136 workers, only 1760 could be covered 
under the incentive schem as it was diflicult to bring mazdoors etc. under 
this scheme. Of the 1760 covered by the scbane, 820 were earning in- 
centives due to the fact that there was not enough production to put all 
of them on incentive. The facto'y had the incentive scheme from the 
beginning and methods were bemg improved. Unless tbere was extn 
wwk load coming up, all of them a u l d  not be put under incentive scheme. 
The incentive earning which the 820 put in, worked out as 76,000 hours 
far the year. 

1.100. The Committee drew the attention of the witness to the fact 
that while the incentive xheme was further extended to two more sections 
in the Bombay Workshop, it was not extended tu any new section in the 
Jabalpur Workshop and was actually suspended in the galvanising sectim 
of the Calcutta Workshop. The Cammittee dcaiied to know the reasons 
therefor. The witness stated that in the galvanising section in JabaIpur, 
it was due to lack of orders. Beside in one workshop they were not pra- - 
pared to undertake incentive scheme. In the Calcutta Workshop, new 
methods had been introduced in the galvanisig section and that sbction 
refused to take to incentive scheme. 



1.101. The Committee asked about the criteria adopted for htroduc- 
tion of the incentive scheme in various sections of the worbhops. The 
witness stated that wherever incentive scheme was introduced, norms had 
been fix&. It was only when the production went beyond the norms fixed 
that the workshop was brought under incentive scheme. 

1.102. The Committee desired the know whether the cost of manufac- 
ture of the different articles produced come down in the &ions of thtse 
workshops in which the scheme had been operating for a number of years, 
and how far the value of additional production was comparable with the 
additional wages paid under the incentive scheme. The P&T Department, 
in a note have stated that it had not been possible to get the details from 
General Manager, within the short period given. The information was 
being collected from the different telscommunication factories and a do- 
tailed reply would follow shortly. The information is still awaited. 

1.103. The Committee asked for the statistics of production of major 
items for each of the four years ending 1968-69 in each of the three work- 
shops. The information has been furnished by the Department in a note 
which is summarisad as follows : 

-- Production of Major lrcmr - - - - -. - -- -- 
Workshop No. of 1965-66 1966-67 196768 1968-69 

major 
itenis - -- -- - - 

1 .  Te le-communication Factory 
Calcutta . . . 21 3634,159 34.42.364 30.80.677 33.21.525 

3. Tdetommunication Fac- 
tory, Bombay . . . 1 1  4,37.567 4.94,073 534,742 4.5!,6!9 

1.104. The full details d z n u p r  i tem podurcd in three workshop 
above have been shown in Appendix 111. 

1.105. At the instonce of the Committee, the P&T Department have 
furnished the statistics about the labour forces employed in each of the 
workshops and the wage bill during the each of the four years ending 
1968-69, in a note which is reproduced below : 



1.106. Ia the absence of infonnathn from the P&T DeparQlent about 
the d u e  ot additionel prodaction vis-a-vis incentive wages peid, tbe Corn 
miMee are unable to come to any dediaite condnsion about the success of 
tbe mcMtive schemes in the P&T workshops. Tbe CO- wwM We 
to await tbe information as promised in this The Committee mdd, 
however, lib to 'point out that nedy 6 years after the scheme was Start4 
it actually covered only about 37% of the m e  workers in the Jabalpwr 
workshop, 56% in the Calcutta workshop (and 66% in the Bombay woh- 
shop. The data given in the Audit Report would also show that in the 
Calcutta workshop. less than 50% of the eligible workers adnally earned 
incentive pay. The quantum of incentive pay earned by the workers in 
this workshop ha5 gone down from Rs. 1.85 lakhs in 1965-66 to Rs. 1.34 
h k h  in 1967-68. 

1.107. The Committee appreciate the fad that, with raw d e d d  short- 
q p  that are stated to have occurred, tbe scope for extra producHon a d  
payment of incentive p q  would have been limited. However, tbe statis- 
tics of prodnction of mPjM items show th-4 in respect of some ti- likt 
idk.9, sock& etc. production in the Calcutta worksbop in 1967-68 wa8 
lrlgber than in 1965-66. The Committee wodd like Gammment to un- 
dertake a review of the progress of the incentive schemes with a view to 
kkr@ing the faam that have Inhib'ied the scope for thek exparpaion, 
@cPlarly in the Calcutta and Jabalpor workshops, so that these would 
be t~Lled. To ensure that these schemes &eve their intended purpose, 
QO- for production will have to be realistically fixed, so that additional 
production achieved is comparable with inceative wages earned. 

Foundry of Calcutta Worlrshop 
A udrr Prvagraph 

1.106. In order to reduce the high cost of iron castings produced in 
a departmental workshop. partial rnechanisation of its foundry was sanc- 
t~oned in November 1965 at an estimated mst of Rs. 1.68 lakhs. The 
requisite machines were installed between December 1966 and July 1967, 
and brought into sxvicc In December 1967 after trial production and 
training of the required personnel. rtc. There haq, however, been a p r e  
pessive decrease in the annual output and a steady increase year by year 
in the percentage of melting and fettling losses as shown below :- 
- - - - - - ----- 

Ycar Met71 Good M c l w g  and Percentage 
L I  loas of 

locu\ of mdat 
- - ---- - 

196566 4 422 4,070 392 
196667 9 

4.111 3.71 5 396 9 .6 
1967-68 

- -. 3.660 3,238 423 - - -  - _ 1 1  .5 --- 1.109. The fall in the output of p o d  casting, as compared to h t  
in 1965-66. war, 7.8 per cent in 1966-67 and 19.6 pr mt in 

'967-68 dthovgh the decrease in man-hours d k I  the -  per^ . 



only 7 per cent and 12 per cent respectively. Besidae, about 563 tonnes 
of atsting were rejected in 1967-68 the loss on that account (labour CUI- 
ploycd and on costs) being about 1.61 lakhs. 

[Paragraph 23, Audit Report (P&T), 19691 
1.110. The Committee drew the attention of the witness to the fact 

hag in spite of the partial mechanisation of the foundry of Calcutta Work- 
shop, there had been a progressive decrease in the annual outjmt of god 
castings and a steady increase year by year in the percentage of me3fing 
and fettling losses. The Senior Member (Teiecommunication Opera- 
tions) P&T Board stated that the question had been examined by the P&T 
D e m e n t .  He added that though "there is a slight increase in waste&', 
it was not wastage in a sense, because "we reuse it." Besides the product 
mix, not the total production of a workshop had to be taken into account 
in considering wastage. If the production mostly is of bigger item5 natu- 
rally the wastages may be less.. .. . .you cannot just compre and say we 
have done 800 tons and the wastage 1 I tons and this year you have done 
790 tons but the wastage is 12 runs." 

1.1 11. To a question the witness stated that norms for rejection had 
been fixed and thcre were marginal differences because of variations in 
the type of items. 

1.112. The Committee desired to have the details of norms for rejec- 
tions prescribed for various typcs of castings. The Committee also asked 
how the rejections in 1967-68 and 1968-69 compared with the norms. 
The PdiT Department have stated in a note that the information was being 
collected from the General Manager. Tele-communications, Calcutta. Thc 
information is awaited. 

1.11 3. The Committee also asked for a detailed note indicating as to 
why during the three years ending 1967-68 melting and fettling losses as 
well as percentage of scrap have been increasing, indicating the position 
in this regard in 1'368-69. The Department have stated that the infor- 
mation was being collected from the General Manager, Tele-communication 
factories and a detailed reply would follow shortly. 

1.1 14. Referring to the pmgramme of modernisation of the Calcutta 
workshop, the Committee enquired whether it was true that out of Rs. 75.68 
lakhs, earmarked for modernisation, as much as Rs. 70 lakhs were on 
buildings. Thc witness stated that the workshop in Calcutta was over 
130 years old and new machines had been i n d u c e d  periodically. But 
the most imgwtant factor was that the layout had got to be changed. In 
the present building, which was very narrow, it was not possible to carry 
out thc programme. Methods Engineers and Consultmts looked into thc 
matter. A number of modem machines bad been put in but unless a redical 
change in the layout was done, it would not be possible tu improve further. 



1.115. The Committee asked when modernisation was expactad to be 
completed and whether the funds of Rs. 75.6 lakhs earmarked, were ade- 
quate. The witness stated that unless conpt ion  was removed and storm 
were shifted the building work could not be commenced. New machines 
had been put in and more machines could be added if there was naed for 
it. 

1.116. The Committee desired to have a detailed note on the program- 
me for modernisation of the Calcutta Workshop indicating the details of 
outlay and the progress ma& in the implementation of the Scheme. The 
PAT Department have stated in a note that the inbrmition was being 
collected and would be furnished shortly. The information is still awaited. 

1.117. The Committee pointed out that the departmental cost of manu- 
facture of sole plates B&C had gone up from Rs. 4.91 per unit in 1966- 
67 to Rs. 4.98 per unit in 1962-68 while the market price of that plate 
had fallen from Rs. 2.57 per unit in 1966-67 to Rs. 2.50 per unit in 1967- 
68. The Committee desired to know the reasons. The witness stated : 

"This matter was commented upon by the P.A.C. in its earlier Reports 
also. And as a result of that we have constantly kept under watch the diffe- 
rence in cost of production In our workshop and the rate at which we can 
buy these things outside. We have tried either to bring down the cost or 
we have tried to stop production and buy it from the market. The diffe- 
rences are being gradually narrowed down. In fact the doubt which the 
Committee seems to have in its mind is in our mind also, because we do 
not want to be completely dependent on the outside markct. Therc are 
certain critical items for which we would not like to depend on the outside 
market though the price is lowcr. We have to keep our workers employed. 
So, it is striking a delicate balance between these various considerations and 
we are constantly at it. It is a problem which is engaging the attention of 
the workshop Board throughout its deliberations. There is another aspcct 
when we purchase from outside. It is very difficult to have a proper check 
on the quality. When we manufacture it, wc are sure of the itcm right 
from the material used and so on. it is very difficult to check the quality 
and some times we have experienced it later on, after the wear and tear. 
Proper check on quality is not possible. To that extent we have reduced 
the prices. , On certain items, there may be marginal differences. Otherwise, 
we have been manufacturing these for so many years and we have fie 
necessary tools etc. The supply of sole plates from outside sources is not 
satisfactory and during 1968-69, we have not been able to get them and we 
are not able to compare the prices. We have got the stalks. Here perhap, 
the rate is higher than the manufacturing rate. The smaller $talk is slightly 
costly-Rs. 0.59 per unit in our factory and Rs. 0.52 per unit outside. Sup 
plies from outside are not satisfactory and we cannot get them. There am 
other cases where it ia still cheaper. So, it is a matter that wherever wr: 
can ensure to be sure of the quality. There are ccrtaini Dp B O ~ ~  wo 



buy. It is very diilkult to teat their quality, en4 it is very d i i t  to reject 
them-because after some years it will k known that poor material has 
baen used." 

1.1 18. The Committee poioted out that in their 40th Report it had been 
suggested that the Department should keep a close watch o v e ~  the cost dB+ 
rential between the workshop rate of items afid their outside purchase rates. 
Where the departmental cost of items cottsistently exceed the market price 
by more than certain margins to  be prescribed by the Department, the gum- 
tion of stopping the departmental manufacture should be considered and 
ensure supply of those from the open market through rate contract or other 
long term arrangement. The reply received from the Department was that 
"a systematic review of cost comparison is made in respect of common 
items which are manufactured in Telecommunication fadories and pur- 
chased from outside market. A dccrsion has already been taken that wher- 
ever the co5t of manufacturing in the Tebcommunicatiw factories is higher 
than the o u t d c  purchase rate h) morc than 25 pcr cent. the prospects of 
most reduct~on and dcci\ion for continuanc2 of manufacture should be exa- 
mined in each caw and put up to the Board of Management of tho Tele- 
communication factQry for orders. However, no such case has arisen during 
the period 1968-69" The Committcc cnquired whether the differential of 
25 per ccnt \\a*, not on thc fngh slde. Thc witncrs \tated "There nre two 
ways. Ons 14 that % C  :ire modernising the f.lctor\ and ~ntroducing mcthods. 
to reduce thc cmt Sccond thine i~ of qunlrt! Third!! in the case of break- 
down. it w11 hc drfficult to gct ccrtin item4 from the outside market. But, 
we are gradually brrnping down the coct as p r  detailr we have jiw furni.;hed 

. . . . . Wt havc hcpt thi\ 25 pcr cent differcnsc which is very high. In ac- 
tual fact, thc drflcrencc i~ not 25 pcr cent . . . . Betwen the out\de the mar- 
ket and our productton. rap i \  not $0 uldC a4 that. This I, the limit we 
have Cxed for thc outs& purchws. We are trying to reduce the cost and 
to improve thc production." 

1.1 19. The Committee enquired a\ to how this quality is tested from 
rhc p i n t  of view of workmanship and precisron in those workshops. The 
nitnrss stilted : 

"The ~ t e r n b  that we make like switch boards, coin collecting boxes 
and other equipment items are of s high precision. Even the line 
material that we make, stand for hundreds of y-. Nothing has p e  
rusty. We see to it that the qutrlrty is wch that thc item gives its proper 
Me." 

1.120. When the Committee enquired whcthcr thc quality was cbecked 
by ill1 independent agency, the witnns stated that the Department exercises 
11s first check in the factory. There is a separate testing o rgan i sah  with 
the Additional Chid Engineer (Twhnicul Development) which is an inde- 
pendent organimtion, througb which all these stores haw EO PW. 



1.121. The Committee enquired as to how the cost of production of 
various items in the Calcutta Workshop compared with the cost of the 
Workshops in Bombay and Jabalpur. The witness stated that "in respect 
of channels the figure is--Calcutta 5.56, Jabalpur 5.479. In Calcutta 
there is compensatory allowance. Two years ago it was 6.3 compared to 
4.79. Now it had been brought down to 5.56. We are conscious of these 
figures being higher in Calcutta and we are making effort to bring it doam, 

regard to Switch Board the figure in--Calcutta is 4497, Bombay 4770. 
Bombay was primarily doing this job. In Calcutta we introduced recently. 
Ln Calcutta it was a problem but we have done more or less by way of com- 
putation method." 

1.122. The Committee desired to have data regarding cost of produc- 
tion of common items far each of the three years ending 1968-69 lor Calcutta, 
Bombay and Jabalpur. The information has been furnished by the Dew- 
ment in a note as follows :- 

NO. Name of the Unit cost of production during 
common item ---.- --- - - - -- 

1966-67 1967-68 1968-69 

(a) Calr~tra and Jobalpur 
CA JB C A J B  CA / A  

1. Bracket Channel 
Iron 4-W Phona 

2. Bracket Channel 
Iron C 8 Heavy . 

3. Bracket Channel . 
4. Stalks 6.5.8" 

Teleg. . . 
5. Stalks 5) Phoncs 

0.65 0.49 0.69 0.58 0.74 
0.56 0.47 0.62 0.51 0.56 

(h) Cakurta and Born& 
C A B Y  CA BI'  C A 

6. T-43 Trunk Board 
C.I.T. Low Type . 

7. T-43 Trunk B ~ r d  
Outgoing Low Type 

8. Relay Racks T & 
I . . .  

9. Relay Racks S & 
R . .  . 

5585.07 4539 -00 4989 3 6  4298 -00 - 4192.00 

4782.38 4888.00 5529.15 471490 560040 4770.m 

-- 5625 .CQ 5025.80 5544.00 -- 5342 90 

4775 40 4970.75 4709.00 - 45w.30 
(c) Bombay and Jabalpur 

B Y  JB B Y  JB BY IB 
--- ---__ _----I---._ _- - _. - - 

10. PBX Cordbs 
3 1 9 l 1 n e s .  . 1713.00 2140-00 168940 -- - .- - 



1.123. The Committee also desired to have information on the f0110wing 
points :- 

(i) The principal items of production in the Calcutta Workshop and 
their cost of production during each of the three years ending 
3 968-69; and 

(ii) How many of the foregoing items arc available in the market 
and how the market rate compared with cost of production in 
1967-68 and 1968-69. 

The P&T kpartmcnt have furnished the following information in a 
notc seriatim as undcr :- 

No. Name of the principal item Coct of  production (average) 
in the year 

- - - - 
1 9 6 6 7  1967-68 1968-69 

- - - .- - - - 

1. Socket C . . . . . .  
. . . . .  2. Anchor for Stay 
. . . . .  3. Sole Plate B & C 

4. B.A.T. Non-C8 . . . . . .  
5. B.A.T. 6' . . . . . .  . . . . . .  6. Stddlc'A' 
7. S t y  Rod 6' . . . . . .  
8. B ~ c k s  UA-I . . . . . .  

. . . . . .  9. Bwkq UA-11 
10. Rrwker Chmnel l rnn 4-W Telephone 11' Sepn. 
1 I .  B- ick :t C'~ancl:l Iron 8-W Tclephocic S p n .  
12. Rr:wkc~ Chenml  Irtm. . . . .  
13. Brtckct Channcl Iron Tclcg. Sepn. Non-C8 . 

. .  14. Br-cket Chsnncl Iron 8-W heavy. 
IS. St-lkr 6 . O R 9  Tckg. . . . . .  
16. S t ~ l k s  sf' Phones . . . . .  
17. C.\hlc J , ,mt Ind~cntor . . . .  
18. Cthlr Rnute I~c l imtor  . . . .  
19 Sr,tvSh:~cklr) '  . . . . .  
20. J+t~crir)n D.P. Rnxcs M Pry  (External) . 

. . .  21. C'l truing Howtl A I A C  rvw  
??. T.13 Trunk b i r t l  C.1.T. Low Tvn: . . 
3. T-13 T v ~ k  b ~ r d  C)stts.r;n~ Lrw Typc . . 
24. R X Flo-r P?t*ern 1O+ PO Lines . . 
z5. C N m-Multinlc Swttch Wad : 

((1) 10-!SO tines . . . . .  
( h )  10+1001inca . . . . .  

26. C R M tltinlc : 
'\ 'n?n;iinn . . . . . .  
'9' b %ition . . . . . .  

l-61 %(c P,)PO --5 



(ii) The required information is given below : - - - .  -- - 
NO. Principal Items ~ n %  cost of produc- Unit cost of pur- 

t ion chase from outside 
market 

1967-68 1968-69 1967-68 1968-69 
1. S o l e ~ k ~ r ~ - & C  . . . . 4.98 5 .74 2.50 - 
2 .  Stalks 6,518' Tcleg. . . . . 0.72 0.78 0-78 0.86 
3. Stalk 4f" Phone . . . . 0 -65 0.59 0.52 0 ~ 5 2  
4. Stay Shachlc f" . . . . 23.13 2.14 1 .67 - 
5. D.P. Boxes 20 Prs. (Exlernal) . . 78.30 60.29 62.60 66.40 
6. D.P. Boxes 10 Prs. (External) . . 65.33 48 a86 46.40 41 .03 

1.124. The Committee cannot help feeling that in M e  of partial mecha- . * ntsahn of the foundry, the performance of tbe ~alcut ta  workshop has mi 
improved. The data in the Audit Report would show that production of 
good castings in the workshop foundry has come down from 4,030 tons in 
1965-66 to 3,238 tons in 1967-68 with a corresponding increase in loss of 
metal. The representative of the P&T Department attributed the bigher 
wastage to the product-mix of the workshop and stated that, if the produc- 
tion was oriented towards b i e r  items, t& wastage would be l e s s  How- 
ever, in the absence of data from the Department about actual rejections on 
various operations in relation to prescribed norms, the Committee are re- 
luctant to accept this explanation. 

1.125.  be data about tbe cost of produdion of major items in the work- 
shop strows that tJw unit cost has gone up in respect of as many as 20 out 
of 26 items between 1966-67 and 1968-69. The increase in en& cost has 
been particularly marked in res& of different types of channel iron brac- 
kets, sole plates and charging boards. The Committee would l i e  steps to 
be taken by tht: Department to bring down the cost. 

Use of teleprinters 
Audit Pmagraph 

1.126. A District Manager of Telephones, to whom six teleprinters were 
supplied in April, 1967 for allotment to subscribers on his waiting list, in- 
stalled them instead in his own and subordinate officedhree in his own 
office and one in each of the SubDivisional OEces under him-all of which 
are situated in the same town. He did so with the avowed object of secur- 
ing quick and corrcct transmission of messages between his office and his 
subordinate ofiices a b u t  installation of new telephone connections and main- 
tenance, etc., of the existing lines. The total expenditure, including the 
cast of the machines, was Rs. 60,000. 

1.127. No sanction from the competent authority was taken before the 
teleprinters were so installed. The competent authority continued, in fact, 
to be sceptical about their utility and it was not until June, 1968 that the 
necessary sanction was accorded by him. 

1.128. On an average, about 40 to 50 such messages were expected to 
be transmitted on each of these teleprinters every day. The volume of 
traffic actually handled by these teleprinters has been no more than about 
one-third of that expectations. These teleprinters have, accordingly, remain- 
ed considerably under-utilised ever since they were installed. Had they, as 



originally planned, been allotted' to subscribers on the waiting list ('who thw 
were twenty in number), income from rental alone would have been 
Rs. 13,800 for the period from April, 1967 to October, 1968. On the basis 
of the average earnings of such machines in that District at that time, the 
revenue which in addition to rental could have been earned h n  those tele- 
printers during the same period, had they been allatted to the Public, would 
have been Rs. 57,000. 

[Paragraph 11, Audit Report (P&T) , 19691 
1.129. The Committee desired to know the circumstances under which 

the District Managcr installed the teleprinters in his own office and sub- 
ordinate offices without obtaining the sanction of the competent authority. 
In  a note, the Department of Communications (P&T Board), have stated 
that thc District Manager, Telcphones, Hyderabad, had taken out some tele- 
printers froin the maintenance stock of telex system, for conducting an ex- 
periment to s p d  up certain aspects of work in his ofice p.g., regarding 
telephone work orders. They have added that "to try out an experiment, 
out of a stock of machincs sgarc; at his disposal does not require any special 
sanction". 

1.130. 'Taking notc of the fact that the volume of traffic actually hand- 
led by the tclcprintcrs had been no more than about one-third of their ex- 
pected transmission of 40 to 50 such messages, the Committee enquired 
how, when the machines were actually under-utilised, the competent autho- 
rity accorded ipso-fucto sanction and acquiesced in the action of the Dis- 
trict Manager, Tlclephoncs, Hydcrabad. The P&T Department, in a note 
furnished to the Committee, have stated that "the competent authority is 
satisfied with the net overall commercial advantage. . . . . . . . . .By introduc- 
tion of teleprinter arrangement, there is a saving of Rs. 10,638/- in annual 
expenditure and thc scheme also enables quicker provision of telephone con- 
nections and thereby facilitating earning of revenue". The saving of 
Rs. 10.638/- in annual expenditure, as worked out by the P&T Department, 
is as detailed below :- 

Erpenditure incurred in 'order book work' between Disrricr Manager, Telephones' 
Ofice and rhree Sub-Divisions 

Before introduction of After introduction of 
Tclcprinter circuit Tclcprintcr cirarit 

A. Cost of operation establishment for 8 A. 
clerks detailed at order book pomt for 
the following work : 

( i )  Study of case, drafting order book 
entry. 

( i i )  Writing of Order Book entry in 
register, passing the same to Sub- 
Divisions on phone. 

(iii) Preparation of advaace note manu- 
script in triplicate. 

Cost of operation ~stablish- 
m a t  for 4 clerks detailed in 
order book point for the fol- 
towing work plus spl. pay for 
3@ Rs. 101- p.m. 
( I )  Study of case and typing 

out the advice notc Tela 
printer machines in quadru- 
plicate (as well as the 
four items of jobs enumb 
rated on the left hand sib 
arc done on at the seme 



( iv )  preparation of slips (i.e. advance time-nearly 50% of work 
note) and passing on the CDX (TR 'reduced and economy d 
Branch). Rs. 26,688 staff employed achieved. 

2 7 8 x 8 ~ 1 2  2 7 8 x 4 ~ 1 2  plus 
3 x 10 x 12 Rs. 13,704 

B. 3 clerks at  Sub-Divisions to receive the B. 1 .5 clerks at Sub-Divisions 
orders by phone, write down the same ' to attend to the following 
in the order book register and transmit cork : To receive the typed 
the completion Rcporl. advice notes at their end and 
2 7 8 x 3 ~ 1 2  passing on completion re- 

Rs. 10,008 ports. 

By this method, phonetic errors 
and writing w d c  is avo~dad 
50% of reduction in naif em- 
'ploycd 
278 x I f  x 12 Rs. 5,004 

C. Rent of 3 non-exchange lines from D.M. C. Rent of 6 Teleprinter machin- 
T.'s office to 3 SubDivisions for transmit- es nrovided between DMT's 
ting the order book and to receive the cfice and 3 Sub-Divisions 
completion Report. Rs. 15A) x 6 Rs. 9.000 
Gauliguda 1 5 km-325 

Saifabad 3.5 km-475 
Secundembad 9 -0 km=850 

Rs. 1,650 
Total : Rs. 38,346 

net saving Rs. 10,638. 
Rs. 27,708 

1.13 1. The Committee asked whether the competent authority sanctioned 
the installation of the teleprinters as a permanent measure and if that was 
the case, the grounds on which it was sanctioned. The P&T Department, 
in a note furnished to the Committee, have stated that the scheme was sano 
tioned as a pilot .one in the district allotting six teleprinters separately for 
the purpose when the economies of the scheme were found acceptable. In 
the meantime, Government had set up a Billing Committee to go into moder- 
nising the billing system in the Telephone Branch. As change in billing pro- 
cedure, as a result of that Committee's report, may change certain procedure 
now in vogue, (or which the use of teleprinter is now put to) it was 
proposed to await the report of that committee which had almost completed 
its work for standardising on this system. 

1.132. When the Committee enquired abovt the precent utilisation of the 
teleprinters, the P&T Department have stated, in a note, that "it is not merely 
the utilisation of machine time that is important but the overall improvement 
in efficiency and economy. At present 35 to 40 messages daily are ex- 
changed in each l i i " .  

I ,133. The Committee enquired about the total number of teleprintars 
available with District Manager, Telephones, Hyderabad and the total 



number of subscribers in the waiting list. The information has bean furnish- 
ed as f o l l m  :- 

Total numbx of teleprinters available . . . . . . 10 
No. of teleprinters machines allottcd and likely 

to  b: recdivcd in March 1970 . . . . . .  25 
Waiting list . . . . . . . . . . 7 
1.134. Tbe ~ornnhttee can see no justificah for the Disfrict Mpaaga, 

Telephones having appropriated for use hn his own offices, telepdntem 
plied to him for allotment to subscribers in the waiting list. The needs of 
the public should have received priority over departmental requirements, 
particularly when there was a waiting list of customers. It has been stated 
by the Department that the installation of these teleprhters bad bronght 

\ 
about a saving of Rs. 10,638 in annual expenditure. The C o d t t e e  find 
thti explanation ingenbus but unconvincing. Besides it is apparent from 
tbe rcply given by the D e p a m n t  that the teleprinters would have been 
to better use by the subscribers. 

1.135. The Committee would like steps to be taken by the P&T Depart- 
ment to have these teleprinters withdrawn from Depnrtmentnl use and w p  
plied to the customers. 

The Committee are not convinced bv the explanation of the Department 
that District Manager, Telephone\, Hyderabad, had taken these teleprinters I 
for experiments and no special sanction was required in this case. The De- / 
partment itself had accorded ex-post-facto sanction. / 
Losses of stores. .I 

1.136. Thc losm of store\ in 1965-66, 196667 and 1967-68 arc $\en 
below : 

Yo of c.lr, ., of (-o;>p I W I ~ C  theft\ 1nc11 dcd 
Ye.lr I o k \ t  \ of ~ O I  c \  Amount in colmms 2 arid three 

-- --- - - - 
(R\- 11;1~kh?j) Numby  ~ n z  

1965-6fj 8,702 19 0 5  8.1 t i  1 <.YO 
I 966-07 12,5;8 37 80 l l , l %  i< b7 
1067-68 10,956 78.17 15,149 7 62 - - -- - - - - - - - -- -- - - - - - - 
1.137. An analysis of thcse losm by main classes and the agencies indi- 

c a b  that the number of cascs of l o ~ ~ s  due to theft has gone up from 
12,207 in 1966-67 to 16.137 in 1067-68, the amount having increased from 
Ks. 36.06 lakhs in 1966-67 to Rs. 77.38 lakhs in 1967-68. 

[Paragraph 28, Audit Rcpr t  (PBrT) 19691 
1.138. The Committee pointed out  that nearly 80 to 90 per cent of the 

value of bsws was duc to thefts of copper wirc. In 1967-68, there were 
15,149 such thefts involving Rs. 72.62 lakhs. In 8,689 cases involving a 
loss of Rs. 49.09 lakhs from the existing aligment etc., the loss was caused 
by persons unconnected with the department. The Committee recalled in 
this connection that the department had earlier stated before the Committee 



that the penalty for coppe~ wire thefts should be more deterrent and that 
copper wire be replaced by copperweld wire. The Committee enquired 
whether the penalty for copper wire thefts had been made more severe now 
and whether manufacture of weld wires had started in Hindustan Cables. 
The P&T Department have stated in a note that the unlawful possession d 
Telegraph Wire Act is being amended to provide for enhanced punishment. 
The Bill to amend the Telegraph Wires (Unlawful possession) Act, 1950, 
has since been passed by Rajya Sabha on the 26th November, 1968. Inter 
alia, claux (a) of Section 5 of the Principal Act has been proposed to be 
amended as follows :- 

- "(a) for the k t  offence, with imprisonment for a term which may 
extend to five years or with fine or with both and in the absence d 
special and adequate reasons to be mentioned in the judgment of the 
court, such imprisonment shall not be less than one year and such 
fine shall not be less than one thousand rupees." 

As regards the manufacture of weld wires, the Department have stated 
that for the manufacture of copper ply wire is equivalent to copper weld, a 
project has been approved by Hindustan Cables Ltd., Rupnarainpur. M/s. 
Hindustan Cables have reported that if there are no unforeseen difficulties, 
the production of copper ply wire can commence in 1971-72. 

1.139. The Committee asked whether a plan for phased replacement 
of copper wire by copper weld wire has been drawn up and is beiig imple- 
mented. The P&T Department have stated that the intention is to replace 
all the sections where copper wire are in use, but due to shortage of copper- 
weld wire and insufficient ACSR wires, it has not been possible to strictly 
follow a performance as such, but priorities have been allotted to use the 
available wire. A programme on these lines was being drawn up. 

1.140. The Committee desired to know the extent of theft of copper 
wire during 1968-69 and whether it has shown any abatement as a result of 
measures taken by the Department in cooperation with the State Govern- 
ments. The P&T Department have stated that the extent of copper wire 
thefts during 1968-69 was 17,482 involving an amount of Rs. 101.18 lakhs. 
They have added that this is primarily a law and order matter and inspite of 
various measures for coordination with police, the thefts continue to take 
place. Even if the culprits were caught as per present Act, the punishment 
did not prove suEicient. Even with the amendment of the Act as proposed, 
there may not be much relief. Organised gangs appeared to move From place 
to place. Over all in the country, as a whole, the losses due to thefts had 
increased inspite of intensive efforts to combat this. 

1.111. The Committee drew attention to the fact that out d caws 
relating to 1967-68, responsibility had not been fixed in about 3,232 
(value Rs. 11.05 lakhs) due to thefts upto July, 1968. The Commi#a6 
desired to h o w  the present position. The P&T Department have stated 
that "the idonnation is being collected from the units and will b tmniebrsd 
shortly." The infOnnatiOD is still 8-M. 



1.142. To a question, the Department have stated that these cases of 
theft were reported to the police in time or enquired into without undue 
delay. 

1 . 1 4 3 . ~ C o r m n i t t 8 8 n d e ~ a b a l l r d t h e l o e e e s d ~ P & T ~  
ment were caused by tbefts and m y  they were of copper wire. The 
thefts on this account have reached alanming proportions: tbey have sBot 
ap from Rs. 15.90 la& in 1965-66 to Rs. 72.62 bkb in 1%7-68. The 
Committee appreciate that tMs is primarily a law and order probkm, a 
the thefts are perpetrated by gangs moving from place to place. Regals  
patrolling and better coordination with the police anthotities might ebedt 
these thefts. The Committee would also like Govenunent to  coas'der wbet- 
her the peaalty for these thefts, which is p r o m  to be made more sb.& 
gent by an amendment to the 'Telegraph Wires (Unlawfnl Posses~loa) Act, 
1950," d d  be made even more severe, as the Departmew have expresd 
tbe view that even the proposed amendment may not offer much relid. 

1.144. The Committee have already sngxested ia theiu earlier reports fbe 
progressive substitution of copper wire by copper weld wire and aluminiam 
condudor steel reinforced wires, so that the inducement k, tbdts mold be 
minirnisd. The Committee trust that a scheme for this pmpwe will be 
implemented by stages to cover within a stipulated period all d p m d s  
using copper wire. 

Delalcstion or l a %  of pnbk money. 
A udir Paragraph 

1.145. 1963 cases of loss of public money involving Rs. 19.43 lakhs 
c a m  to light in 1967-68. 

The employees of the department were responsible for about 64 per ceot 
of the loss reported during the year. Responsibility could not be fixed or 
has not yet becn fixed (July, 1968) in 345 cases in which Rs. 3.81 lakhs 
(i.e., 19.6 per cent of the total loss) were lost. 

1.146. Out of the tdal loss of Rs. 19.43 lakhs, Rs. 3.88 lakhs were 
recovered upto July, 1968. 

[Paragraph 29, Audit Report (P&T), 19691 

1.147. The Committee drew the attention of the Departmeat to the 
fact that the employees of the Department were responsible for Pbaut 
64% of the total loss of Rs. 19.43 lakhs reported during the year. Point- 
ing out that responsibility could not be fixed or has not yet been fixed ia 
345 cases in which Rs. 3.81 lakhs wen lost and that out of the total knss 
of 19.43 lakhs, Rs. 3.88 lakhs were recovered upto July, 1968, the Can- 
mittec desired to know whethtr any further recoveries had been madb 
after July, 1968. T' P & T Department have stated in a note, that oat 
of the loss of public money amounting to Rs. 19.43 lakhs la 196768, 
Rs 3.88 lakhs were racovercxl upto July, 1968 and further facowb to 
the extant bf Rs. 59.271 have bacan made till Jmuary, 1970. 



1.148. The Committee pointed out that in reply to their m m m e n d a -  
tions in paragraphs 7.12 and 7.13 of their 13th Repod (Fourth b k  
Sabha), the Department had stated that as a result of tight supervision 
over the branch post offices doing savings bank work, the number of fresh 
cases of fraud had come down to a great extent. Actually, savings bank 
frauds rose to 319 in 1967-68 from 250 in 1966-67. The Committee 
desired to know whether the Department has generally studied the modur 
operarzdi in frauds conmitted in savings bank account and taken any re- 
medial action as a rerult of such a study. The P & T Department, in a 
note havc furni5hcd the following information : 

"A Working Group on measures to control savings bank frauds 
was set up by the P & T Board in its mectiry held on the 4th April, 
1966, ccm\istin~ of the Ikputy Directur-General (Vig) as Chairman, 
the I>cputy 13n;incial Adviser and Director (SB)  as mcmbcrs. The 
said N'oriiiny Group submitted their recommtmdations to the P & T 
Board and the dccikms takcn by thc Department on some of the rc- 
cornmcnil:itionr; :lie indicated. . . . . . . . . . . . 
I t  may ;!Iw t:e 5t;ltc.d that thc rrlodirs op~rancli adopted in c ; ~ h  
in~portant \ a \ i n p  bank fraud c a x  iq studicd in tlrc Dircctorats and 
remediril Incawrcs taken to chcck further frauds of thc same naturc.. 
At the cnd 01 cach quarter an analytical review of all fraud and loss 
cassi includi!ig a ~ i n g s  hank 1r;iudh ih prepared and submiitcd to the 
P & T Iioarcl and instruction!, arc ksued as per observationi and 
suggestions of the P C .  T Board." 

1.149. I k i i ~ ~ o n ~  taAcn by thc P 8r T Department on thc rccc-nrmcnda- 
tions of th: N'orAinc Group on Savings Hank F ~ a u d  C;t ' i \  &!re i ~ : d l ~ ~ t d  
a s  follows . 

1 .  Thc f i l e  ~mpcwtant inctructionc printcd on page\ 32 :ind 37 ( d  
the ncw plsk  book havc been printed on pages I and 2 .  

2 Pokteii cqnt,iln~ng \ome important point\ have bccn printed 
both in  Fngllch and regional lanpagc\ and circula!cd for exhi- 
hrt~ns :it a prornincnt place n c x  thc counter. 

? jnktruition Yo 3 under i m p r t m t  in\tructlorlr to Ikpo\itors in 
Pa\, 1ioeL l id5  bccn amended to  the eficct that Pa<\ R o o k \  may 
bt  prcwntcd at or rent to Head Officc dlrcct 

4 An irl\truction to the d c p o m x  to the cffect that the J c p i t o r  
rhould In n:) caw leave thc p a s  book at thc p a t  officc at any 
tlmc uifhout obtaining a printed receipt lor the p o r p c ,  has 
bccn proviiied in in5truction 5 in the paw book  

5.  It wa\ dccitlcd to iswc notice\ to the depc~itrxs in whwe case 
no t r a n w t i m  had becn taken place for six ycars and where 
the balance was Rs. TOO/- and above. The lists of such deposi- 
tors were prepared with reference to silent account lists 



received from Audit office and notices were issued. As a regult 
thereof, some accounts have been revivcd. 

6. To facilitate the recently introduced check of balances in pass 
books by the overseers, orders have becn issued to keep list of 
accounts holders, branch-wise and villagc-wise with them, so 
that while passing through village\ beforc visiting a branch uffice, 
they may contact the dcpxitors and take down the particulars of 
la\t tranractions from their pass books to be verified by them 
on ~cnching the branch office. 

7. In\tructron\ have becn kued  providing for the limit of with- 
tIl:lwal\ at branch oflices and extra-dcpartmcntal sub-affices being 
opcr 'lti\e on daily basis. 

X. Iiulcs have becn framed to keep the specimen signatures book in 
1hc CI I \~MI ) I  of the po~lnia\tcr aftcr working hours. 



Audit Paragraph 
1.152. Eight cases of alleged thefts-six from the godowns of a Tele- 

graph Stores Depot and the s~ reya rd  of a workshop, which are located in 
the same premises, and two from a stocking area of the same workshop 
situated some distance away-were noticed between February 1967 and 
April 1968, The missing stores were mostly copper wire, copper scrap, 
tinned wire, S.N. sheets and cut pieces and mild flats and channels. The 

4 missing stores weighed 64,454 kilograms and their value was about Rs. 1.44 
lakhs. Five of these cases were reported to the local police and three to  
the Special Police Establishment. Two of these cases have since been filed 
by the police as untracted; the remaining six cases are still under their 
investigation (January 1969). 

1.153. Under the departmental rules, all losses exceeding Rs. 500 in 
value are required to be reported immediately to the superior officer as well 
as to the Audit. In four of these cases, however, there was delay, ranging 
from 60 to 231 days, in making these reports to these authorities. The police 
itself were informed after 60 days in two cases and after 146 days in one 
case. * [Paragraph 27-Audit Report (P  8r T), 19691 

1.154. The Committee pointed out that under the departmental rules, 
all losses exceeding Rs. S O / -  in value are required to be reported imme- 
diaely to the superior officers as well as to the Audit. In four of the cases, 
however. there was delay, ranging from 60 to 231 days in making those 
r e p m  13 these authorities. The Committee desired to know as to why 
the cases were not reported immediately to higher authorities and Audit as 
required under the rules. The P & T Department, in a note, have statad 
that in all the cases of thefts in respect of Telecommunication factory stores 
referred to in the Audit Paragraph. there was no direct evidence i.e. tamper- 
ing with the seal, lock of the goduwn, displacement of stores etc. to the 
effect that the cases were that of theft and not cases of normal discrepancies 
of stock of stores postings etc. More than 400 cases of discrepancies in a 
year are detected during stock verification and each case of discrepancy has 
got to be throughly investigated to find out the reasons for the discrepancieB 
before they are adjusted in accounts. Unless the theft is prima fa& estab- 
lished after investigation, the matter cannot be reported to the police or to 
the higher authorities. The process of verification took time. When it was 
established that the cases were not of discrepancies but of loss due to theft,. 
the matter was immediately reported to the police, audit and higher autho- 
rities. 

1.155. The Committee enquired whether the delay of two to eight 
months in hrvestigating the discrepancies to establish a prima f& c3sa d 
loss was usual and any remedid action had been taka  to avoid 
delays in future. The Dq#utment haw stated in a note that Ut delay ol' 



two months and above in investigating the discrepancies to establish a 
prima facie case of theft or otherwise is not usual. Detailed procedures 
have been laid down by the Managq, Telecommunication Factory, Calcutta, 
for immediate settlement of cases of losses of stores including adjustment 
of discrepancies in the accounts, the strict adherence of which would elimi- 
nate delays and cnspre quick disposal of these cases. 

1.156. The Committee pointed out that as in January, 1969, out of the 
eight cases rcported to the local police (five) and to the Special Police 
Establishment (three), two of these cases had been filed by the p l i c e  as 
untraced and the remaining six caws wcre undcr investigation The Com- 
mittee asked for the reasons for delay in the investigations of the remaining 
six caw,. The P 9r T Department have stated in a note that the reasons 
for delay in completing the investigations by the police authorities were not 
known. On 29th May, 1969 the Deputy Commisioner of Police, South 
Division Police Office, Calcutta infomed the Manager, Tdecornmunication 
Factory. Calcutta that the losses wcre duly enquired into by the Alipore 
P. S. and as on clue could be obtained the matter was diariscd. 

1.157. The Committee are not happy about prolonged Pod inhdmm 
inve&gations that took place in tbese cases of thefts which involved a lonr 
of Rs. 1.44 lakhs. There was delay of two to eight month in inve&@q 
tbese cases departmentally before the mner was reporter to tbe police 
There wm a furtber delay of over a year on the pnrt of Ibe pdbe .Idkri. 
ties in completing the ioverffigations, before the crrses were BLnnny c l a d .  
Tbe Committee take a serious view of such delays in cases oC theft or W- 
ages. IWtef l i p i n  will have d9o to be maiataimd by the Departrneabrl 
anlhorith with the police lo ensure swift investlp;Ption d all casm: 

AbmWees &own IIS on duty in the estPMisbment bills. 
A udir Paragruph 

1.1511. T~\E pay-bills of non-gazetted staff are drawn and disbursed by 
the h a d  of the establishment without prior check by audit. After payment, 
lhtsc bills are sent to the Audit Office accompanied, infer alia, by absent= 
statements which show the names and designations of the employees on 
lcavc the nature and duration of their leave and the pay and allowaaas 
admissible to thcm during such leave. In the case of a large organisation 
it wls noticed. however, that Its establishment pay-bills were generally not 
accompanied by absentee statements. T h e  statenlents were not received 
even after repeated requests and reminders from Audit. 

1.159. A test check conducted locally in October 1968 revealed that 
most of the employees, who were actually on leave (some on half-pay and 
Uhcr wen without pay), had been shown in tbe pay-bills as oa duty aad 
thdr pay and pllowancm drawn aomrdingly. The period c o v c d  by the 

cbbck was horn let April 1966 to 31st October 1968; the n u m b  of 



cases of over-payments noticed was 77 and the total over-payment in these 
cases was Rs. 5,700. The department has been requested to make the 
requisite recoveries. 

[Paragraph 21-Audit Report (P & T ) ,  1969.1 

1.160. The Committee pointed out that over-payments to  d e  extent of 
Rs. 5,700 were made in 77 cases due to the fact that a number of em- 
ployees. who were on leave, had actually been shown in the pay hills 
as on duty. The Committee cnquir:d whether the consequent over-pay- 
ments had bcen recovered. The P &  T Department have stated, in a 
note, that the entire overpaymcnts, as pointcd out by the Audit, have 
since been recovered. 

1.161. According to the information furnished to the Committee, a 
procedure for issue of consolidated leave orders covering a number of 
employees who mav procced on le:rvc frorn tirnc to tirnc had been intro- 
duced as per recomrncndations of the Staff Inspection Unit. The Com- 
mittee enquired whcthcr thi5 procedure did not involvc delay in notifying 
1e;ivc in somc cases. Thc P  & T Department have stated that the proce- 
dure of consolidated lcavc ordcrs rccomrncnded by thr Staff Tnspection 
Unit did involve a certain amount of delay to the estcnt that the leave 
memos arc not issued concurrently. Steps had been taken to obviate the 
delay firstly by issue of Icavc memos mure frequently. sccondlv bv thc 
introduction of a leav: rcgis!cr which would convcy advance information 
to the pay section about thc naturc t>f 1e:iw due and thirdlv by enforcin; 
stricter chcck to ensure early :tdjustrncnt of un:ivoidable overpayn~ents. 

1.162. The Committsc a 4 c d  whcther the Departmcnt had revicwcd 
all the p:tv bills including tho\;. C l x ~  I\ '  oflici;~l,; to ;rsc~'rlain thc ibility 
of overpayments of thi5 naturc having bcen made i n  o:her case\, and if 
so, with what results. The P&T Department have statcd that it was not 
possible to undertake a review of all the servicc book.; and pay bills of 
non-eazetted ctaff which numhcr ;tpproxirnaldy 1400. 7'11~ pcriod involvcd 
was from 29th July. IOhl ahcn t!ic Staff inspection IJnits' rccomm;nda- 
tions wcre cnforccd. to Octolxr. 1968 whcn the irregularity was brought to 
notice by Audit. I t  i 5  felt that ovcrpaymcntc involvcd may not he com- 
mensurate with the 1;:Imur and c:;pcnditure involved in unclcrtakiny tho 
review. 

1.163. The Cummittc.: desired to know whether the absentee state- 
ments wcre being furnished regularly to Audit with the pay bill5 and also 
the extent of arrears, if any, at present. The Department have stntcd 
that the absentee statements are now being furniqhed regularly to Audit 
with the pay bills and there arc no arrears in the current wurk, 



1.164. The Committee asked whethee the Department camt acrom 
cases where pay and allowances were frdulently drawn by furnishing in- 
correct information in establishment pay bills. The department have stated 
that there are no cases of such nature. 

1.165. Though the amount of overpayments in this case was not large, 
@ Committee feel that the irr~plarity which occvrred was seriouq ia 
nafrrra lo 77 caws, covering a number of employees who were on leave 
between April 1966 and October, 1968, a test-check by Audit revealed 
that duty pay had been paid to the employees for periods when they were 
actually on leave. The fact that this occurred over a period of two years 
and that the irregularity was rectified by the Deparhwnt only after Aud& 
raised the matter shows how carelew the Department had been in p.a 
p9rinL: the pay-bills. Apparently not one of tbc 77 employees pointed out 
at any time that they hod been paid duty-pay for periods during whn% lbey 
were on leave. The C d t t e e  would Like the Department to invedigate 
these cases and fix responsibility for the negligence that ocuured. 

Extra expenditure becnw of delay in completion of works 

Audit Paragraph 
1.166. Construction of a building for a wireless monitoring station and 

residential qua,rters for its staff in a suburban area of a metropolitan city 
was undertaken in May, 1961 throu* two separate contracts, awarded to 
a single contractor, for Rs. 22,988 and Rs. 1,08,585 respectively, with 
the stipulation that the first contract should be completed within four 
months and the second within six months. The contractor had, however, 
to suspend the work twice and he ultimately gave it up in August, 1962 
becauw sets of structural designs and drawings wxe not made available 
to him despite reminders by him on 16th February, 1962 and 28th Febru- 
ary, 1962. On the designs and drawings bccoming available in February, 
1963 and after execution of certain ancillary earthworks during 1964-65, 
the unfinished portion of the work was entrusted in October, 1965 to an- 
other contractor who completed it in April, 1966. 

1.167. The extra expenditure incurred through payment of higher rates 
to the second contractor was Rs. 6,815. In addition. compensation d 
Rs. 3,000 awarded in arbitration, had to be paid to the first contractor. 
The rcnt paid for continuing to occupy a hired building for the monitoring 
station for an avoidable period of at least four years and three months 
(from 1-1-1962 to 31-1-1966) was Rs. 18,190. Besides, the staff (of the 
monitoring station) who continued to be on duty during this period in the 
metropolitan city had to be paid Rs. 32,170 approximately as house rent, 
allowance and city compensatory allowance which could have been 
avoided had construction of the! building not been delayed and the staff 



shifted out of the metropditan area The total extra expenditure, ascrib- 
able to the long delay in execution of the works, and thus about 
Rs. 60,175/-. 

[Patrrgraph 17-Audit Report (P&T), 19691 
1.168. The Committee drew mention of the P&T Depqtment to the 

fact that the construct~on of a bpilding for a wireless monitoring station 
and residential quarters for its staff was undertaken in May, 1961 but 
complete sets of structural designs and drawings were available to the 
contractor only in February, 1963. The Committee asked why there was 
so much delay in making available to the contractor the desi-gs and dtaw- 
ings. In a note, the P&T Department have stated that in November, 1960, 
a separate zone in the C.P.W.D. for planning and execution of P&T 
works wa,s created. Not only that zone was inadequately staffed but it 
had also not been established properly till May, 1961, when the work 
was taken up. Transfer of works and records from other m e s  of the 
C.P.W.D. was taking place during t h ~ t  period which was a sort of transi- 
tory period. There was considerable correspndence and a nunhcr of meet- 
ings before adequate staff was sanctioned. That rcsulted in dclav in the 
planning and execution of certain works during the period. 

The Departrncnt have further stated that necessary remedial meawec 
had already been taken by creating a separate civil wing in the P&T with 
effect from 1st July, 1963. The Civil Wing of the Department was now 
well organised and could cater to an annual work-loxd of Rs. 6 crores 
(approximately) as compared to yearly budget of Rs. 80 or 90 lakhs then 
prevailing. 

1.169. Taking note of the fact that the work, for which structural 
designs and drawings were rn'tdc available in February, 1963, was actually 
completed in April, 1966, the Committee enquired what were the reasons 
for the delay of three years in con~pletion of the buildings etc., even after 
the drawings etc. became available in February, 1963. The P&T Depart- 
ment, in a mrte, have stated that after drawings and designs became avail- 
able, the contractor was reluctant to complete the work, as apparently 
he had quoted low rate for the work. Consequently after service of no- 
tices, the contract was recinded in April, 1963. Meanwhile it was ob- 
served that during monmns the area got flooded to a depth of five feet. 
It was, therefore, felt that filling of earth around the buildings and pr+ 
viding of raised roads and paths within the area as contemplated by the 
original sanction would not serve the purpose since water would have ra- 
mained standing around the buildings for a considerable time, during the 
year creating unhygienic and insanitary conditions for the occupants of 
the buildings. Thus utilisation of the buildings was not possible withwt 
making adequate arrangements for protecting the area from water logging, 
Accordingly, a scheme for providing earthen bund around the evea spas 
prepared and sanctioned in September, 1963. Immediate action was 



taka regarding calling for tenders and the work was awarded in Febrnary, 
1964 after obtaining sanction for additions: funds to meet the tendered cost. 
The construction of bund was completed in July, 1965 and immediately 
after that the remaining work of the residential quarters and monitoring 
station was taken up and completed by April, 1966. The Departmznt 
have further stated that construction of the bund was necessary for creat- 
ing proper living conditions for the occupants/users of the buildings in tht  
gea and not for enabling the construction of the building. Buildings 
could have been put up even without the said bund as had actually'been 
done in the case of receiving station. The work of construction of receiv- 
ing station was taken up by another contractor on the same site and com- 
pleted in September, 1963, ie., before the construction of the earth- 
bund. 

1.170. The Committee asked whether the delay at vvious stages was 
reviewed by Government or higher authorities and if so, what action was 
taken to expcditc the completion of the project. The Department have 
stated, in a notc, that the progress of the project was being reviewed every 
month through monthly progress reports of major works. The completion 
of the buildings works in qucstion was dclayed due to unforeseen circum- 
stances. The re4  causes for delay were- 

(i) inad-quate strength of the planning staff; 
(ii) on~ission to carry out detailed surveying of the site for pre- 

paration of schemes and timely execution of development 
works. 

Action in regard to both the above items had already been taken by ade- 
quate augmenti+tion of the Civil Wing and issue of necessary instructions 
to ensure that where the site condition5 necessitate, action should inwri- 
ably be taken to arrange for earth filling, raising of the approach roads 
etc. before any work of construction of a building is actually stqrtad. 



Dw--t- 
!iMtbg of a telegrilpb line 

Audit Paragraph 
1.173. Construction of a telbgraph line, undertaken in February, 1965, 

was suspended in Octobcr, 1965 after completing a length of 30 miles. 
The suspension WJS ordered because the workers engaged on its construc- 
tion were expxiencing repeated shocks caused by induction from a high 
voltage electricity line which was running in close proximity. The work 
remained suspended until May. 1966 when the telegraph line was dis- 
mantl-d and re-erected at a safe dktancc. The expenditure of Rs. 22.900 
on shifting the telegraph line could have be:n avoided if the department, 
before approving the alignment of the line and undertaking its construction, 
had taken due notice of the contiguous high voltage clectricity line. 

{Paragraph I &Audit Report (P&T), 19691 

1.174. The Committee desired to know as to whv the Power Tele- 
communication C-ordination Commitee was not consulted before taking 
up construction of the line. In a note furnished to thc Committee, tho 
P&T Department have stated that in 1965 when the construction of tbe 
line was commenced, standing instructions regarding power parallelism 
issued by that Department stipulated that all cases of parallelism with 
powx lines carrying more than 11 KV should bc referred to the Power 
Tele-Communication C ~ r d i n a t i o n  Committee, Jabalpur and the cases 
pertaining to parallelism with power lines of 11 KV and below would be 
examined and disposed of by the Divisional Endneer, Telegraphs cork 
cerned. However, though the voltage of the power line in that particular 
case exceeded 11 KV, the case of parallelism was not referred by the 
circle to the Power Tel r-Communication Co-ordination Committec, Jabal- 
pur and the circle decided to go aheeld with the construction of the line 
after examining the case in the circle office. The circle also erroneously 
thought that the voltage of the power line, which actually carried 66 KV, 
was 33 KV and made no reference to power authoritin to a~sccrtain the 
correct voltage. If the correct voltage h id been ascertained from the 
Power Authorities, perhaps the correct separation between the power and 
tele-conmunication line m u l d  have been observed awl the shiftina of the 
already erected lin: (which was diverted) would not have been nccspsary. 
It was noticed that the officers took initiative in early execution of the 
work but apparently due to oversight they failed to  coordinate the matter 
with Power Tele-Communication Co-ordination Committec, Jabalpur. 

1.175. The Committee a$ked whether any remedial mcawrcs have a i - c a  
been t ?ken by the Department to obviate a similar situation in future. Tht 
P&T Department, in a note furnished to the Committee, have stated that 
action had been taken to avoid such lapses in future. A circular letter 
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posed telscornmunication routes. In all cases where a reftrace to Po= 
Tele-Communication Coordination Committee, Jabalpur, is necessary, a 
reference must be made to that body. 

1.176. Tbe CommZtdeo regret that tbe ckcle offee in thb a m  ondertook 
t h e c o a s t r t l ~ o l a t d s g y a p b I b e i n p r o X i m i t y t o p a ~ ~ a t b c ,  
~ U t a s c e r t P b i n g t h e v o l ~ o f t h e p o w a l i w .  Acadbgbthes&b 
dard ptocednre, work on d o n  of te@aph lines hvdvhrp: paraUcliaa 
with power lmes above s sti- vdtqge is requid to be sreened by a 
Power Tolecomnruniarlion co-odht ion body. The circle w b i  ander- 
took the work in this cpse Esfed to oMabn &Is dearrurcc. The Rsult waS 
that after pert d tbe line had bema erechbd, it bad to be dismPrrtled lrud ra 
erected on a new alignme* caosing an .brbaclnons expenditure of 
Rs 22.900. The Camdaee trust that a arst of &is antmr will aot recm. 
Apcvlhvrmauslmg.esQcasexpedkqndli8.coderedwbiomcaH 
also remit in CaMUdes. 

The COrrrmOtbe wonld like tbo P&T Bard to imedpabs (bis anse rrie 
a vkrr to awettninbq why the J g = i b e d - o w b ~ - -  
from the Power Tdecomm~llica Co-ordhnbn Body was net f d l d  
and talre sait.ble action thereafter. 
Purchase of voice--acg repatm 
A irdr~ l'aragraph 

1.177. In November. 1962 when 45 voice-frequency repeaters were 
In stock, the Department placed an order tor supply of 180 such repeaters. 
Against that ordm 173 repeaters were received till June. 1966 when fhc 
order was closed. During November, 1962 to May, 1968, however only 
22 repeatcrs *ere issued. The remaining 196 rep tc r s  valued at Rs. 1.72 
1akh.s were M a r e d  obsolete in June. 1968. Their disposal is awaited 
(October, 1968). 

[Paragraph 26-Audit Report (P&T), 1 9691 
1.178. The Commlttec drew the a4tcnt.h of the witness to tbe fact that 

In Navemhcr, 1962, when 45 voice-frequency repcaters wtrt in stock, 
the Department placed an order for supply of 180 such repeaters. Against 
that order 173 repeaters were received till June, 1966 when the order 
Wac closed. During Novcmbar, 1962 to May, 1968, hawevcr, onlv 22 
repeaters were issued i.e. losc than what the Department had in stock 
before procuring the 173 repcaten. h i d e r i n g  that o v ~ .  a period of six 
Years, only 22 repeaters (which werc almady in stock) wen issued, the 
Committee askc4 whether the Deparzmcnt did not consider the purcbasa 
of 173 rtpeatcrs @mu fatk cxcessivc and how many years OP requim 
mars did thc 173 repeaters rep.cscnt. The Sarior Member ('I'dccom. 
Opetations), P&T Board stated : u'kchrally the @tian is that we placed 
the order as ~b ~.13tbd t~ jmprwre the trammission conditions of long 
4 LSS (Wp-6. 



distaace lines for which these repeatus warr ordered. Soon d k  that, ' 

had these 8 channd and 12 chaasvel instrumtrllEs and cables comjIlg 
up. And we found that if the Chief Controller, Telephone Stores, the 
Mmting otbxr, had taken thl, into aocouut, he could have cancelled 
the o r b .  Tbere is a lacuna nut is no doubt about it, The ordm 
muld have been cancelled immediately after the channels started com- 
w 

1.179. The Committee asked when the "lacuna" came to the notice 
of the Department, whether it is immediately after placing the order. The 
witness state : "In the Directorate, it came to notice later i.e. after the 
supplies were received. Actually, people who indented should have can- 
celled The Chief Contdler in turn should have cancelled the order with 
the Indian Telephone Industries. Then the damage would have been much 
less." With regard to the date of cancellation of the order, the witness 
stated: "The order was placed on our own industry--Indian Telephone 
Industries. It is not a purchase item. There is a slip up here. Actually 
the indenting people-the circles-should have cancelled them." 

1.180. The Committee desired to know where exactly the "slipup" 
occurred and whether Government had investigated the circumstances 
which led to the failure to cancel the order placed. The Dqwtmmt, in 
a note furnished to the Committee have stated that the "slipup" occurred 
in the office of the Chief Controllg of Telegraph Storm in nut cancelling 
or substantially cur td ig  the order in 1965-66. The order on I.T.I. (was) 
placed in 1962, specifying supply in 1963-64. Change of tachnology after 
1965 reduced the numbers required. Gwernmmt had examined the cir- 
cumstances which led to the f$ure. The Cheif Controller of Telegraph 
Stores had acted on forecasts from field officers in placing the orda in 
1962 for requirement for use in 1 9 6 2 - 4 ,  but before accepting delayed 
supplies after 1964, he had not ensured if sufficient demand stin existed. 
Had he checked up this, he could have enquired from fltld ofecas who 
would have informed him that changing technology was reducing the uti- 
lity/requirements of the voic~frbquency repeaters. In a d4partrfcnt where 
a very large number of items of stores are in use and technology is fast 
changing it is impossible to avoid absolegcence altogetha, inspite of pro- 
ducers having been laid down to intimate changes being effedad to equip 
m a t  and stores to all concaned and a slipup here and thm is unavoid- 
able. Government have recently set up a standing Stores Committee L 
October, 1968 with representatives of Planning, Maintenance, Rcsmmb 
and Finance Branches, whose tcnns of refereace include review of supplies/ 
needs f a  making changes as mqy become nacesrary to contrdi the inww 
Wries. This Committee would be an added protection to avoid such wast- 
ageg. 'l'lmc Voi~e-ffequaacy repeaters cannot be treated es wholly obw 
lete. There an some circuits subsequently added for poMc call Omar, 
bq local lead etc. Whae the improvad technology be f!mdW 



~ o r e c o a o m i c a l a s y ~ P a d w h q & a ~ d s p s s d h L ~ , n s i a g  
ishese voicafrequmcy repeaters to adhere to t4chnical standards. Dire0 
tions have been issued to the field affrccrs suitably for the use of the# 
xepaattrs." 

1.181. The Committee enquired whether any action had been taken 
against the ofaccr wncerned. Tho witness stated : "Actually, we have 
started enquiring into. Becanse, they have wnittcn in reply that 'when we 
are improving the telephone net works, some of these details are naturally 
liable to be missed out at some point.' " 

1.182. The Committee asked whether the Department had taken any 
decision h t  "the use of these voice frequency repeaters in public call 
offices. The witness stated : "The decision was taken three months ago. 
Even though we get the 8 or 12 channels, we have decided that these still 
could be used in minor routes and orders have already been issued. 40 
have been sent to the Training Centres and the balance are going to be 
used. 

1.183. The Committee daiued to know the present position of the 
actual utilisation/dispo& of the voice-frequency repeaters. The wimcsS 
stated that about 40 had been sent to the tnining untres who required 
them. On an average ten per cent could be utiliscd in the minor routes and 
instractions had also been issued. Thcy were being stocked only for 
four w five years and that was an item which could deteriorate in stock. 
A meeting with the Regional Directors of Tek-Communications was held 
and their uses were formulated. It should go during the course of a 
month. 

1 

1.184, Tk C h d t t c e  oboewe tht &ere r r ~ s  a ham* on the part al 
theCbklCoPtrdlerdTdslpnpLStorrabaDcdorders~iaNor- 
ember, 1962 for d c d r a p n c y  rep* mpWs d rrhicL rrae .c- 
crprcaanslr~sr&rgLdbsaMtobsoleet* ~ardasspedfioctsPpplias 
hr 196364 md by 1965 tbea mpeatm bad kcoarc obsdsbt, dm H, a 
c b q p  h (sdbologj. Witb oonw are, and M u  b m  wifb Sk Bdd 
or&.ssw&kbbd~badsrkdfatbtscrrpcrtrrs,tbeCbldCoebml- 
kcwldbtcrrcrrJhlaputgt&orde?(fOlapplks*wmwtailty 
mPdc .Ilsr 1965). Tk .oltb Go- tb?audres b.ve 
colratotbeo#hlolrthttLerrrr~s*dcdialbehp&~Lbisrrgprd rn 
C o l l l m 6 1 Q e ~ l j b ~ ~ b l r s n i b b k ~ h t h e l i . r L t d  
tlrie18nrlhr, ~ & l I I d * ~ ~ l e r L y a o p s a l t b -  
~ t o r ~ d ( t r s n p p l y o r J w d ( a 1 9 6 5 . n d ~ ~  
=tiOD. 



wt P=%?raVdi 
1.185. In response to a tender enquiry issued on 16th SeptembZr, 1967 

for purchase of automatic voltage regulators of two d i i ren t  specifications, 
mace than 20 quotations wtre received. Thase quotations rmg& from &. 198 to Rs. 685 per regulator of one of the two spaciA~8ths. The 
lowest acceptable offer was from firm 'A' far I&. 550 per regulator. It 
was, however, rejected on the ground that the past performance of that finn 
in regard to several other supplies was not satisfactory. However, that firm 
was selected on the same day for supply of certain other stores of the value 
of Rs. 66,750. The offer of firm 'B' at Rs. 592 per regulator was accepted. 
Another iirm 'C' which had quoted Rs. 685 but which had reduced its 
quotation to Rs. 650 per regulator after the tenders were opened, was also 
given an order for 100 regulators provided it reduced its quotatian still 
further to Rs. 592, which it did subsequently. 

1.186. The quotations received for the voltage regulators of the second 
specification ranged from Rs. 825 to Rs. 4,995 per regulator. In this case, 
too, the lowest acceptable offer was from firm 'A' which was Rs. 3,250 per 
regulator but its offer was rejected for the w e  reason as in the case of 
its quotation for the other regulator. The offer of firm %' at Rs. 4,050 
and that of firm 'B' at Rs. 4,995 were accepted. Fm % had reduced its 
quotation in this case also from R6. 4,587 to Rs. 4,050 after the t e h  
were opened But while in the former case finn % was asked to reduce 
its (revised) offer to the kvel of the lowest offer that was accepted, in this 
case firm 'B' was not asked to do so. 

1.187. Computing on the basis of the quotations of firm 'A', placing the 
above orders resulted in extra expenditure of Rs. 82,000. 

[Paragraph 19, Audit Report (Pa), 19693. 
1.188. D u ~ g  evidence, the Committee were i n f w d  that the tender 

enquiry in this case actuany covered four items : 
( 1 ) AVR capacity 0.5 KVA conforming to ITD 

specification No. S/PV- 100 (final) dated 
1-6- 1 964. 400 Not?. 

(2) Automatic Voltage regulator capacity 1 KVA 
conforming to the same specification. 150 Nor 

(3) Automatic Voltage regulator capacity 3 KVA to 
the same specification. 170 Nos. 

(4) Automatic Voltage regulator capacity 6 KVA 
conforming to the specification. 70 Nos. 

1.189. The Committee asked as to what were the items for which ordm 
were placed with firm 'B' and 'C and to what extent did they NB1 thdf 



mtratptqd qbligations. Tbe FdtT Dqmtmem have stated in a note that 
.the following itma were ordered on h n  'B'. 

1. A M  0.5 KVA capacity : 260 Nos. 
2. AVR 3.0 KVA capapity : 30 Nos. 
3. AVR 6.0 KVA capacity : 20 Nos. 

Sample was to be submitted by 15-7-1968 and supply was to commence 
within one month of approval of sample, supplies to be completed by 
'30-7-1969. 

Full quantities were supplied in time. 
Items ordered on firm 'C' were : 

1. AVR 0.5 KVA capacity : 100 Nos. 
2. AVR 1.0 KVA capacity : 100 Nos. 
3. AVR 3.0 KVA capacity : 300 Nos. 
4. AVR 6.0 KVA capacity: 40 Nos. 

Sample was to be supplied by 31-3-1968 and supplies to commence 
within one month of approval of sample. Supplies were to be completed 
by 304-3969 and refixed on 31-8-1969 later. Supplies in full were 
completed by that date. 

1.190. The Committee asked what were the items of store out of those 
covered by the tender enquiry for which orders were placed with firm 'A', 
and what were the itcms of contract for supply of items for which orders 
wcre placed with 'A' and to what extent were supplies made by that 0rm 
'A', and in time. The P&T Department have stated in a note that orders 
wcre placed with firm 'A' for ( i )  AVR lKVA capacity : 20 Nos. and (ii) 
AVR 3 KVA capacity : 10 Nos. 

1.191. The Committee asked whether thc P&T Board was satisfied with 
the explanation of the store Purchase Committee for ignoring the lower 
offer of 'A' in respect of 0.5 KVA Voltage Regulator and 6 KVA Voltage 
Regulator in favour of firms 'B' and 'C'. The explanation was that the 
performance of firm 'A' was not satisfactory but the fh had been selected 
an the same day for supply of 1 KVA and 3 KVA regulators of the value 
of Rs. 66,750. The Commlttce also enquired whether firm 'A' had supplied 
Voltage regulators at an earliir occasion. The witness stated that firm 'A' 
hid earlier supplied battery eliminators which was somewhat allied to voltage 
regulators. Tht quotations given by the finn were rejected because its 
past ptrformaz~cc was not sat is f~~t~fy .  According to the Minutes of the 
mQatiDg of the Stom Purchase Committea a copy of which was furnished bg 
P&T Dapamnent, two out ol four items (i.e. 1 KVA and 3 KVA regulators) 
w m  teedard on Firm 'A'. Thio was dona in tb full knowledge that tbe 
& m ' a p r s t p c l r t o ~ ~ d n o t b a e a r ~ .  Thsstors-Corn- *. tbcwfon, mmmmdcd r rmrll order oa finn 'A' for these w b  
-20 Nor. for 1 KVA ropl8tors 8s 8 '%ad odaMdar" rod 10 Nos. ia rsl.. 



pect of 3 KVA regulators. The Store Purchase Cummittee had mdeavOlmd 
to ensure supplies by reasonably distributing the orders w%t the firms 
according to their capacity and past performances also keeping in view the 
need for additional sources". 

The intention was also that this being a new line of pro- 
duction, they wanted to see that it was distributed so that tha 
Department were not left in the lurch as the stores were very important 
for the telephone exchange. Subsequently it was prwed that the order 
placed on tirm 'A' for certain items could not be supplied by the firm. 

1.192. The decision of the Stores Purchase Committee in ignoring firm 
'A' for 0.5 KVA & 6 KVA regulators were therefore, proved correct be- 
cause the firm 'A' failed to supply these stores "No supplies were made by 
the firm during the initial delivery period, Por were they successful in sub- 
mitting a successful sample up to January, 1969, when the order had to be 
cancelled. The Comaittee enquired what action was taken against that 
firm. The witness stated that "usually, in all these cases, we can impose only 
a small amount of fine. The Committee also asked how many offers were 
received in reply to the tender enquiry and how many of the tenders were 
registered suppliers. The Department have furnished the information, in a- 
note, as follows : 
The number of oflers received in reply to the Tender Enquiry. 

1. 0.50 KVA capacity: 19 offers 
2. 1.00 KVA capacity : 22 offers 
3. 3.00 KVA capacity : 21 offers 
4. 6.00 KVA capacity : 23 offers. 

In all, this umstituted offer from 38 firms out of which 18 were 
registered for supply of items of power plant (auto-voltage regulator is a 
part of power plant). 

1.193. The Committee drew the attention of the witness to the fact that 
finn 'C' which had quoted Rs. 685 for 0.5 KVA regulator but had reduced 
h quotation to Rs. 650 per regulator after tenders were opened, was also1 
given an order of 100 regulators on condition that it reduced its quotatjar. 
still further to Rs. 592. The Stores Purchase Committee had suggested that 
if the firm did not agree, the order might be placed on finn '9'. However, 
firm 'C agreed to reduce the price. The Committee enquired whether this 
was not contrary to the accepted tender procadure which was to q t  tbs 
lowest ones and the firm was asked to reduce the quotatim. The wiPPart 
stated : "We find from our records that this firm YJ' vohtntaerrd to rsducs 
the quotation. After the opening of the tender, they JaId that tbey W 
still cut down the rate, tho Chief Controller asked thm to a t  et dorvrS 
further. At that time wc found that ttae firm did not mgotiate w&$ 
us." i 



1 .l!M. The Committpc desired to have the provmioas of rulea and orden 
issued by GovMnmtnt in the matter d- 

(a) accepting reduction in tendered rates after the date of opeaEng 
of tenders, 

(b) negotiations with tenderers for reduction of rates. 
The Department have stated that accepting reductions in tendered rates 

after the 'date of opening 04 tenders was not envisaged by rules. In caw 
the rates were considered unsuitable, the tenders had to be cancelled and 
invited afresh. In any case, reduction from an individual tenderer was not 
contemplated by the rules except negotiations with the lowcst tenderer only 
under certain circumstances. The Department have also furnished a u?py 
of the rules which rcads as follows : 
Copy of Para 426/I of Cbpkr  IX of P& and TebkpLs Manml, 

V O ~  n 
426/1. After the tenders have been opened and taken into consideration, 

no revision or abatement of any tender should in any circumstancts be 
permitted. On no pretext whatever should any negotiations be entered 
into with a particular tenderer to modify the terms of his tender in order to 
reduce them to the level or below that of any other competitor. 

Further cbifications 
SL~BJ ECT : Negotiaticmr wirh tendrrtrs. 
The question as to whether it would be proper to enter into negotiations 

with the lowest tenderer has been under examination for s a n e  time 60 
consultation with the Ministry of Law and Associated Fiance. 

It hds been decided that negotiations with the lowest tenderer with a 
view to bringing down the prices in respect of items for which he has quoted 
unduly high rates is pennissibk and unobjectionable in law even after 
opcnmg of the teoder. Such negotiations should, however, be restricted to 
the lowest tenderer only. In this coantctioo, a rcfereoce is invited to para 
426(1) of P&T Manual, Volume I1 the provisions of which would no m t ~ w a  
be applicable in case of negotiations with the lowest tenderer in the circums- 
tances mentioned above. 
Further Nore 

The matter was again referred to the Fiance during 1969-70 and they 
have clarified that the P&T authorities oould enter into negotiations with the 
lowest tenderer with n view to bring down prices in rtsp2 of only such 
items for which he quotes unduly high rates compared to other tendem. 
It has, however, been made clear that for such ncptiatiolls it is necessary 
that a provision should invariably be made in the tender enquiry form to  
the effcct that aacq&mc of all itam or any of the items mentioned in the 
tender would be optional. 

[Copy of letter NO. 42-102/S%NA, dated the 23rd Octok, 1961, from 
Asstt. C&i 'k~~agtmsar (T), P&T Directorate, New Delhi to all Heads qf 
Circlean and Tdclphorrcs Dirtrlds.1 



1.1%. 'fke Qmdtt6e pointed a t  that h 'C' b d  a d  Rs. 685. 
It red& its quotation to Rs. 6S/, for segubtors. Afhr tenders ware 
apeatd it was also g k n  tm onler for 100 regulators. It reduced its 
quotation still further to Rs. 592/-. Obviously some negotiations must 
have taken place. The witness stated : "Half of the negociotions is there. I 
&ink it is a wrong conduct." To a question the witness added : "I a p e  it 
a u l d  be taken as a negotiation partly. I would like to say tha$ there is a 
lacuna there because there is a part negotiation. But obviously the Stores 
Purchase Committee feel that was not negotiation. They said because he 
volunteered, they had tdd him to reduce it further. That is what is im- 
plid'. 

1.196. Referring to the minimum and maximum tender quoted by the 
firms, the Committee asked why there was a great difference between the 
lowest and highest tenders. In the first case it ranged from 198 to 685 
and in the second case it was 825 to 4295. The witness stated : "The re- 
wmmendations of the Stores Purchase Committee reads that the lowest 
offer of M/s. National Engineering Corporation, Bombay at Rs, 198,'- each 
was passed over by the Committee as the rate quoted by them was considered 
unrealistic and stores were found to be not conforming to specifications. 

1.197. Referring to the o&rs for 6 KVA regulators case, the Com- 
mittee enquired why firm 'B' was not persuaded to reduce its price, especially 
when there was a difference of Rs. 945 per regulator between the prices 
of firms 'B' and 'C'. The Committee also asked whether the fact that firm 
C' reduced its price, was brought to the notice of other tendercrs. The 
witness stated that firm 'C' was not asked to reduce the price but it 
volunteered to reduce. Under the rules negotiations could be made with 
lowest tenderer. Finn 'C' was voluntarily coming forward. The Depart- 
ment could not naturally approach firm 'B'. It would have been a violation 
of the rules. The Department further stated, in a note, that as per ruks 
negotiations were only permissible with the lowest tcnderer in respect d 
items for which he had quoted higher than other tendenrs in the fitld. In 
the case of firm 'C however, the firm reduced the prim voluntarily although 
an opinion rmght be held that it was tentamount to ncptiatkvns. 

1.198. The Committee asked why, if finn 'B' was not willing to reduct 
its price, the Dcgarlnmt did not persuade firm 'C to supply larger numbem. 
The Department have staled, in a note, tbat tbe question did not arise u 
finn 'B' was not asked to reduce their prices to the led of the Brm 'C and 
in view of the rules referred to above. Firm 'C' was given a larger order 
for 40 Nos. out d tbe total of 70. Order on 'B' ww @aced as kb war 
an eftablishad Bupplier and therefart supply &om tbat h n  oould be relisd 
upon. Firm 'C was applying for the first time. - 



1.200. For the second item of stow, for which Brm C s  qaot.t9on was 
lower than h 'B's, the Depertmeat look cognisance of a redodon in rate 
o f f e d  by firm C, eMer the opening of tenders. Tbis violated the mnctity 
of the tender procedure. Fhving thus departed from the rccognise proee- 
d m  for procesdrg tenakrs, the DepPrtmed did not take tbe step of sW- 
trg aeapthtkm with &era, h c l ~  Bnn 'B' wMcb codd have beem sLed 
60 redoee Its rate 80 the levei of Brm 'C'. Had that been done, the Depart- 
ment pribbl b v c  saved Rs.18,900, 

Audit Parq~nrph 



.estaWkd nuuruf- bad not yet exhausbd even the first oxtension of 
givm to him, thb new manuEactura denxi, in mponse to another dl' 

far tendesffor the m e  type d battery atiminators, to make additional snp 
plies at tho still lower rate of Rs. 360 per piece. These tenders arc apenad mu 
15th July, 1964, and even though this firm had already executed sati&@odyy 
a trial order placed with it, no fresh or& was placed with it until 1st MPrch, 
1955. The delay in placing further orders at lower rate with the new firm 
and extensions of delivery time given to the other firm beyond 31st Jdy, 
1964 resulted in extra expenditure of about Rs. 15,000. 

[Paragraph 25(b), Audit Report (P&T), 19691. 

1.203. The Committee enquired whether the established manufacturer 
was not asked to reduce the price to the lower price offered by the new 
manufacturer W o n  extending the delivery period. The P&T Department 
have stated : 

"The reply is in the negative. The right of the Department to ~4' 
any order for delayed delivery has to be exercised cautiously to avoid litiga- 
tion and to ensure reasonable compliance of the contractual obli@o~d. 
The Department had always to take into account that supplies from mom 
than one source are maintained and the firms who have been making supplia, 
are given reasonable encouragement and time extended. for any difficulty 
that may be encountered. If all the conditions in the contract are strictly 
enforced, there will be very few suppliers under the existing market con& 
tions to come forward in response to our tendtrs, particularly on item of 
import substitution. In this connection, recently, in January, 1969, the 
Central Purchase Organisation has stated that while Government may tab 
advantage of downward trend in prices consistent with supplies being made 
available in good time, certain formalities are to be observed and ~ t r a c C s  
should not be cancelled straightaway when the firm refuse to agree to. 
reduction of prices." 
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26th Choitra 1892 ( S )  

ATAL BIHARI VAJPAYEE,. 
Chairman, * 
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APPENDIX I 
Dehlls showing the position of Working conwctlom, criprit~ a d  

'clnttlng lists in nspeet of &m and Siniw Escb.nges (Para 21 of thr Report) 

TABLE I-New Connections p r o v w ,  working conncction~. conmctablr capacity and 
the unuIUIscd capacity excluding CCB group. 

AGRA EXCHANGE 
-- -- 

Month New No. of Con- Un- Waiting Remarks 
connec- work- nectable utilised list 

tions ing con- capacity capa- 
given nections exclud- citv 

(exclud- ing CCB 
ing con- Group 

nections 
in CCB 
Group) 

-- - --- -- - 
1 2 3 4 5 6 7 - 

February, 67 
March, 67 . . 
April, 67 . . 
May.67 .. 
June, 67 . . 
July. 67 . . 
August, 67 . . 
September. 67 

October, 67 . . 
November, 67 
Dmbcr, 67 
January, 68 . . 
February* 68 
March, 68 . . 
April, 68 . . 
May, 68 . . 
Junc, 68 . . 
July, 68 . . 
-,68 .. 

929 
997 

1,025 

1,048 
1,109 
1,145 
1,137 
1.212 *Mainly due to non- 

receipt of cables. 
Panly due to OYT 
introduction. 

1.321 
1.388 

1,464 
1.141 
1.207 
1,272 
1.112 
1,190 
1.232 
1 ,- 
1.238 



Saptcmber, 68 . . 
October, 68 . . . . 
November, 68 . . 
December, 68 . . 
January, 69 . . . . 
February, 69 . . 

March, 69 . . . . 
April, 69 . . . . 
May, 69 . . . . 
June, 69 . . . . 
Juty. 69 .. .. 
August. 69 . . . . 
Septcmbcr, 69 . . 
October, 69 . . . . 
November, 69 . . 
k ~ ~ r n h e r ,  69 . . 
Jan~~ary. 70 . . . . 
Fchruary. 70 . . 

1,261 
1;348 
1.41 3 
1,232 
1,317 
1,187. *Cables received to 

ward* end of 1968 
laid permitting 
substantial con- 
nections k i n g  
provided. 

873 
616 
638 
73 1 
707 
630 
683 
700 
723 
570 
61 1 
307 

NOTE 1 .  The number of conmdions i n d i d  in col. 2 are in re-t of new connect- 
and docs not inclt~dc rntroation of disoonnatcd conncdioru. 

2. Tho number of working connections in ~ 1 .  3 is net numher of connections t a k h  
into mxmnt disconnedionr due to non-payments etc.. mtorations of such dis- 
m~lac ted  numben and opening of new numbers. 

3.  Dwing the m o d  April, 67 to January. 68 the number of disconncctinm 
bccn quite substantial. 



SINIDIH EXCHANGE 

Montb New No. of Con- Un. Wifing Remarks 
Con- wckking nectable utilised list 

nectiom connec- apa- cap- . 
opened tions city city 

1 2 3 4 5 6 7 

November. 

-bas 
January, 
February, 
March. 
April, 
May, 
.J-, 
July,. 

Au*. 
September. 

*Due to non-avail- 
ability of subsai- 
bcm cables. 

*Mainly due to 
capacity limited 
by traffk wn- 
aideratiom 
inter exchange 
juMion routs. 

*Mainly due to 
w-ion on 
junctions. 



W ,  
June. 
July. 
Aul.. 
ePt., 
0 3 . 9  

Nov.. 

"==., 
Jan., 
Feb.. 

March, 
April. 
May, 
JuW. 
July. 
AUR.. 
Scm., 
act., 
Nov.. 
b., 
Ian., 
Feb., 
March, 
April, 
May. 
Juw, 
July. 
Aug., 
sen., 
Oct., 
Nov., 
h., 
Jan., 
Feb.. 

52 
53 
54 
55 
55 
55 
55 Jutmion cables were 

laid and trafec 
apecity limita- 
tion was removed. 

55 
57 
24**Mainly due to appli. 

cants dropping 
out. 

24 
23 
23 
24 
25 
26 
26 
26 
26 
26 
27 
27 
30 
30 
28 
26 
28 
31 
3 1 
31 
25 
25 
13 
7 

Nm.1.  h dFeb.. 70 the applitions on the waiting list are only recent and -ti- 
for t b a  have d m d y  been issued. rannations would be inataUed on pay- 
ment of dunrnd notes. 

2. Many d tbo appkmts m wai(lnl list hw dropped out when demand 
lma were i d  to them. 

3. The n u m b  of workiry mnnactionq each month M.ieq bocnw of dis- 
coamctkrar duo to non-paylamts atc. 



APPENDIX LI 
Copies of the three plainfs reloring to the suits filed by the 

Sole Advertising Agent (Pma 38 of the Report) 
~ N a I  

IN THE COURT OF SENIOR SUB-JUDGE : DELHI 
Shri 

M Js. PlaintifI. 
Versus 

1. Union of India service through Shri . . . . . . . . . . . . Seaior M m k  
( F i ~ c e )  P&T Board, Dak-Tar-Bhawan, New Delhi. 

2. General Manager, Delhi Telephones Eastern Courts, New DeIhi. . . . 
Defendants. 

SUIT FOR MANDATORY INJUNCTION =, 
The Plaintif£ submits as under :- 
1. That plaintifI has been carrying on contract work with the TeJe- 

phone Department under the name and style of which he is the Sde 
proprietor. 

2. That Plaintiff tendered for appointment of advertising agent for 
securing advertisements for Delhi Telephone Directory (Engbsh Edition) 
for a period of four issues commencing form December 1969 or sow 
thereafter in response to the advertisement of President of India thwugh 
Deputy General Manager (Admn), Delhi Telephones, New Delhi. 

3. That said were previously too appointed Sole Advertising AgerN 
for the four issues oT the "Delhi Telephones Directory" (English Editiws 
and Hindi Editions both) in the year 1966 and their bid by tcnders was the 
highest of any telephone directory published in Bombay, Calcutta or 
Madras as per records available with the P&T Department. 

4. That this time also our quotation were the highest of all tendcn 
received by the P&T Department. That our quotations were the highest 
of all tenders received by Dy. General Manager (Adrnn), Dclhi Telephwcs, 
Ne lv Delhi, this time as well, which is clear from the following cornmrativc 
statement :- 

1. Rs. 7,30,008/- 
2. Rs. 7,13,980/- 
3. Rs. 6,83,310/- 
4. Rs. 6,57,000/- 
5 .  Rs. 5,83,166/- 
6. Rs. 5,55,555/- 

5. f i a t  plaintiff quotation in response to defendants tcneckr W i g  
ea in f igre  and otherwise too plaintiff having thc credit of previous 
wvrk in the last issues of the Telephone Directory, it was decided 
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joint meeting between the plaintifl and senior officials of the defendants 
held on 20-8-69, to accept the tender of "Union Agencies", for appoint- 
ment as advertising agent for the next 4 issues of English Directory of Dclhi 
Telephones District and assurances were given to the plaintiff that profonna 
agreement of the appointment shall be signed by the parties shortly 
thereafter. 

6. That having been assured by the defendants of the grant of appoint- 
ments as Sole Advertising Agent for securing advertiscmcnts of Delhi Tele- 
phone Directary (English Edition), the plainriff started correspondence 
in this behali with his old customers and some new customers describing at 
the top of the letter heads as Sole Advertising Cornmissionaries for the 
purpose; with the result that customers of thc plaintiff came pouring in due 
to plaintiff business connections and reputation. 

7. The plaintiff has thus entered into contracts with and has taken thou- 
rands of rupees advances from, various parties intending to giv? insertions 
i n  thf "Delhi Telephones Directory", for the next four issues of Englijh 
Edition. which fact is within the knowledge of defendants. 

7(a) That in the mean while defendants by adopting coercive methods 
and using undue influence being in a dominant position, have been forcing 
plaintiff to agree for giving up his claim for compensation for the Hindi 
D~rectory not bcing brought out along with the 1st and 2nd Issues of 
English Editions and also to give up his claim of damadg caused to piain- 
uff on account of defendants printing "Descri~ve" entries in Alphabets 
sectlon which resultcd in lass to plaintiff in rcspcct of the previous contract 
with defendants. The compensations claimed. on both the above mentioned 
~tcms, is a sum of Rs. 6,OO.O. 

8. That since plaintiff has paid all his outstanding dues to the P&T 
DcpPvtmEnt for the period ending June 1969 has also fulfilled all conditions 
pertaining to the present f ~ s h  appointment and is the highcst bidder, plain- 
11fi is entitled to the appointment a\ Sole Advdsing Agent for the four 
!$sues d the "Dclhi TeIephone Directory" commencing from Dec. '69, aeord- 
m g  to tbe t e r n  and conditions of the tender, rules and regulations of the 
P&T Dcptt., assurance given at the time of acceptance of the plairatiffs 
tender and the practise established in this behalf in the acceptance of such 
tenders as of right and in law. 

9. That its then was &liberate &lay on :be pan of defendants and no 
letter or -ivcd from the PAT Department in calling 
upon the p3rintEB to sign the printed form of agreement relating to this 
"ppointment, tbs plaintiff m t  o tekgram on 7th Jan. '70, and a coma tor^ 

No. UA/DTD/P&T/69/69/ 10974 dated 7th Jan. '70. to dtfmdant 
No. 2, asking fot the of this delay. (Cw attached herewith). 
Dciend~k, bavevor ,&j raply &tailed kncr of the plaintiff 
but 8mt a -. DYJP-81/~DV/68-69/137, dated 13th Jan. '70' in 
reply to &f d y ,  warning thr that ~~ 
have PpproMd M/I A-iamj &at for tbe DeIhi Tclcpbooe DimtW', 
'LIps(cr)mr-7 



(English Edition), for the nert 4 issues and they had already excuted an 
agreement with them to this effect. (True copy of letter attached). 

10. That the said illegal action of the defendants is an invasion of the 
plaintiff valuable right to obtain the appointment as Advertising Agent for 
four issues of the "Delhi Telephone Directory", (English Edition), and 
a substantial infringement of the legal and contractual obligations on the 
part of defendants which offered the plaintiff against elementary principles 
of natural justlce and is a continuing wrong shich can be remedied only 
by grant of mcndatory injunction ordering dcfcndants not to pcrmit the ex- 
ecution and compliance of the terms and conditions of the agreement ex- 
ecuted for appointment of M \. . . . . * * * .  . . . . . . .and to cancel the same. 

11. That plaintiff has been retaining his entire staff for the last over six 
months in the vain hope and assurances given by the defendants that plaintiff 
is sure to get this contract without any obstacle but the said contract has 
been denied to plaintiff for fraudelent and malafide motivcs which acts of 
commission and ommission on the part of the defendants have caused sub- 
stantial loss and damage to plaintiffs' business reputation, finances and untold 
miserv to this person. 

12. That there exists no standard for ascertaining the actual damage 
caused or likely to be caused by the said invasion and denial of the right of 
the plaintiff to work as Sole Advertising Agent for four issues of the "Delhi 
Telephone Directory" (English Edition) of the defendant and also the 
damages, losses which plaintiff will suffer at the hands of the intending 
advertisers in  the Delhi Telephone Directory about which contracts have 
already been made by the plaintiff. 

13. That the plaintiff requested the defendants to perform their part of 
the contract and obligations towards the plaintiff and also served the defen- 
dants with a notice dated 13-1 1-69 under section 80 C.P.C. (Copy of which 
is attached to the plaint) but the defendants have taken the law in their own 
hands and refused to acceed to the requests of the plaintiff. Therefore the 
necessity for the present suit has arisen against the defendants. 

14. The cause of action arose to the plaint8 on the expiry of the periad 
given in the notice and finally on 14-1-70 at Delhi when information about 
approval of M/s. * * * Bombay as Advertising Agent for the Delhi Telephone 
Directory (English Edition) wa5 reccived by the plaintiff. Hence court at 
Delhi have iurisdiction to trv the suit. 

15. That the value for the purposes of court fee and jurisdiction is fixd 
at Rs. 130/- and court fee on this amount is paid. 

16. The plaintiff reserves the right to tile claim for damages aad l O W  
previol~slv caused and likelv to be caused on account of illtgal and unjusti- 
fiable actions of the defendants. It is respectfully prayed that ~ Hoa'bb 



Court be oleascd to brought a mandatory injunction directing the defen- 
dants not to permit the execution and c o m p b  of the tMms and condi- 
tions of the agreement executed for appointment of M/s. * * * Bombay, 
as advertising agent for the Dclhi Telephone Directory (Enghsh Edition) for 
the next four issues commencing from December, 1969 or any time there 
after and to cancel the same by granting the said contract to the plaintiE, 
by a decree with cost of the suit in favour of the plaintiff against the defen- 
dants. 

Any other relief which the Hon'blc Court may deem fit and proper in 
the circumstances of the case may also be granted to the Plaintiff eainst 
the defendants. 

sd/- * C 

Plairrtifl 
Through 

Advocate 

Verified that the contents of para No. 1 to 13 are true to my knowledge 
and contents of rest of the paras are true to my belief and information 
received. Verified at Delhi on 17-1-70. 

Phht No. U 
IN THE COURT OF THE SENIOR SUB JUDGE, DELHI 

M/s. * * * and another . . . . . . . . . . . . . . . . . . . . . . . . . . . .Applicants. 

Thc Deputy General Manager and General Manager. Delhi Telephones, 
b a r n  Court, New Delhi Respondents. 

Application under Section 41 of the Arbitration Act, 1940 read uith 
ordcr 39 Rule 1 & 2 C.P.C. for ad-inrerim injunction. 

The Applicants submits at  under :- 
I .  That applicants tendered in about January. 1966 for appointment of 

advertising agent for s w ~ g  advcrtiscments for Delhi Telephones Dimtory 
(English and Hindi Edition) for a period of four issues commencing from 
August, 1966 or soon thereaftel. in rcJponsc to tho advertisement of Deputy 
Gcneral Manager Admn.), Dclhi Telaphoncs, New Delhi. 



13-5-1966, and an agreement pointing applicants Sole Advertising Agent was 
executed between the; parties on 19-5-1966. f 

' 3. That in compliance with the instructions and the condition of the 
contract applicants furnished bank guarantee to the tune of Rs. 4,33,350/- on 
the clear understanding that there would be English and Hindi Editions of 
each issue calculating the said amount in respect of both English and Hindi 
Editions, whereafter plaintiff started securing business by doing hard labour 
and by spending considerable amounts for both the English and Hindi Editions. 

4. The respondents were repeatedly informed that the applicants were 
collecting advertiscments for the Hindi Edition and they should bring out the 
Hindi Edition alongwith the first issue of the English Edition but the rcspon- 
dents failed to bring out the Hindi Edition with the first issue of the English 
Edition which resulted inconsiderable loss of business and money to the 
applicants besides the amount of Rs. 2,16,675/- approx. paid in advance on 
account of the guarantee amount for the Hindi wition. 

5. That the respondents after insistence on Zhe part of the applicants, 
promised to bring out the Hindi Edition of the second issue for which the 
applicants as before collected advertisements and advances from their 
customers. The respondents 1 and 2 however, repeated the same default 
without caring for the loss and injury likely to be caused or already caused 
to the applicants. 

6. That on the applicants threatening to stop the working of the contract 
by direct action of creating strike conditions the mpondents brought out 
alongwith the English Edition of the third issue the Hindi Edition, The 
applicants consequently, claimed refund of the guarantee money paid in 
respect of the Hindi Edition for the first issue from the respondents 1 61 2 
but instead of adjusting this amount towards the guarantee money of the 
second issue of both the Editions the respondent Govt. falsely raised some 
claim of liquidated damages against the .applicants and there was a dispute 
between the parties raked up by the respondent Government. 

7. That the respondeats committed another breach of the agreenient by 
publishing the names of certain persons and firms in the nature of the adver- 
tisements by giving heir profession, status, which could not be dooe under 
the rules and which only be done by and through the applicants. 

8. That the applicants have suffered considerable loss and damago on 
account of the failure of the respondents 1 & 2 to bring out the Hindi 
Diractory alongwith the Englkh Directory of the firm 2 issues and on account 
of the adions m e n t i d  in pmcd ing  para above. That the respondenta 1 
& 2 instead of reimbursing the applicants for the losses suf Ia td  by them and 
instcad of refunding or adjusting the guarantee money relating to the H i d  
Editions of the first two ilnrues began to demand huge amountr by wry of 
paltics which are not due to them. 



9. That the respondent 1 & 2 have started demanding a sum of mom 
than Rs. one lakh from M/s. Syndicate Bank, Super Bazar Bldg., Connaught 
Circus, New Delhi, which bank had stood guaraMee for payments an behalf 
of the applicants, vide their letter dated 19-1-1970, and have alsa started 
demanding Rs. 2 lakhs, odd from the sureties of the applicants vide their 
latter dated Jan. 1970 threatening them that on their failure to pay the 
amounts claim within a stipulated period, legal action will be taken against 
thtm. 

10. That the applicants estimate that a h u e  amount would be due to 
them from the respondent Govt. in case the proceedings before the arbitrator 
arc finalised after hearing the parties 

11. That there is a prima facie good case of the applicants but in case 
the rcspondent Govt. takes the threatened action for recovery of the alleged 
amounts from the Syndicate Bank or the sureties of the applicants, as land 
revenue or by coercive methods the applicants will be put ta irreparable loss 
and injury which cannot be compensated by cost. 

12. That in case the applicants are not restrained from taking any pro- 
ceedings for recovery of the alleged amounts in the above matter there 
would be increase of litigation between the parties and the applicants will 
suffer loss of business reputation and prestige in the market. 

13. That the balance of convenience is in favour of the applicants in 
as much as there is a bank guarantee of the amounts and pledging of immov- 
able propcrty on behalf of the applicants. 

14. That as stated above, huge-amount is due to the applicants from the 
respondem Govemwnt. Therefore it is in the interest of the justice that 
stuius quo may be maintained till docision of the mattcr by an Arbitrator 
appointed by the Court. 

15. It is therefore respectfully prayed that respondents 1 8 2 and through 
than the Union of India, may be restrained from either by themselves or 
through their agents, or employees, r d w n g  or ravcriog in any mtnaer 
whattioever, any amount from the Syndicate Bank, Super Bazar B m h ,  
Connaugbt Place, Nevi Delhi, the respondent No. 3 or from the sureties of 
the Applicants. lahation of the restrain order may abo be sant 
respondent No. 3 with -a(! order not to mak any payment to resp0nde~OI 
1 & 2 on beheif of tbe applicants. 

M/s. * . + & Shri * * . .. . . ...,.. . . .. .. . ........ Applicants, 

='hw!h 
Delhi 
Wed 1 8-2-1970. (* ' *) 

AdvQub 



PLid IE 
IN THE COURT OF THE SENIOR SUB JUDGE : D U H l  

1. Union Agencies, F-45, Bhagat Sin& Market, N. Delhi. . 
2. J. C. Bawa, son of Sh. Ram Dass Bawa, Resident of B-876 New 

hjinder Nagar, New Delhi-5. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .Applicants. 
Versus 

1. Deputy General Manager (Administration) Delhi Telephones, Eastern 
Court, New Delhi-1. 

2. Genera: Manager, Delhi Tekphones, Eastern Court, New Delhi. 
3. Syndicate Bank, Super Bazar Branch, Con. Place, New Delhi.. . . . . . . 

Respondents. 
Application under section 20 of the Arbitration Act, 1940 & Section 11 

of the said Act. 

Applicants respectfully submit as under :- 
1. That the applicant No. 2 is the sole proprietor of Applicant No. 1. 

Previously applicant No. 1 was a partnership firm of which applicant NO. 2 
was a partner, which firm stood dissolved by virtue of a decree of dissolution 
passcd by Hon'bk the High Court Dclhi, dated 21-10-1969, on the death of 
the only other partner during tbe pendency of the convact with the respon- 
dent Government. 

2. That applicaats tendered in about January, 1966 for appointment of 
advertising agent for securing advertisements for Delhi Telephone Directory 
(English and Hindi Editions) for a period of four issues commencing from 
August, 1966 or soon thereafter in response to the advertisement of Deputy 
General Manager (Admn.), Delhi Telephones, New Delhi 

3. That the applicants tendered for appointments as Sole Advertising 
Agmt being the highest was accepted by the respondent Government on 
1 3-5-1 966. 

4. Tha! d g l y  an agreement appointing applicant No. 1 Sole Ad=- 
ti* A p t  to procure advertisements to be printed and puMiahcd in the 
JZ&mh and Hindi issues of the Dcihi Telephonca Dktory was emcutad 
W#n the applicants and the respaadent G o v ~ ~ l a a t  on 19-5-1 966. The 
agrmneat is in possessioa of the mpondent Gwermnat. 

5. That in compliaoce with the instructions of the teoder form, tbc 
applicants arranged to furnish bank guarantee to the tuna of Rs. 4,33,3MJ- 
on the clear understanding that there would be English and Hindi edidono of 
each issues and this guarantee money was calculaicd in resrpect of botb tk 
English ayl Hindi Editions. 

6. That the PLaiotifE at once started oorrespwdencc in this behrrIf witb 
the intending customers and mared a field for the busietrs by opcndb 
~ i d g r a b l e  money and doing strenous work for both the English and fUDdi 
editions with dK rmlt that advance payment for the Englii a d  Hladi 
editions aommeOced ooming from the c u m = .  



7. That the agreement above referred contained large number of stringent 
terms comtemplating serious penalties on even minor alleged faults on the 
part of the applicants and deliberately ommittcd any respite for the faiiurc on 
the part of the respondent Government. The most of the terms and conditions 
of the a p m e n t  were practically one sided leaning towards the respondent 
Government which Mended the principles of business quality and are illegal 
and unconstitutional. These terms and conditions were introduced in agree 
men1 and the respondent Government was in a position to dominate the bill 
of the Applicants. 

8. The respondent Government was repeatedly informed that the 
applicants Hrre collecting advqrtisements for the Hindi Edition and they 
should bring out the same alongwith the first issue of the English Edition so 
that the advertisements cdlected by applicants may be passed on to them 
but thc respondent Government failed to bring out the Hindi Edition along- 
with the English Edition of the first issue resulting in considerable loss of 
business and injury to the applicants which amounted to, besides other losses 
a loss of Rs. 2,16.675/- apprpximately on account of the guarantee amount 
for Hindi Edition already paid to the Government. 

9. That the respandent 1 & 2, after insistence on the part of the applicant, 
promised to bring out the Hindi Edition alongwith the English Edition 
of the second issue and the applicants as before collected advertisements and 
advances from their customers. The respondents 1 & 2 repeated default 
without caring for the loss and injury lightly, to be caused or already caused 
to the applicants, in not bringing out the Hindi Edition. These acts of tom- 
mission and omission. on the part of the( respondents 1 & 2 make the respon- 
dents liable for the consequent losses and damages suffered by the applicacrls. 

10. That the applicants thereafter threatened the respondents 1 6: 2 to 
stop the execution of the contract and to create strike of work unless the 
Hindi Edition was brwght out alongwith the English Edition of the third 
i w e  to which the respondents I & 2 reluctantly agreed. Copies of the 
correspondence entered into this behalf arc attached herewith. 

11. That the appl'iants consquently claimed refund of the guarantee 
money paid in respect of the Hindi editions of the Directory for the first issue 
from the r~spondcnts 1 & 2 but instead of adjusting this amount towards 
fie guarantee money of the second issue of bath the editions the respondent 
Government frisely raised a claim of damagcs (liquidated) against the appli- 
cants without substantiating the same and them was a dispute between tht 
partics raked up the m p d e n t  Govt. and unilaterally gave a dccision that 
the applicants haw given up rheir claim of the refund of guarantct money 
an account of aoo-plbljation of tbc two Hindi Editions of both tbe issues 
and that the r-8 w. h& duced heir claim of liquidated darn- 
(0 Rs. 10,000/- a& ~o w k b  the appliicanb bad never gim their fm 
consent. 



12. That under exactly the similar circumstances in respect of the 
contract of the respondent Govt. with M/s. . . . . . . . . . . : . . . . . . . . . . . . . 
. . . . . . . . . . .for Hindi and English Editions of the Rajasthan Directory, a 
dispute on account of non-publication of the Hindi edition arose between 
them and the Govt. on the refusal of the aforesaid contractors to pay the 
balance revenue of the guarantee money, had to bring out tho Hindi edition 
alongwith the English Edition of the Telephone Directory (Rajasthan). That 
the respondent Government did not afford similar treatment to the applicant 
in the present case. 

13. That the aforesaid discriminatory and differential treatment afforded 
to thc applicants who were similarly situated and similarly circumstanced with 
respondsnt No. 6, in all respects, without any rational basis and criteria 
violazed applicants Fundamental Rights of equality guaranteed by the Consti- 
tuticn of India and the consequent administrative and executive action which 
was purely arbitrary was illegal and ultra vires. 

14. That the respondents committed another breach of the agreement by 
publishing the names of certain persons and firms in the nature of advertise- 
ments by giving their profession status. which could not be done under the 
rule and which could be only done by an advertisement through tbe 
applicants 

15. That the applicants have suffered considerable loss and damage on 
account of the failure of the respondentc No. 1 & 2 to bring out the Hindi 
Edition with the English Edition of thc first two issues and on account of the 
actions mentioned in the para No. 14 above. The applicants thus. requested 
the respondent Government either to reimbursed the applicants for the losses 
suffzred and the refund for adjustment of the guarantee money relating to 
the Hindi Edirions of the first two icsues but the respondcnts 1 and, 2 instead 
of agrceing :u the justness b~ way of penalties which arc not due to them. 
Copy of the letter demanding the refund and other losses sent by the applicants 
to the respondents is attached herewith. 

16. That the respondents 1 & 2 have started demanding a sum of more 
than Rs. One lakh from MIS. Syndicate Bank, Super Bazar Bldg.; Conn. 
Circus, New Delhi, which bank had stood guarantee for payments on behalf 
of the applicants, vide their letter dared 19-1-1970 (copy attached herewith), 
and have also started demanding Rs. 2 lacks. odd from the sureties of thc 
applicants wde their letter dated Jan. 1970, thrcatening them that an their 
failure to pay the amounts claim within a stipulated pqod, legal action will 
be taken against them. 

17. That in accordance with clause 16 of the Agreement dated 19-5-1966 
between the parties any dispute or difference arising under those presents or 
in connection therewith the same shall be referred to the Sde Arbitrator d 
Director General, Posts and Telegraphs, New Delhi. 
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18. That applicants accordingly vide their letter dated 7th of February 
1970 requested the Director General, Posts and Telegraphs, New Delhi to 
intervine forthwith between the parties has already promised earlier because 
as per forms of the contract disputes has arisen between the parties which 
are referrable to him as a Sole Arbitrator. The Director General of Posts 
and Telegraphs, New Delhi has refused and neglected to arbitrate between 
the parties for no valid reason, therefore the necessity for the present appli  
cation has arisen. 

19. That the applicants tentatively estimate that if the claims of parties 
are gone into an impartial tribunal then the claims of the applicants would 
be adjusted at more than Rs. 40.000/-. Therefore the value for the purpose 
of *jurisdiction is fixed at Rs. 40,000/'-. 

20. That the named arbitrator does not appear to be a fit person as 
complicated questions of law and constitution are involved and also because 
the named arbitrator has failed to use all reasonable dispatch in entering on 
and proceeding with thc reference. He exhibited annoyance and anger against 
the applicants and seems to be based in favour of the respondent Govt. It is 
tl~rcforc tair and propcr that the original arbitration agrement in possession 
of thc reipondent\ Nos. 1 & 2 the order to be filed in Court and the matter 
in dispute between the parties should be referred to a person who is conver- 
sant with the intricises of law by removal of the named arbitrator under 
section I I of the Arbitration Act. 

21. That cause of action for the present application accrued to the appli- 
cants on Ot11 of February, 1970 on the refusal of the named arbitrator to enter 
on and proccecd with thc reference at Delhi. The courts at Delhi have juris- 
diction to t ry thr matter. 

k 

22. I t  i* thercforc prayed that respondents 1 & 2 be directed to file the 
arbitration agrcernent and thereafter the matter be referred to some other 
perwn considered suitable under the circumstances by the learned court. 

Union Agencies 
J. C. Bawa-AppliCants. 

Advocate. 
I ?%rough 

Vetificorilw : Verificd at Delhi on 18th Feb., 70 that paras 1 to  20 are 
truc to my knowled~c and rest true to belief. 



APPENDIX IIl 

Statistics of production of mq& items in the TeIe~)m . Facrwies fcr lost four yews 
e n d h  1968-69 located in Caicurrq Jaba$rir & Bornboy 

(Ref para 53 nf the Report) 

CALCUTTA 

Name of major item 

1 . Sockets (Eqv . B) . . . .  
. . . . . .  2. Anchors 

3 . Sole Plates . . . . . .  
4 . Bracket Tpn . Non-C 8 .. 
5 . B.A.T.6 . . . . . .  
6 . Sad- . . . . . .  
7 . Plumber Metal . . . .  
8 . Stay Rod . . . . . .  

. . . . . .  9 . U . Backs 
10 . Chanacl Iron Brackets (Eqv . 7) 
11 . SounderDubcm . . . . .  
12 . Telegraph Keys . . . .  
13 . Relays . . . . . .  
14 . Jack Strips . . . .  
I5 . Lamp Jack Strips . . . .  
16 . Key Lever & Plunger . . 
17 . Tag Block . . . . . .  

. . . . . .  18 . Indicator 
' 19 . Junction(D.P. Box . . . .  
2'0 . Switch Board items (in lines) 
21 . Stalks . . . . . . . .  

. . . .  1 . Tubes(Eqv.BS') 
. . . . . .  2 S.S.N.P. 

3 . Tics k Struts . . . . . .  
. . . .  . . . . 4 B A T Double 

5 . Channel Iron Brackets 
(Eqv . 4W) . . . . . .  

. . . . . . . .  . 6 Stalks 
7 . Protector A.F. 2 wires . . 

. . . . . .  . 8 Hm Coils 
9 . Tckphonc Plue & Sockets . . 

10 . Cable Terminal Box (Eqv . 
S p a i n )  . . . . . .  

11 . Switch Board items (in lines) 
. . . .  1 2  Junction/D.P. Bon 
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APPENDIX IV 
Summary of main Conclusions/ Recommendations 

S. No. Para No. of Report Ministry/Deptt. Concerned Conclusion/Recommendat ion 
---- - - - - - --- 

I 7 3 4 - - - 
1. 1.9 P & T R w t d  rhe C'cmin~lttcc arc  concerned to find that the Postal and Telegraph 

Rrancheg of thc P&T Ikpartmem are continuing to run at a very heavy loss. 
The lo%\ on the Po\tal Branches was Rs. 6.16 crores in 1968-69 and accord- - 
ing to present estimates will go up to Rs. 7.06 crores in 1969-70. On the a 
Telegraph d e ,  the loss which was RF. 6.71 crores in 1968-64 is expected to 
increasc in 1969-70 to Rs. 6.86 crore5. It has been only due to the surpluses 
earned by the Tclcphone Department that these losses have been larsly 
ncutralised. 

Thc Committee obxrve that, in spite of enhancement in the postal and 
telegraph tariff proposcd during 1970-71 these branches are expected to 
operate at a loss. The loss has been estimated at Rs. 2.27 crores in regard 
to the Postal Branch and Rs. 7.16 crorcs for the Telegraph Branch. 

In successive reports, the Committee have expressed their concern over 
the continuing losst?; incurred by these two branches. These losses have 
acted as a drag on the development of telecommunication services by eroding 
the surpluses generated in that Branch. 



The Cornnlittec have already, in paragraph 1.8 of their Eighty-Fifth 
Kcport (Fourth Lok Sabha) asked Government to come to an early decision 
on the important question raised by the P&T Tariff Enquiry CMnmittee as to 
tbe duration of trial period for losing post offices. A decision on this 
point does not b m k  further delay. The question of economising an 
opetational expenditure of this Branch, through s t a n d a r d i o n  of jobs and 
introductiou of modes techniques should also receive urgent consideration of 
the Dcpamcnt,  as suggested in paragraph 1.13 of their Eighty-Fifth Report 
(Fourth Lot Sabha). 

The progreqsive deterioration in the working of the Telegraph Branch 
also underlines the need for quick measures to rcduce cost of opreations 
through detailed studies to bc conducted by the Costing Cell set up in the 
P&T Directorate. The Committee would like in this connection to invite 
attention to their recommendations in paragraph 1.21 of their Eighty-Fifth 
Repon ( F o u h  Lok Sabha). 

The Committee would like to p i n t  out that thc arrcars of telephone 
rcvcnuc are ~ u i ~ t a n t ~ a l .  A sum of Rs. 3.21 crorcs was awaiting realisation 
as on 1st October, 1969 with GovernmeM subscribers accounting for a little 
over 50% of the arrears (Rs. 1.62 crorcs). T ~ I C  bulk of thc rccovery from 
this category of subscribers ( i .e .  RF. 1.13 crorcs) wab pcnding for a year or 
more. The Committee would like the Telcphonc Department to launch a 
special drivc for Itquidating thew arrears uithin thc next six months. This 
drive should also cover arrcars amounting to Rs. 1.12 crores from other 
~uhscrihcrs which hnvc hcen pending for a year or more. 

The Committee note that clue to erroneous estimates of anticipated traffic 
load, control equipment ordered for two cross-bar exch,mges installed at 
Bombay in November 1967 turned out to be inadequate. As a rcsult, not a 



8. 1.33 P & '1' Board 
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single additional 11ne could be provided by one of these exchanges which was 
cxpcctcd to provide at least 2,375 additional connections while in the other 
exchange, 2 0  lines rcmaincd unutiliscd. Potential revenue to the exknt 
of Rs. 55 lakhs was thus lost. 

Governmcnt havo stated that the traffic load was assessed in 1962 on the 
basis of trafic observations on strowger equipment (which the cross-bar 
cquipnlcnt rcplncud). T h e x  observations wcrc invalidated due to certah 
tccI1nic;;l plicno~wr~:i pcculiar to the working of the cross-bar system, which 
thc Department could not h v c  anticipafcd at that time, bcing unfamiliar with 
the workhg cf that system. While the Committce recognise that this argu- 
niunt has soillc forcc, thcy arc unable to undcrstand why the Department did 
not c l i t ~ k  !i:e accuracy of the original estimates framed in 1962 for the 
Bombay Exchangc u-ith rcfercnce to traffic observations on the cross-bar 
system i11st:tllc.d :it  madras in February, 1967. It would have enabled them 
to t a k  rernr'dkrl measures in time. It is also not clear as to why the same 
mistake of under-estimating traffic load occurred again for a third cross-bar 
cxchangc at Bombay Fort, where also control equipment ordered >urned 
out to be inadquate, resulting in substantial unutilised capacity in the 
exchange. 

The Committee note that the extra equipment required by these exchanges 
is now in the process of installation. They would like the work to be 
completed early, so that the potential capacity of these exchanges is N ly  
u t i l i d .  Progressively. Government are planning to introduce the cross-bar 
system in all the major exchangs in the country. I t  would be necessary for 
the Lkpartment to ensure that gsmsrnents of requirements of m W l  and 
ancillary equipment for these new crowbar  exchanges ate as accurate as 



pnsible b) laying down guidelines for traffic estimation in the light of 
c tpr ience  s o  far gained. 

In succeuive rcportq, the Committee have expressed anxiety over the 
inndcquatc utilication of the invtallcd tclcphonc cxchange capacity in the 
country. The expericnce of thc two etchangcs at Agra and Sinidhi mentioned 
in the Audit paragraph show how unqatisfactory the position is. 

The exchange at Agra which was expanded by s t a p s  between February, 
1967 and Dccomhcr. 1967 20 handlc 6.600 lincs had a connectable capacity 
of 5,930 lines. Howwcr. bctwc.cn onc-fourth to onesixth of this capacity 
remained unutiiiscd upto Novcmbcr. 1968. Paradoxically, the exchange had 
during this period on its waiting list subscribers who could have more than 
taken up the unutilised capacity. It was not till January, 1970 fiat  the 
exchange was able to use itc connectable capacity fully. 

Thc exchange at Sinidhi had likewise unutilised capacity ranging fm 
;ihout a half to a third of its connectable capacity, with I number of intending 
s u k r i b c n  on thc waiting list. In fact, the exchange has still not been able 
to utilisc its capacity to the cxtent of about two-fifth. 

The non-utilisation of capacity in both these exchanges should have 
resulted in substantial loss of revenue to Government (i.e.. a few iakhs of 
rupees). 

The Committcc obscrvc from the information furnished by the P&T 
Department that about a fifth of the 'non~inal' capacitv of telephone exchanges 
in the wuntry remained unutilised as on 1st April, 1969. The main difficulty 
rhat the Department has k e n  facing is in getting adequate supplies of under- 
ground cables. Due to their non-availability, thc Department has not bem 



able to frovide telephone connections to the extent of 1.5 lakhs, which could 
have been easily accommodated by the available capacity in the exchanges. 
These represent a fifth of the Fourth Plan target of additional connections 
(7.6 lakh conneotions). The loss of revenuc involved must be immense. 

15. 1.49 P & T Board The Committee feel that this situation will persist unless energetic mea- 
sures arc taken by Government. The annual requirements of the P&T D e  
partmcnt for cables has over the last three years nearly doubled, from 3750 
KMs in 1960-67 to 7,350 KMs in 1968-69. The only source of indigenous 
supply, i.e., Hindsstan Cables, has not been able to meet more than half the 
requircu~~nts. Quick and effective steps will have, therefore, to be taken 
to expaild iudigenous production. The Committce have made detailed sug- 
gcstions in this regard in paras 1.26 and 1.27 of their Eighty-Fifth Report 
(Fourth L.ok Sabha). They would like these to be implemented early. 

16. 1.58 P & T Board The Committee observe that the Telephone Department is losing substan- 
tial revenuc due to its inability to provide facilities for metering of calls in 
some of the exchanges in the country. The loss of rcvcnue in respect of just 
two exchangcs mcntioncd in the Audit paragraph amountcd to Rs. 9.4 lakhs 
per annum. The information furnishcd to the Committce shows that in 21 
other exchangcs in the country. where the linc capacity stipulated for intro- 
duction of meters has been r~itched. metering facilities have not been made 
available. Bcside5 thmc cxcha~ycs, there arc other exchanges (number not 
specified by the PgiT Department) where the stipulated capacity has been 
reached, but meters have not been provided. as these exchanges employ a 
non-multiple type of Board which does not lend itself to metering. 



17. 1.59 P A T Board I'he C'vmn~ttee note that, apart fmn cables, the nxtjor bottleneck in 
introducing the metered system i_n these exchanges has been the shortage of 
meten. The  major source of supply of meters is the Indian Telephsae hius- 
tries which is at present not capable of meeting the Department's req- 
in full. The Commtttee have, in para 2.26 of their Fortieth Report (Fourth 
Lok Sabha) already touched on the need to encourage other sources of 
supply of nlctcrs available in the country. The Committge would like Gov- 
ernment tu drat\ up a programme for this purpose, so that metering facilities 
could be e ~ p d i t i ~ u s l y  introduced in all the exchanges where the stipulated 
hnc capacit! has been reached. 

The Committee observe that the P&T Department entered into a ccmtract 
in thi, caw w itlr a firm of advertising agents for procuring advertisements for 
four succe\4vc ickues of a telephone directory. According to the information 
furnkhcd b> thc Department, the agent did not pay a sum of Rs. 3.08 l a b  w 
towards Government's bhare of advertising revenue in respect of the second 5 
issue of the directory. The recovery is pending, as the agent has contested 
his liability in this regard through a suit filed in court. The Committee 
would likc to be apprised of the outcome of the suit. 

C'crtain issues. ~ h i c h  have a bearing on the p r ~ ~ c d u r c  to be followed by 
Govcrnment In procuring advertiscmenlr, arise oult of this case : 

(i) The established procedure in the P&T Department has been to 
procure advertisements through agents with whom contracts are 
periodically concluded for this purpose. These contracts provide 
for the agents guaranteehg to the Department a certain minimum 
revenue. The agents are entitled to get a commissioa of 25% 
up to the guaranteed minimum gross revenue and 40% for t&e 
revenue in excess of the guaranteed amount. 
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Durinp evidence, the reprcsentativc of the P&T Department 
cxprcsscd the view that it may not bc desirable for the Depart- 
rncnt to procure the ;~dvertisemcnts directly. It was stated that 
this might Icod to "undesirable" practices and, besides, might 
result in entert;~inrnent of staff on a scale which might not be 
caninwnsuratc with the extra revenue derived by government. 
Thc Cornmittcc. however, find that one of the Zonal Railways 
has  bccn procuring advcrtisernents for time-tables directly without 
tlic intcncntion of agents. Even where the procedure for 
employing agcnts is adopted, a uniform practice is not being 
followed by \-arious departments of Government. The P&T 
Department p;ly conimission at 25%,'40R, with a guarantee 
frorn the agent, for a minimum revenue. the All India Radio pays 
15%.  without a guarantee, whilc some of the Zmal  Railways 
~vhich employ agent<, pay 15% if advertising revenue secured by 
!he agents cxcccds a ~tipulntcd figurc. Even adevrtiscrnents from 
G~\ve rnn ic~~ t  lXpartnicnts are rou1c.d through agents. 

Thc Comrnittee are not happy over Governments/puWic 
t~ndcrtakings advertisements for the telephone directory or any 
other government publication being routed through another 
agency to whom the came rate of commission bas to  be paid as 
l j  Jonc by a private advertiser. The Committee feel that 
such edvertiscrncnts ought to be eitker procured direct by Gov- 
ernment or  the rate of commission payable for them should be 
1.oniins1. 
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The Committee note e a t  in the case mentioned in the Audit 
paragraph there were difficulties of this nature and the Ministry 
of Law. who werc consulted, advised the Department to carry 
out niodificationi to the standard form of the agreement, so that 
Government's interests could be fully protected. The Com- 
mittee would like suitable action to be taken in this regard. 

(iv) The Tclcph(ml: Directory Standardisation Committee had pointed 
out that there werc "adventurers" in the advertising field whom 
it was necessary to eliminate. Two cases of default by agents 
have so far come to the Committee's notice : how many other 
such cases there have been is not known, as the Department have - 
not furnished information on this point to the Committee. How- 
ever, to protect iwlf against unscrupulous agents, the Department 
should concidcr raising the quantum of earnest money to be 
furnished by thc agents. The provisions in the agreement 
regarding recovery of liquidated damages should also be made 
sufficiently stringent to operate as a deterrent against the tempta- 
tion on the part of agents to delay remittance of Government 
dues. Failure to make pavment of government dues in time 
should entail liquidated damages which should invariably be 
collected. 

20. 1.94 P & T Board The Committee are disturbed to find that test-checks carried out by the 
Department have brought to light short collections in public call offices in 
respect of metered calls, ranging from 2% to 87% in different telephone 
circles. nte Committee recognise of c o u m  that this could be due to saveral 



fwbrr ,  DOt the least of which is the fact that unscrugulous dements have 
found ways to make calls without paying for them. To minimise the pas& 
bility of such miwse. the Department are stated to be experimenting with 
a new type of prepayment coin box to be installed in these call offices. The 
Committee would like to be appriced of the results of the experiments and 
the steps taken by the Dcpartrnent in the light of these results. 

21. 1.95 P & T B o a r d  One factor which could cause shortage in collection is pilferage by 
departmental staff. The Committee note that Department are themselves 
cognisant of this, but are not in a position to pin point it as the sole reason 
in any particular caqe. Tt would be possible t o  minimise such pilferap, 
if each call office is provided with two coin boxes, one alternating with the 
other, ensuring also that coin boxes, which are removed for purpose of- 
collecticm, are o p e d  in one central place in the presence of a responsible - 
official. In fact, instructions were issued in 1966 that two cash boxes should = 
be provided for each telephone in a Public Call Office. This decision has 
not been fully implemented though over 3 years have passed. The Com- 
mittee note that the production of cash boxes was not stepped np to any 
appreciable extent after the decision to provide duplicate coin collecting 
boxcq was taken in 1966. Their production was trebled only in 1968-69. 
The Committee cannot help arriving at the conclusion that the short collec- 
tion of money from Public Call Offices during the past 3 years is largely 
due to the omission to provide the duplicate cash boxes for which failure 
the responsibility rests on the P & T Department. 

The Committee note the assurance given by the Department that a set 
of two boxes wouM be allotted to each public call office, in about six 
months. They trust that tbis will ba done. 
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3 .  1.106 ~ & T B o a r d  In the abscncc of information from the P & T Department about the 
value of additional production vis-a-vis incentive wages paid, the Corn- 
mittce are unable to come to m y  definite conclusio~l about the success of 

incentive schemes in the & T wurk4wps. The Committee would like 
to await the information as psomiscd i n  thi,  regard. 'rile Committee would, 
however, like to point out that ncarly 6 ycars after t l~c scheme was start- 
ed, it actually covered only about 37% of the eligible workers in the 
Jabdpur workshop, 56% in thc Caku1t;l ~ o r k  hop and 66% in h e  Bombay 
workshop. The data given in  tllc Audit Report would also show that in 
the Calcutta workshop, less than 50% of the eligible workers actually earned 
incentive pay. Thc quantum of incentive pay earned by the workers in this - 
workshop has gone down from Ks. 1.85 lakhs in 1965-66 to Rs. 1.34 lakhs + 
in 1967-68. t 4  

The Committee appreciate the fact that. with raw material &ortags 
that arc stated to have occurred, the scope for extra production sad pay- 
ment of incentive pay would have been limited. However, the statistics of 
prdwkm of major items show t b t  in respect of some items like stalks, 
sockets etc. production in the Calcutta workshop in 1967-68 was higher 
than in 1965-66. The Committee would like Government to undertake a 
rcview of the progretr of the inccntivc ehemet with a view to indentify- 
ing the factors that have i n h ~ h ~ ~ c c l  the. .cope for their expansion, particular- 
ly in the Calcutta and Jabalpur workshops, so that these would be tackled. 
To ensure that these scheme3 achieve their intended purpose, norms f a  
production will have to be realistically bed, so that additfonal probac- 
tian Pchievod i s  comparable with incentive wages earned. 



25. 1.124 k' & T B d  Tbc Cornrn~~tee cannot help feeling that in spite of partid 
tion of the foundry, the performance of the Ckdcutta W~rksbop b ftpt 
improved. The data iu the Audit Report would show that poductio4 C$ 
good castings in the workshop foundry has come down fmn 4,030 tam in 
1965-66 to 3,238 tons in 1967-68 with a corresponding increw m b 
of metal. The representative of the P & T Department attriiuted the 
higher wastage to the product-mix of the workshop and stated that, it the 
production was oriented towards bigger items, the wastage would be less. 
However, in the absence of data from tbe Department about actual re- 
jection$ on various operations in relatim to prescribed wrms, the Com- 
mittee are reluctant to accept this explanation. 

The data about the cost of production of m a b r  items in the wortshop 
shows that the unit cost has gone up in respect of as many as 20 out aE 26 
items between 1966-67 and 1965-69 The increase in unit cost has beea t; 
particularly marked in respect of different types of channel iroo brackets, 
sole plates and charpnp boards. The Committee would like steps to be 
taken by the Dcpa-trncnt to bring down the cost. 

The Committez can see no justification for the District Manager, T e b  
phones having appropriated for use in his own offices, teleprinters suppli- 
ed to him for allotment to subscribers in the waiting list. The needs of 
the public should have received priority over departmental requirements. 
particularly when there was a waiting list of customen. It has been stated 
by the Department that the installation of these teleprinters had brought 
about a saving of Rs. 10,638 in armual expenditure. The Committee find 
this explanation ingenious but unconvincing. Beside it is apparent from 
the reply given by the kpartment that the teleprinters would have b e a  
put to better u x  by the dxcribers. 
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28. 1.135 PdtT  b a d  me Committee would like steps to be taken by the P & T Dtpartmart 

to have these teleprinters withdrawn from Departmental use and supplied 
to the customers. 

29. 1.143 -Do- The Committee are not convinced by the explanation of the Dep31Rment 
that District Manager, Telephones, Hyderabad, had taken these tdeprintm, 
for experiments and no special sanction was required in this case. Tb 
Dcputment itself had accorded ex-post-fact0 sanction. 

The Committee note that bulk of the losscs of the P & T Departmmt 
were caused by thefts and mostly they were of copper wire. Ibe 
thefts on this account havc reached alarming proportions : they havc abot 
up from Rs. 15.90 lakhs in 1965-66 to Rs. 72.62 lakhs in 1967-68. Tbe 
Cbmmittcc appreciate that this is primarily a law and order problem, sb 

I. 

the thefts arc perpetrated by gangs moving from place to place. Rc@ar - 
patrolling and better coordination with the police authorities might check o 
these thefts. Thc Committee would also like Government to consider 
whether the penalty for these thetts, which is proposed to be made wm 
stringent by an amendment to the "Telegraph Wires (Unlawful Posse+ 
sion) Act, 1950", could be made even more severe, as the Dqarmd 
have expressed the view that even the proposed amendment may not oeia 
much relief 

The Committee have dready suggested in their earlier reports tht prcl. 
pssive substitution of copper wire by copper weld wire and aluminium am- 
ductor steel reinforced wires, so that the inducement to thefts coald be 
minirnised. The Committee trust that a scheme for this purpose win be 
implemented by stages w cover within a stipulated period all aligmwm 
using copper wire. 



3 1.151 P & l Board me Committee note that defalcations or frauds caused a loss of 
Rs. 19.43 Inkhs in 1967-68 as compared to Rs. 14.25 la& in 1966.67. 
Savings banks frauds alone m u n t e d  for a loss of Rs. 5.76 la& and tbe 
amber  of cases of such frauds increased from 250 in 196647 to 319 in 
1967-68. The Committee note that the Department are alive to the nad 
to take precautions to avert frauds of this and other types and trust &st 
coestant vigilance will be maintained. Deterrent action should a h  be 
taken against all departmental officials found to be involved in & casa. 

The Ccrnmittee are not happy about prolonged and infructuons in- 
tigatioas that took piace in these cases of thefts which involved a loss d 
Rs. 1.44 lakhs. There was delay of two to eigh; months in investigating 
thex cases deprtmcntally before the matter was reported to the police. 
There was a further delay of over a year on the part of the police a u t b  
ritics in completing the investigntions, before the cases were finally dosad = 
The Committee take a serious view of such delays in cases of theft cw * 
shortages. Better liaison will have also to be maintained by the Depart- 
mental authorities with the police to ensure swift investigation of all cam. 

Though the amount of overpayments in this case was not large, tbc 
Committee feel that the irregularity which wcurred was serious in nature. 
In 77 cases, covering a number of employees who were on leave betwem 
April 1966 and October, 1968, a test-check by Audit revealed that duty 
pay had been paid to the employees for periods when they were actually 
on leave. The fact that this occurred over a period of two years and that 
the irregularity was rectified by the Department only after Audit raised 
the matter shows how careless the Department had been in preparing the 
pay-bilk Apparently not one of the 77 employees pointed out at any tiw 
that they had been paid duty-pay for periods during which they were oa 
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leave. The Committee would like the Department to investigate these cases 
and fix responsibility for the negligence that occurred. 

1.171 P & T B o a r d  In the Committee's opinion this was a case of bad planning. The conti 
truction of quartcrs was undertaken without any detailed survey of the 
site or preparation of structural designs or drawings. Design and dra* 
for thc work, which was to be completed by November, 1961 were s u p  
plicd by the Dcpnrtrncnt to the contractor only in February, 1963. The 
contractor abandoned the work shortly thereafter as the passage of time 
had rcndercd the rates hc had originally quotcd unremunerative. The De- 
partment also at this stage became aware that the site of construction was 
liable to f i d i n g  in monwon and took up through another contractor con- - 
struction of a bund which was completed in July, 1965. The buldmg - m work was thcrcaftcr takcn up and ultimately completed in April, 1966. 
Thc delay of over four years cost the Government about Rs. 60,000 on 
various count.. 

Thz Committee cannot help fecling that a delay ob this order in a petty 
uork of this kind rctlect~ badly on the method of working in the Depart- 
ment. 

Tlie Committee regret that the circle office in this case undertook tbe 
construction of a telegraph line in proximity to an existing power line, 
without ascertaining the voltage of the power line. According to tbc 
standard proccdu re, work an erection of telegraph lines involving parallel- 
ism with power lines above a stipulated voltage is required to be scmmed 
by a Power Telecommunicath Coordination body. The circle wh3~!~ 
undertook the work in this case failed to obtain this cltarance. rerirtt 





placing orders with k o s  B and C, was not quite in conformity with tbs 
accepted procedures. For one item of store firm B's d e r  was in Ihb 
first instame relatively lower. Orders were placed by &pamxsf 
for this item on firm 'B' as well as on firm C, by asking firm 'C to mhm 
its rate to bring it on a par with that of 6.m 'B'. Thii was clearly tetm- 
mount to negotiation and under the rules, the Departmeat was procluded 
from negotiating with firm 'C', as it was not the lowest tenderer. In my 
case, if negotiations had thus been resorted to, an opportunity should in 
fairness ought to have been given to other eligible tenderers also. 

For the second item of store, for which firm 'Cs quotation was l d  
than firm 'B's, the Department look cognisance of a reduction in mtd - &red by firm C, after the opening of tenders. Thii violated the s u d t y  
oi the tender procedure. Having thus departed from the r e a p i d  pro- 
cedure for processiag tenders, the Department did not take the step ol 
starting negotiations with others, including firm 'B' wbich could have baa 
asked to reduce its rate to the level of firm 'C. Had that been done, the 
Department might have saved Rs. 18,900. 

The Committee would like the Department to issue instructiorm to 
emure that in future the recognised procedure for acceptance of tenders 
is followed and that, if negotiations are conducted with parties other than 
the lowest tenderers, other eligible tenderers arc given a similar oppxh&y. 

The Committee feel that Government should have at least asked tbe 
supplier to reduce his rates before extending the delivery peridti stiputaOBd 
in the contract, particularly as it had become evident by that time (thr- 
rates &erexi for identical stores in another tender) that there had been a 



tall in pnces. The argument of the Departmeat that they waated to .raid 
litigation and keep more than oae source of supply going is not 
iag. The supplier had in this case clearly failed to comply with the tewr of 
delivery and Government was therefore under no ohligation to extcad tbt 
period of delivery. Moreover, tbe store in quation is a batmy ciimim- 
tor which apparently is not an item of production for which soaras d 
supply an restricted. As ,the amount af extra expenditun mwJwd is 
small (Rs. 15,000) and the supplier was a small-scale unit, the CommitDsc 
do not wish to pursue the case further. Government should, bwevec, 
ensure that purchase officers keep Government interests in mitd rhas 
offering concessions to suppliers. 




